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BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1144/ 2024

IN THE MATTER OF:

MOHAN SINGH BAGDRI +««.APPLICANT
VERSUS
STATE OF UTTARAKHAND & ORS. --.RESPONDENTS

RESPONSE ON BEHALF OF THE RESPONDENT NO. 5
NAMELY, M/S VIJAY BUILDER IN COMPLIANCE WITH

THE ORDER DATED 08.01.2025, PASSED BY THIS
HON’BLE TRIBUNAL

MOST RESPECTFULLY SHOWETH:
1.

That the present response is being filed on behalf of the

Respondent No. 5 namely, M/s Vijay Builder in compliance

with the order dated 08.01.2025, passed by this Hon’ble
Tribunal.

It is submitted that, the present response is being filed through
the partner of M/s Vijay Builder, namely Mr. Bishamber Bhatt,
who is authorised to institute, sign and verify the present
résponse and is otherwise competent to act for and on behalf

of M/s Vijay Builder in the present matter.

3. It is submitted that, M/s Vijay Builder is a partnership firm
registered before the Regist.rar of Chits and firm Dehradun
Uttarakhand, and has been in the business of construction since
its incorporation in the year 2004. That over the years, the
Answering Respondent has successfully executed more than

50 projects and has never been accused of violating any
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guidelines, governing the concerned construction projects.
That the partners of M/s Vijay Builder hail from the Hilly
Regions of Uttarakhand and have innate sensitivity towards
environmental issues. That M/s Vijay Builder as & contractor
firm has gained a reputation of being time bound and

disciplined in following the norms of the contracts to 1t's

entirety.

4. Tt is submitted that, the present proceedings relate to the
disposal of debris and waste generated during the construction
of Semalta to Kafna- Satni Motor Road Stage-I, Length- 12.00
Km, which was awarded and successfully executed by the

Answering Respondent.

5. Ttis submitted that, in the year 2018, Uttarakhand Rural Roads
Development Agency (URRDA) floated a tender bearing
Tender ID: 2018 CCUK_66189_33, under the Pradhan Mantri
Gram Sadak Yojana (PMGSY) for the construction of Semalta
to Kafna- Satni Motor Road Stage-I, Length- 12.00 Km and
Routine Maintenance of the work for two years after

completion of construction.

6. That the Answering Respondent participated in the
aforementioned tender process and emerged as the 1.1 bidder.
Consequentially, the Answering Respondent was awarded the
tender for the construction of Semalta to Kafna- Satni Motor
Road Stage-I, Length- 12.00 Km and Routine Maintenance of

the work for two years after completion of construction.
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After completion of the preliminary documentation and
Obtaining mandatory permissions, an agreement dated
[1.10.2018 wag executed between the Chief Engineer,
URRDA and Mys Vijay Builder, which laid down the rules &

conditions governing the execution of the project.

It is submitteq that, the compliances and guidelines to be
followed by the Answering Respondent in the construction of
Semalta to Kafng- Satni Motor Road Stage-I, Length- 12.00
Km and Routine Maintenance of the work for two years after
completion of construction were also enlisted in the said
agreement dated 11.10.2018. True Copy of the said Agreement

dated 11.10.2018 s annexed with the present response as
ANNEXURE-A,

Post execution of the afore-mentioned agreement dated
10.11.2018, the Answering Respondent proceeded with the
construction of the Semalta to Kafna- Satni Motor Road Stage-

I, Length- 12.00 Km, in strict compliance of the applicable

guidelines and rules.

It is submitted that, during the construction of the
aforementioned road, a total of 2,89,184.84 cubic meters of
debris was generated. Qut of the said debris, 16,844.73 cubic
meters of debris was re-utilised in the construction of the road
and the remaining 12,070.75 cubic meters debris was disposed

off in the dedicated dumping zone/ yard.

It would not be out of place to mention here that, Rudraprayag

in Uttarakhand has been declared to be one of the mogt
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landslide-prone districts in the country, according to a satellite

data by the Indian Space Research Organisation (ISRO).

It is further submitted that, this proneness of the Rudraprayag

District to landslides is a major obstacle in any construction

activity being undertaken in the area.

It is pertinent to mention that, despite taking all necessary
measures and strictly complying with the provisions of
Construction and Demolition Waste Management Rules, 2016,
a landslide occurred in the area under construction due to
heavy rainfall, which brought the debris from the construction
site directly down to the dumping yard, thereby damaging the
wire crates and walls of the dumping yard. As a result, some

debris also fell into the bhardari gaad .

Immediately after the occurrence of this unfortunate calamity,
the Answering Respondent immediately swung into action and
took all necessary measures to remove the debris from the

bhardari gaad .

That the damage caused due to the heavy rainfall and
consequential landslides was unfortunate, however, to
minimise the damage from similar incidents in the future, extra
wire crates installed walls were constructed around the
dumping yard. Photographs of the extra wire crates installed
walls being constructed around the dumping yard are duly

annexed with the present response as ANNEXURE.B,
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Itis submitted that, wire crates installed wall has already being
cons:ructed along the bhardari gaad to further minimise the
chances of any debris falling into the bhardari gaad .
Photographs of the wire crates installed wall being constructed

along the bhardar gaad are duly annexed with the present
IeSponse as ANNEXURE-C.

It is submitted that, throughout the construction of Semalta to
Kafha- Satni Motor Road Stage-I, Length- 12.00 Km, the
Answering Respondent has strictly complied with all rules and
guidelines, governing the disposal of debris. However, due to
heavy rainfa]] and landslides, some debris fell into the
bhardari gaad, which has now been removed by the
Answering Respondent and all precautionary steps have also

been taken to effectively deal with similar calamities in the
future.

It is pertinent to mention that, the Joint Committee report dated
11.12.2024 also confirms that the Answering Respondent has
not violated any rule or guidelines, in relation to the disposal
of debris and that the debris had fallen into the bhardari gaad
only because of heavy rainfall and landslides, both of which
are natural occurrences, and not within the contro] of the

Answering Respondent.

It is hereby also clarified that, the Answering Respondent was
only awarded the construction of the Semalta to Kafna- Satn;
Motor Road Stage-I, Length- 12.00 Km, while the 48 m long

bridec over the bhardari gaad is being constructed by some
&
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other company, in which the Answering Respondent has no

role to play.

20. It is also pertinent to mention that, the Answering Respondent
had already successfully completed the construction of the
Semalta to Kafna- Satni Motor Road Stage-I, Length- 12.00
Km by 07.07.2022 and a completion certificate dated

27.04.2024 has also been issued by the concerned official of

PMGSY in favour of the Answering Respondent, in this

regard. True Copy of the Completion Certificate dated

27.04.2024 is duly annexed with the present response as
ANNEXURE-D.

, ';"' 21 It 1S submitted that, the Answering Respondent undertakes to

furnish any other/ further information, if called upon by this
Hon’ble Tribunal. |

PRAYER

In light of the foregoing, it is most humbly prayed that this Hon’ble
Court may graciously be pleased to:

i. Remove/ Delete the Answering Respondent from the array

of Respondents, by observing its compliance with al]
applicable rules and guidelines and/ or;

1. Pass any other orders as this Hon’ble Tribuna] may deem fit
in the interest of justice and as per the facts and
circumstances of the case.

PLACE — NEW DELHI
DATE: 44 . 02.2025

RESPONDENT NO. 5
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THROUGH

AKHILESH SINGH RAWAT/SUYASH SINHA/
ARPITA SINGH RAWAT

(ADVOCATES)

CHAMBER NO. 175, BLOCK-II,

LAWYER’S CHAMBER BLOCK,

DELHI HIGH COURT.

OFF: C-57, LGF,

DEFENCE COLONY,

NEW DELHI- 110024.
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BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1144/ 2024

IN THE MATTER OF:

MOHAN SINGH BAGDRI
VERSUS

...APPLICANT

STATE OF UTTARAKHAND & ORS. ...RESPONDENTS

AFFIDAVIT

I, Bishamber Bhatt, S/O. Sh. Jaikrishnan Bhatt, Partner of M/s
Vijay Builder having its registered office at Hotel Vijay Palace,
Kedarnath Road, Tilwara, Rudraprayag do hereby solemnly affirm

and declare as under:

I. That I am the Partner of the Respondent No. 5 firm namely, M/s
Vijay Builder in the captioned matter and am well conversant with

the facts and circumstances of the present case and therefore

competent to affirm the present affidavit.

2 That I have read and understood the accompanying Response
and state that the contents thereof relating to facts are true to my

knowledge on the basis of the records maintained by the

Respondent Firm in the ordinary course of business.

For VIJAY BUILDFR

-
DEPONENT

Parlici
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VERIFICATION

Verified at New Delhi on 11" day of February, 2025, that the
contents of the above affidavit are true and correct to the best of
my knowledge on the basis of the records maintained by the
Respondent Firm in the ordinary course of business and that

nothing material has been concealed therefrom.

' For WJAY BUILDER
11 FEB 2025 s

DEPONENT
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1. Contract Bond No.: sy /UT-IO—39(l)/XVl/CE-URRDA/2018-19 Date__u_j_—_g
. 2. Name of Contractor: M/s Vijay Builders
! 3. Name of Work : Semalta to Kafna-Satni Motor Road Stage-I
4. Date of Start: tefro |48
5. Date of Completion: \sjou 19
\ :
R . ‘ Total Cost Const. cost Maint.cost
_ /6. Sanctioned Cost: Rs. 802.16 Lacs Rs. 759.25 Lacs Rs 42.91 Lacs
E 7. BOQ Cost : Rs. 741.67 Lacs Rs. 722,19 Lacs: Rs 19.48 Lacs
wg Amount of Bond: Rs 654.67 Lacs Rs. 675.20 Lacs Rs 19.47 Lacs
: Particulars Page of Bond
Index Sheet [ —~L
Notice to proceed - with the work 1=
Agreement : 7~10
Letter of Acceptance SRR Ho— 11—
Summary of Result 15—
Contractor's Bid Part-I & 11 &K - 19—
Notice Inviting Tender 193 —1/9Y
Instructions to Bidder ' 13¢ — U
General Conditions of Contract wWq - 198
Contract Data 99~ 1~
Special Conditions of Contract 1L — 349
Specifications Ay - AL~
Other Documents related to contract (Undertaking regarding 1 Si - T
different deductions and change of rates of deduction). .
| Drawing (attached in supplementary) 155 - L@y
TOTAL NUMBER OF PAGES Yy
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crrocurement System tor Pradhan Mantri Gram ?6 Yojana (PANIGSY Page 1 of 1

m/

)CTORPﬁhha%g\ent System for Pradhan Mantri Gram Sadak Yojana (PMGSY)
Tenders
AOC Summary
Date : 04-Oct-2018 01:55 PM
D
£ print
Organisation ChairgChief Coordinator, PMGSY, Uttarkhand
Tender ID :[2018 CCUK 66189 33
Tender Ref No JJURRDA_1045_18072018 .
Tender Title #JT-10-39 Semalta to Kafna-Satni MR Stage-1
Cover System :|2 ,
n
Contract Date :j04-0Oct-2014 3
Contract Value INR 694.67 ] ;ﬁ
Work Completion Period (in days) 4540 ‘i';.;_
ACC document i1 039loa,pdf (437.72 KB) & .-
. JRupees six crove ninety four lakh sixty seven
AQC Description || khousand only
» Awarded Bids List
S.No Bid Bidder Name Aviarded Currency Awarded Value
Number
1 305901 VDAY BUILDERS INR 694.67
fCongratulations! You have been awarded the contract for this tender, ]
Tender Inviting Authority
L - @ - f«Q?‘«
A4S -7
CONTRACSTOR— -
in'ni ‘app?c =0524DirectLink_3&ampmage=...  04-0c¢-18

https://pmgsytendersuk.gov.innicgep appcomponent

G Scanned with OKEN Scanner
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3 : ut-urrda@pmgsy.nic.in.
urrda@yahoo.com.

Letter No.: £y /UT-10-3%(1)/XVI/CE-URRDA/2018-19  Dated: ((QOctober, 2018

Notice to Proceed with the Work

To,
M/s Vijay Builders,
Hotel Vijay Palace,
Kedarnath Road,
Tilwara, Rudraprayag.
Mob.-9412117446
Email-thevijaybuilders@gmail.com

Ref.: This office letter no.-50/UT-10-39(11)XVI/URRDA/18 dated 04.10.2018.

Pursuant to your furnishing the requisite Performance Security as stipulated in ITB Clause
30 and signing of the Contract for the construction of Semalta to Kafna - Satni Motor Road
Stage-I, Length-12.00 Km. and Routine Maintenance of the work for two years after completion of
construction, Package No.-UT-10-39 of Phase-XVI, you arc hereby instructed to proceed with the
execution of the said works in accordance with the contract documents. Your contract bond for the
above work is registered as Contract Bond No.-54/UT-10-39(1)/XVI/CE-URRDA/2018-19/Dated
11.10.2018.

Date of Start :16.10.2018 -

Date of Completion : 15.04.2020

Amount of Bond

S. Particulars Details of Cost (Rs. in Lakh)
N. A _lc_'_j s L Construction | Maintenance Total
- 1 Cost of Work_ 602.86 17.38 620.24 |
. 2 Cost of GST @12% 72.34 2.09 7443 |
3 Total Cost 675.20 19.47 694.67
Yours Faithfully,
Chief Engineer,
URRDA

Copy for information and necessary action:
1. Chief Engineer, PMGSY, Garhwal Zone, Dehradun.
2. Suptg. Engincer, PMGSY Circle, Gopeshwar.
3. Executive Engineer, PIU (PMGSY), Jakholi with copy of Bond and original
Performance Security of Rs. 17.37 Lakh and Additional Performance Security of Rs. -
Nil, Total — Rs. 17.37 Lakh (BG-SBI No-G/2 478801 dated 04.10.2018, Amount - Rs.
17.40 Lakh, Total — Rs. 17.40 Lakh) to commence execution o

4 Copy to Bond.

14/ T ‘ CE(\ ,
é!ﬁm&@m@%" (&)  URRDA

(¥ Scanned with OKEN Scanner
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LNTRACT Agreement

ey

This Agreement, made the Eleventh day of October, 2018, between
Chief Engineer, URRDA and M/s Vijay Builders, Hotel Vijay Palace,
Kedarnath Road, Tilwara, Rudraprayag. Whereas the Employer is
desirous that the Contractor execute Semalta to Kafna-Satni Motor Road
Stage-I, Package No.-UT-10-39 and the Employer has accepted the Bid by
the Contractor for the execution and completion of such Works and the
remedying of any defects therein at a cost of Rupees 694.67 Lakh (Rupees
Six Crore Ninety Four Lakh Sixty Seven Thousand Only).

NOW THIS AGREEMENT WITNESSETH as follows:

1. In this Agreement, words and expressions shall have the same meanings
as are respectively assigned to them in the Conditions of Contract
hereinafter referred to, and they shall be deemed to form and be read and
construed as part of this Agreement.

2. In consideration of the payments to be made by the Empidyer t¢ ihe
Contractor as hereinafier mentioned, the Contractor hereby¥ covenante
with the Employer to execute and complete the Works and femedy any
defects therein in conformity in all aspects with the provisions of the

Contract.

3. The Employer hereby covenants to pay the Contractor in consideration of

o the execution and completion of the Works and remedying the defects

“ within the Contract Price or such other sum as may become payable

under the provisions of the Contract at the times and in the manner
prescribed by the Contract.

4. The following documents shall be deemed to form and be read and
construed as part of this Agreement, viz:

1) Letter of Acceptance;

ii)  Notice to Proceed with the works;

iii) Contractor’s Bid;

iv)  Contract Data;

v)  Special Conditions of Contract and General Conditions of

Contract;

vi)  Specifications;
S.E.

URRDA

QW\/
_C}QNTRACTORJ

(% Scanned with OKEN Scanner
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l ‘ CONTRAWDRB}IngS

viii)--Bill of Quantities; and -
ix)  Any other document listed in the Contract Data as forming part of
the Contract.

In witness whereof, the parties thereto have caused this Agreement to be
executed the day and year first before written.

The Common Seal of Chief Engineer, URRDA, Dehradun & Contractor

was hcreunto affixed in the presence of: Suptg. Engineer, URRDA,

Dehradun.

v C
Signed, Sealed and Delivered by the said Chief Engireer, URRDA,
Dehradun. QJ/S%/
in the presence of: Suptg. Engineer, URRDA, Dehradun. . '
Binding Signature of Employer Chief Engineer, URRDA, Dehr#idun.
Binding Signature of Contractor

s

SE. E.
Y - URRDA GrroA

, PONTRACTQR\] - - _____b

(& scanned with OKEN Scanner
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Letter No.: SO /UT-10-39(1)/XVI/URRDA/18 Dated: oy October, 2018

el dc1, dardiael {GGener,
arodlo URs B WRR, eI I3, SBIKOL

G : 0135-2608125, Bad : 2608126.

Letter of Acceptance

To,
M/s Vijay Builders,
Hotel Vijay Palace,
Kedamath Road,
Tilwara, Rudraprayag.
Mob.-9412117446
Email-thevijaybuilders@gmail.com

This is to notify you that Employer, namely, Chief Engincer, URRDA, Dehradun has accepted your
bid dated 24.08.2018 for execution of the Semalta to Kafna-Satni Motor Road Stage-1, Package No. — UT
-10-39, Length-12.00 Km. and Routine Maintenance of the work for two years for the contract price of Rs.

o 694.67 Lakh (Rupees Six Crore Ninety Four Lakh Sixty Seven Thousand Only). Details of cost are as under:

S. Particulars . Details of Cost (Rs. in Lakh)

N _Construction | Maintenance Total

1 Rate quoted by L1 Bidder 602.86 17.38 620.24

2 Additional Cost of GST @12% 72.34 2.09 | 74.43

3 Total Cost of L1 Bidder with 12% GST 675.20 1947 694.67

2. You are hereby requested to furnish Performance Sccunl_\,. in the form detailed in C1.-30 of ITB for

an amount of Rs. 17.37 Lakh (Rupces Seventeen Lakh Thirty Seven Thousand Only) and additional seurity
for unbalanced bids in terms of ITB Clause 26.3) in the form detailed in CL. 30 of ITB for an amount of Rs.
Nil (Rupees Nil Only) within 10 days of receipt of this Letter of Aceeptance valid upto 45 days from th date
of expiry of Defect Liability Period and sign the contract. As per CL-30.3._in_case of failure of delivery of
Performance Security_ and Additional Performance Security within 10 davs, the Lo will be councelléd and

bid security will be forteited without any further, notice/reminder. 3 the Performance Sccurity is in the Form

of a Bank Guarantee, the period of validity of Bank Guarantee could be one year initially, however, the

Contractor would get this Bank Guarantce extended in such a way that an amount equal 1o the requisite

Performance Sccurity is always available with the Employer until 45 days after the lapse of Defects Liability
o Period failing which action is stated in C1.-30.3 of ITB will be taken,

3. You are also-requested to indicate your Nominee as required under Clause-53.2 of the GCC.

Yours Faithfully,

Superintending Engincer,
URRDA
Copy for information and necessary action:

1. Chief Enginecer, PMGSY, Garhwal Zone, Dehradun.

Finance Controller, URRDA.

Superintending Engineer, PMGSY Circle, Gopeshwar.

Executive Engineer-1&1l, URRDA.

Exccutive Engineer, PIU (PMGSY), Jakholi with the instructions that all relevant drawings

regarding this work duly signed by all concerned PIU staff shall b mitted to the office
of undersigned within seven days. :z-Nr?
6. IT Nodal Officer, URRDA. SE. ‘;2/;/
Supermten’g—lﬁg"@‘WA S E

nos

-t

{ cTRACTOR m
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Qv

Chief Engineer,
CO NT RACTO Uttarakhand Rural Roads Development Agency
- [Rural development Department, Govt. of Uttarakhand]
1st Floor, Directorate of Panchayatiraj, Opp-IT Park,
Sahashtra Road, Dehradun- 248013

Summary of Result

"Meeting of Procurement Evaluation Committee was held on for evaluation of Part-Il bids received for
work of —Construction of Semalta to Kafna-Satni M/Road Stage- | with Two Years Maintenance under PBMC works in
District Rudraprayag."
Package No. UT-10-38 Tender ID: 2018_CCUK_66189_33
Sancti . : .
oned Cost Construction Cost: 759.25 Lacs (i/c GST)
Maintenance Cost: 42.91 Lacs (i/c GST)
Total Cost: 802.16 Lacs (i/c GST)
BOQ Cost{After deleting Coanstruction Cost:
Item No. 2 & 3): _ _ 722.19 Lacs (i/c GST)
Maintenance Cost: 19.48 Lacs (i/c GST)
Total Cost:

741.67 Lacs (i/c GST)
Cost as Per L1 (After Construction Cost: .
ueleung Item No. 2 & 3) : 675.20 Lacs (i/c GST)

Maintenance Cost: 19.46 Lacs u/c GST)

Total Cost: 694.66 Lacs (i/c GST)
Level Name of Bidder Participated Bid Price Quoted by Bidder (in GST@ Total
Cost 12.00% .
-1 |Vijay Builders % 620,24,188.13 7442902.58 . 69467090.71
L-2 |Ms Universal Associates X 661,73,395.72 7940807.4% 74114203.2;

¥
4 o T ]
"The Procurement Evaluation Committee Recommends Accepting the bid of Vijay Builders U‘% Pi" 6 467090 /ZJ

\
/ | .
\ S Jﬁ;o
EE PMGSY, Jakholi FC URRDAZ/W 1% EE URRDA
. . [Member] [Member]

st ' W Lovar

—'—/
S EURRDA SE PMGSY Gopeshwer
[Member]

\f\\’h
C qu\
[Member] [Chairman)

, Lo JTRACTOJ * URRDA

(E Sscanned with OKEN Scanner



‘eProcurement dystem for Pradhan Mantri Gram?:@k Yojana (PMGSY)

Page | of |

NG
I —
A o p eProcurement System for Pradhan Mantri Gram Sadak Yojana (PMGSY)
CONT@ P = GR Finance Bid Evaluation Summary
) e —Tenders Date : 03-Oct-2018 06:31 PM
g’ Print
Organisation Chain : Chief Coordinator, PMGSY, Uttarkhand
Tender ID : 2018_CCUK_66189_33
Tender Ref No : URRDA_1045_18072018
Tender Title : UT-10-39 Semalta to Kafna-Satni MR Stage-I
Cover System : 2
Committee Chairperson/Co-ordinator Type :[Internal
Committee Chairperson/Co-ordinator Name :|CE URRDA
. |CE PMGSY GARHWAL ZONE SE URRDA FC URRDA EE
Committee Members :|\;oRDA SE PMGSY GOPESHWAR EE PIU JAKHOLI
Summary Details | finsummary_125776.pdf (627.13 KB) A
h Summary uploaded on :|03-Oct-2018 06:31 PM
No. of Bids : 2
Bid List
. . Quoted Amount/
S.No El'l?mb or Bidder Name Opened By g:?é“ itted Evaluated Rank|Status Reason
Amount in ¥
. 21-Aug-
Ms Universal 5 . BID IS NON
: . 2 wle
1 305732 Associates Asif Jawed 5&18 07:26{7,41,14,203.21 1} Rejecled RESPONSIVE
23-Aug- BID IS
- ) N - - -
2 305901 |VIJAY BUILDERS |Asif Jawed ;\&18 10:3616,94,67,090.71 L1  lAccepted RESPONSIVE]
Tender Inviting Authority
- at
- / '
S E,
CW RA(\TOR J 1S z. s
https /pmgsytenders.gov.in/nicgep: ‘app?component=%24DirectLink_1&amp:page=Vi... 03-Oct-18

@ Scanned with OKEN Scanner
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| tt apBdsUrsent System for Pradhan Mantri Gram Sadak Yojana (PMGSY)

QONTW_ PMGSY Bid Opening Summary
. Tenders Date : 14-Sep-2018 01:07 PM
& Print
Organisation Chain :{Chief Coordinator, PMGSY, Uttarkhand
Tender ID :]2018_CCUK_66189_33
Tender Ref No :|URRDA_1045_18072018
Tender Title : JUT-10-39 Semalta to Kafna-Satni MR Stage-1
Packet Name :|Finance
Decrypted Bid Openers List
S.No Name Decrypted Date
1 Pawan Kumar Singh 06-Sep-2018 03:20 PM
2 Kuldip Srivastava 14-Sep-2018 01:00 PM
' Bid List
S.NdBid No __ |Bidder Opened By pened Date Status
1 305732 Ms Universal Associates #uldip Srivastava 14-Sep-2018 01:04 PM jAdmitted
2 305901 [VDJAY BUILDERS Kuldip Srivastava 14-5ep-2018 01:04 PM_ JAdmitted
Bid Opening Summary i
1
Bid Opener Type [Summary Updated On - 3:4»-
ITotal 02 no. bids opaned ¥
Kuldip Srivastava Finance and forwarded for 14-Sep-201€ 01.07 PM - :
Financial Evaluation
wire
»

L

- URRDA

S.E.

o |

[ GoNFRACTOR ]

s~
B3

#

https:/;-’pmgsylendersuk.gov.in’nicgep/app?component=%24DirectLink&amp: page=Bi... 14-Sep-18
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| CONTRACTOR - BOQ Summary Details

.7~ | TendefTFitle: UT-10-39 Semalta to Kafna-Satni MR Stage-l
‘Tender Id: 2018_CCUK_66189_33 - '

VPN

BoQl 1[VIJAY BUILDERS 7535463 47
h
2|Ms Universal Associates 77789073.23
i ]

, QONTRACTO'R] @
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eProcurement System for Pradhan Mantri Gral&zﬂk Yojana (PMGSY) Page 1 of |

Tma Btasusegnent System for Pradhan Mantri Gram Sadak Yojana (PMGSY)
- GSY Tender Summary Reports
Tenders Date : 31-Aug-2018 04:10 PM
£ Print
Organisation Chain :{Chief Coordinator, PMGSY, Uttarkhand
Tender 1D :{2018_CCUK_66189_33
Tender Ref No : JURRDA_1045_18072018
Tender Title :JUT-10-39 Semaita to Kafna-Satni MR Stage-1
Bids List
Bid . . Status Updated
S.No Number Bidder Name Submitted Date |Status “lon
1 365732 |Ms Universal 21-Aug-2018 07:26 }Accepted-Technical 30-Aug-2018 10:46
@ Associates PM AM
. 2 3058G1 {VIJAY BUILDERS 23-Aug-2018 10:36 [Accepted-Technical 30-Aug-2018 10:45
AM AM
Technical Bid Opening Summary
Type :{Technical
Summary : Total og no. bids receis.:ed and forwarded for Technical
Evaluation .
Updated By :|Asif Jawed -
Updated On :[24-Aug-2018 03:24 PM .
[y =
Document :|technical_125776.pdf &< -
Technical Evaluation Summary Details ! % %5 j 53
Committee Chairperson/Co-orgmato:: CE PMGSY GARHWAL
ame :
, Committee Chairperson/Co-ordinator|
9 Type : Internal
. .I1SE PMGSY CIRCLE GOPESHWAR, EE PMGSY PIU
Committee Members : |\ kHOLL, DAO PIU JAKHOLI
Updated By :{Pawan Kumar Singh
Updated On :]|30-Aug-2018 10:46 AM
Financial Bid Opening Date: {06-Sep-2018 03:00 PM
Document :ftechsummary_125776.pdf (2343.48 KB) Rz
Tendering Inviting Authority
- URRDA
{_ ‘ B ‘ | | ;
| ONTRACTOR | N

i

https://pmgsytendérsik, gov.in‘nicgep’app?comp

onILnt=9'62-lDirectLink_O&page=\\'eb... 31-Aug-18 "~
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eProgL{;ement System for Pradhan Mantri Gram Sadak Yojana (PMGSY)

I

Bid Opening Summary

"

Tenders

Date : 24-Aug-2018 03:24 PM

. Print

=,

Organisation Chain

:|Chief Coordinator, PMGSY, Uttarkhand

Tender ID :

2018_CCUK_66189_33

Tender Ref No :

URRDA_1045_18072018

Tender Title ;

UT-10-39 Semalta to Kafna-Satni MR Stage-1

Packet Name :

Fee/PreQual/Technical

Decrypted Bid Openers List

S.No

Name

Decrypted Date

1

Asif Jawed

24-Aug-2018 03:23 PM

2

Kuldip Srivastava

24-Aug-2018 03:23 PM

- )

Bid List

S.NolBid No

Bidder

Opened By

Opened Date Status

1- 1305732

Ms Universal Associates

Asif Jawed

24-Aug-2018 03:23 PM JAdmutted

2 1305901

DAY BUILDERS

Asif Jawed

23-Aug-3018 93:23 PM {Admitted

Bid Opening Summary

Bid Opener

Type

[Summary

Lindated On

Asif Jawed

[Technical

Fnd forwarded

echnical Evaluation

[Total 02 no. bids received

for 4-Aug-2013 €3:24 P 1

N

S.E.
- URRD

A

4

s

_QONTRACTOR“

https:/‘pmgsy tenders.gov.in/nicgep/app?componer

: .\_ :
1t="024DirectLink&amp:page=Bid...

24-Aug-18
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GSTIN No. 05AADFV2488E126 ‘ !
, 4

RACTO'__RJ \%
Vijay Builders

/6’/0«5’/*’0/8

Technical Qualification Part | of Bid

The Bidder shall fill in and load this form for Part ] of Bid separately from thie form
for Part 1l of the Bid. To [Name of Employer] Chief Engineer, URRDA

First Floor in Directorate Panchayati raj . Opposite IT Park.

Sahastradhara Road Dehradun,

Tel.no: 0135-2608125 ,

Identification Number of Works . URRDA 1043 18072018

Description of Works UT-10-39 Semalu to Kafnu-Sani MR Stage-]

Dear. Sir,

I. Having read the Bidding Documents, Reguirements for submission of doviments ip
ITB Ciause 12, and acceptance of provisions for Fraud and Corruption in the Bidding
Document. 17we submit in attachment all documents required in the Bidding
Document 1ogether with all the Alfidavits regarding the vorrectaess of
mformationdoguments for the above stawd bid.

2. Pwe confirm that the Bid [ully complies with all the requirements including the Bid
Validity and Bid Security gs required and specified by the bidding documenit ES
3. léwe cenily that the information fumished in our bid is correct to the best ol oar §
krowledge and belief, ‘
4. l'we undertake to carry out the works of Performance Based Mainwnance tor 508
years {Two years if Stage-I) after the completion date as per the rates ortered by 1he”
Employer in the bid documents.

Authorised Signratory..

Name and Titde of Signstory: Mr. Bishamber Bhatt

Nume of Bidder : M/s Vijay Builders

Authorised Address of Communication : Hotel Vijay Place Kedamarh Road iwara
Rudraprayag UK
Telephone Nos (Office); Nill

Mobile Na. 9412117446

Fuestnile {Fax) No: Nill

Electronic Mail Identification (kimail |D) : thevijaybuildersiemail.com

Mie VHav Hoitters

Ly

Amngrned T Tminey

HEAD OFRICE : “Hedd Yiay Palace” Kedamath Road, Tiwara, Ruerapraysg, Uttanaihand {14}

V/ 2
% okl : #81 BH123 17445 mmsm:m@wg
.. - t\. -

p w.C.
! _QONTRACTOE] £ - reena

\@i

@ Scanned with OKEN Scanner
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85

Vijay Bunlders
18/08/20/ 8

Bidder information sheet

i -

Bidder information

;*Jamt of Fi i

M!s Vijny Builders

\ddrt:s for Coxmnunuatmn

Potel Vi tjay Plave Kedamath Road lisara
Rudrapruyag LK

Tc!tphme Nous) Office:

Nill i

\luhxle No.:

941211 "446

Facsimile {F; ’(\} Nuo.:

Etectronic Muil ldentification (F-
il 1D

NIL. _
, Fmall thevij: mbukldevmwrrm' comn

Leqgal Status

1.1

i ( nnsu.uubn or legal status ‘of Bidder -

Pl:m. ui T¢ uctrduon

e

Legal Surtus

\1 3 \'1;.1\ Builders i’ium-zr Firtm

Devudun

Prmur‘dl | place of bmuuss -
Po“u ol anorney of signatory ut B:d

| Lmarakhand
CAttue hed € np\

o v.'"

Mle vhnay Buhc:-sr;

N

Authorinod Sianney

HEAD OFFICE 3 “Hotel Vizy Palce’ Kndamath Road, Tiwara Rutiaprayag, Uktaraihand (INDXA}

Moble : #31 54321 17445 9690074300 Emett ™ thevij ail com
; ‘ -
- ~S.E,

URRDA,

#

P, WY

XF

@ Scanned with OKEN Scanner
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M!S VIJAY BUILDERS

Cro HOTEL VIIAY PALACE
TILWARA

DIST RUDRAPRAYAG
Rudraprayag

by erhll/‘{gh'm Dear Sir/Madam,
Hof m é m am ¥ % Eae k)

87

gﬁmmmmw yDIA

iel. 235238

10708/ 2018

wraftr W :
tavaf W WTW )

TERM DEPUSIT ADVICE

{In lieu of Term Ceposit Recelpt

IRIFA Nomination : ToITPE / Registered § FTWHIP / Not Registered

fesiis 1 Date

v & fs s Prafafes il gk aw o &, i 4, P ANS AR G B W

foy 7 yeTZ. We have pleasure in confirming details of the following amount held in depasit

PG (o 7 55

b

Ponted | Times

e

//W’rhﬂ FEIENEA! / Authorised Signatory

with us. leam W poEauet number in alf corroapondence ThaakRasha-Banking with us. AADFV2488E
M/ T G&/ 5 wem/
Name: M/S U :f &M desa . CIF No. PAN NO.
PI“&"J 4, E-E. PTU Pma;sy Takhl
SINGLE . STD-GEN PUB—O R
v Yarad 6 2k u’nm/ .
Moda of Operation : Schema : , . [
& wi% /Al No. «raly /Term s *gN.Ufh I 3 3 I | WRIE A A
7Y Interest @ Pripsipal Amt. Value Dale Maturlty Date
7877 675 % 48,05,060.00 10.8.2018 0 8 2020
TR/ INR 18.34.814 00 U QW / Yours faithtully,

e TC——

e =l

Kl

~

FTN 7 & /P.T.0.

I
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. ot o A ERSHIP DEED OF
. ‘__A.W&mwmismademhlsme_g?dayafhugxﬂmiﬁamgst-

S & Bichamber Bhatt sgmd abouy 42 years,s{;: Shel-Joi Wrishara Bhali R0 Vitege and P.O- Tilara Dat.
| # | Rudrapeyag, Utiarakhend heroinafter desciibed e the Rty of the frst part, % and 70 nra Dk

2., St-Satih Presad Bt aged sbout 37 years Sta Jsl Kenanm Enat R Vilage Dhvaunds P.0.» Chiismya Dl

'éaudfti)r?yag, Witarakhang bereinafter describied ax the parly of he eoond part, * Lo Sl

3 gsmw‘é‘mya Prakah Bhat! aged about 31 years 50 Shel Maya Ram Bhafl Rio Vilage Dhaunda P.0 » Chisemrys Drsil.
Rodraprayag, Utarakhand herelnafer deseribed as the pary of fho dhird pan ’

| &, S Rain Rem Bhatt aged sbosit 35 years S Sl Data Ram Bhalt Rk Vilage Dhaunda P.O- Chauvise Dl
o) . Rudraprayag, Uttacakhand hersimtiine described as $e party of the Tourth port and .

5 ShA VEsy Ram Bhislt aged sbout 45 years S Lals Deis Rem Bhall Vilage Dhaynda P.O- Chaundya Dist«
t&mpreyag, Uttaraihand hereinaltes desciibed as 8w parly of thé Mhpart.

Barien expreasion shal nclude the hets, execuloes, admbiswions and e teprecentatives of e respectine perties.

AVHEREAS fhe partwrstdp Tom was herelo camyng on 2 buthess ki the pame &nd Blvle of Mis
‘hadng is principsl place of businees at 159 Prgsti VIhar Rishikesh Distict Dehiadun U
ﬁfm 2t Hotel Vijay Palace Kedamath Marg Titwara Disttiet Rudaprayeg. i shich the

ird pardy end fowth party skngeith Late Data Ram Bhati 2k Late Gyananand BhatH
Lhaureiyn, Distt - Rudeapeaya, Ullsrsidisnd wors the pertness, -
f

r

y - Q)V

H
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. o
AND Maﬁé id Data Rem Bhatl 50 Lale Gyansnaed Bhatl Rlo Vilags Dhaunds P.O- Chewil, Dsll- 5
; expirad on 28.08.2016. . - '

AND WHEREAS the parineeshly dood execuied by o patners of be ersivhils parliorshp fSem 8t smiendes or.
ﬂim.mismbedwhmdwﬂmshﬂMlbadissdredmdcaﬁdapaﬂnumdeideslmdodﬂdorw#
reprasaniative of e deczased pariner shallbe Saken & parinet in graoe of the decessed end te parinership bieiress
shal conliwe on the same terms and condigns.

AND WHEREAS Shi Vjay Rem Bhett aged abou 45 years S Lak Data Rem Bhali Vilisgs Ohaurda P.O-
Chaxuneiya Dislte Rudprayng, URarakdiod befng the eldsst make child of deceasod parkier Dafo Rovn Bhatl
agritiod a5 » pariner in fhe parinarship fem we.l 28.08.2016 and shial hereinatter be known as party ¢f e fifth part

¥ which the gurviving pariners have ne objaction.

AND WHEREAS the ssid pariy of #fih part herebo has gone Bwough the terms and condilions of Pre pamersip end
has agreed o jois he firm a5 a parfnar,

srer

SD P WITNESSETH AS UNDER:- - T
a’:{ N T ) Lo

1. Thatthe pertyal tie B paethas joined e firs2, soond, third ond fourth pares f bolkipe s parmsfon te . &

date of execution hareol. C f e ::’ e LY

asﬁ.’mm&im A

2. That e business of the perinership fim shall contius b ba i b B name g3
. y JERY '
. ]

{ s { S B3 o
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’ 3. THATAhe principel place tf frm shall be M 159 Praga Vi Fishikesh DistL-Duracksn having s Branzh §
st Hotel Viay Patoce Kedameih Marg Thars, DaR« Rudraprayag. Utlarskhand o al surh sy cher R
: place or ptaces ss the pariners may mutuaty dotide fro fime o tme. . X
4, mmmdmmmmwmdwwhbwﬂmmMnyhaammhrreumﬁemm &
' and b te credit of the Bifth party hesoo! namely Stel Vijay Ram Ehalt and kewksa the coplal stantiing to the ¥
credit of the first, sacond, thind and fourth paries hereto i1 the bodks of erstwiille partnership femn have been ‘
: transfarrad I tho books of acoount of the reconstiutnd firm end credised b thek respoctive socounts,
5. Thatthe natum of business shat be thal of ¢l consbucitn i.e. consbuction of roads, bridges and buliings
’ @ elc ur any other logsl business 35 may be decided amangst the parinarg from time to Bme.
8. Thalexch patner shal be entiled b interest €12% oa the copital standing 1o his credi in The Partnars
Capital accounl on fhe frsf dey of socounthg you. ¥, b fulure, thers ks eny chonge in fhe provision of
; incoene Tax A regardey inderest payable b the pertvers of the firm, i wiE be pald o1 the maxinum raie ;
atowable. . -
{ 7. Thatalthe partiers of fim shal be wotking parinecs, whw shall be ntbed to Sakeryreminersiioh €5,000¢
P.M.each, ot e
E S - ,
P L ! 2o
| Sslarykemimerason a5 above shal be crediad in the partiers capdal scoimt a('g?m o T
B Thal e profis endlosses ol be Gided cbome by B partes o equil propocion fe. Moo,
i ? S L ~ ' _—
! s\\"\/ . A o

| | ¥« RS
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9, Thet the bems of this Parkership business may be cliered st &y fiue by fie mulsal oansent of the #:
l mm‘ ) o ‘. o : - - . N . »' . DR
10, That the parinership businoss shal be govemed by the pravisians. of Indian Pacinership At 1922 in o -
' mofers it horoin spociically povided. i
) 11, That, e parinershin shat ba AT WILL.
@ 12, That esch pariner of fem shal be enfilled b represenl frm before eny persan, autherily, depatimenl ar
. uilertaking end t 0o, exscule and perform arty acs), Geeds) end thing (s) whatsoevar with them on behalf
of e lbm wih s sole signabre. o "
! . : o
13. That the parfies of s deed hal open Bank ocount in such Bank of Baks In the name of the fim 55
A parbies may mutaly decide from ¥me to tme. Such mmum&m%umﬂgﬂpmm
£gnadures of sty bwo pariners. T AT
! 44, Thatie sccounting perid of §rm shafl be from 1% Aprl o 3% March of every

i 4

ot
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! nta(demlsedwpm'ts]heﬁmmlnoﬁheﬁwdwdawbmpemwﬁng&u d

the eldest mals child or In Mee elleimstive, spoyse or sny other legal ho¥ rext in tie line :
vauld step inlo the shioes of the densased and would be {aken ae pariner, scmﬂrmesumwrgparhm
woukd hava no chjaction.

16, Thalhmofanyduwunmapoddpmﬁmmmu'nmpectuhrﬂamwmmdms deed the
" 33 shat be referred to five arbitrators each’ sppalntad by each parter of the firm and in case of Sl
! disagreement to 2n umpire wiose decision shalt be binding on el the pariess,

) Ths deed I therefors being executed on the dey and date hevain befors menticned & presence o Sollming witnesses.-

! Iﬁ @E A% Perty Mo, Q\V‘ |
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§ PARTNERSHIP DEED OF mgnmmmm

- Thi deed of partietship (Re-constituiion} is made on this the 12 day of Ajril 2017 amongst:-

(‘=%-l/ | -
- CONTRACTOR

| I

att aged sbout 43 years Sio Shri Joi Krishana Bhau Rio Village and
J fl.. Rudraprayag, Uttarakhand heecinafter deseribad ne (he pasty of the

% Bhatt aged sbout 3% yenrs Sfo Jai Krishina Bhat Rio Villege
untiya DistL- Rudeaprayay, Uutarakhand hereinafier described as the

Jhsh Bhiat aged sbout 32 years Slo Shri Maya Ram Bhatt R/e Village
AChaunriya Distt~ Rudnprayag, Uttsrakbaod hereinufter described as the
d part and -

!7 Contd, ::2::

'/ﬁgééA
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54" Shri Vijay Ram Bhatt nged about 46 }*é:ifs é;’ﬂ Late Data Ram Bhatt Village Dhaunda
P.0.- Chaunriya Distt.- Rudraprayag, Uttarakhand hercinafter deseribed as the party of

i the fourth pani.
) m Which expression shall include. the heirs, exccutors, admimstrators mnd the
i representatives of the respective parties: :
§ WHERFEAS the partics of the first, second, third and fourth part and Shri Raja
X Ram Bhatt aged sbout 35 years S/o. Shri Data Ram Bhatt R/o Villuge Dbaunda
P.O.- Chaunriya Disit.- Rudraprayag, Uttarakhand have been carrying on the
panncrship business of civil construction under the name & syl of Mfs VLAY
! BUILDERS having its principal place of businegg . 3. Preati Vihar Rishikesh
District Dehradun Uttarakhand with By f ‘“%“3.’39{ y Palace Kedarnath
§ Marg Tilwara District Rudraprayag by #fu@o (Re-constitution)
g Dt 25.08:2016. ' A
) 0
4
i
< K] \M\:‘_n 3
’ B S :
A3 AN GRTLY
i '\Tﬁ"‘ -,
g },.. B -’i‘\{:a -
UL -
Vé6nTRACTOR

Scanned with OKEN Scanner



¥ c D | N 099261

- I - .
i
}
4
i 23
{ AND WHEREAS suid Shri Raja Ram Bhatt S/ °Shri Data Ram Bhait Rfo Village i
Dhiunda P.O.- Chaunriya Distt.- Rudraprayag. Uttargkhand hes reticed from the d
) partnecship on Di. 31.03.2017, :
1 AND WHEREAS the partics hercto have agreed tn continue to carry on the bnmiﬁcss in
partnership on the torms and conditions as mutually agreed upon and whereas it is
j » deemed desirable to reduce the said conditions in writing,
i NOW THIS INDENTURE WITNESSETH AS UNDER:-
1 1. Thot the busiess of the partncrship fimm shall continue to be un in the name and
style of M/s Vijay Buildérs.
1
i
i~
by
.l" :} '-
] AU Y ATL
.«}v"‘ v
| R
- .-..- . . '*“' - .
o w
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a4 2. That, the principal place of' {irm shall be at 159 Pmgati Vihar Rishikesh Distt.-
Dehradun having it's Bianch Office at Hotel Vijuy Palace Kedamath Marg
Tilwora, Distt.- Rudraprayag, Uttarakhand or ot such any other place or places s
the partners thay mutunlly decide from time to fime.

3. That the nature of husiness shall be that of civil construction ic. constmction of
rouds, bridges and buildings etc or ony other lepad business a5 may be decided
amongst the parers from time to time.

Mot s s e

G

]

i ;%\&} Cor

\ { 'iw\" 1@\@4 5H!L
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- ” 4. Thatcuchpmnershall be entitled to interest @12% on the capital s!smiiugwhis

credit in the Partners Cap:tal account oh the first day of accomting year. I, in
future, there is any change in the provision of Income Tax Act cegarding interest
L payable to the partners of the firm, it will be paid at the maximum rate allowable.

¢ 5, That the party No. 1 namely Shri Bishamber Bhatt , Party No. 1 pamely Shri
Satish Prusad Bhatt and Party No 3 namely Shri Sonx)'a Pmkgxsh Bhatt of firm
X shall be working partners, who shall be entided ro Salary/remuneration
15,000/- P.M. cach..

' Salary/remuneration as above shall wE RN A »u =t capital

¥ account at the close of sccounting year.  # "~ \

Pl e |
B e YEYr il A\

! \ : / B
’\:\.ﬁ"}'/ Ny - L , E.

f %ﬁ §TRACTO_]
{42y
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IV. ¢ $hri Vijay Rem Bbott

¥ 7. That, the terms of this Partiership busine
mutus! consent of the parness. Z
?ﬁ'

7

B .‘"“\ \j'
g

. fﬁ;ﬁ-‘* -

PN f’"

f Qﬁ%&mmﬂ

. /’ .
g {,f )
N
CON
H NBREID=RUPEES
X 2 } - Y 100'!0!)
-:3 ) 993 ..,____,'8 i) D]A:vo °,‘5§§§80,.‘.
8212237 ILINELSKITA ? ¢ %
S iINDH .,@ UBleIAE I
‘;»‘ s R~ A '»..,“4"‘ PR é’ 5~ \mv\“. e e
@ .
TS UTTARAKHAND L 519434
- B
i
i
i
i
]
1 6
S © 8. ‘T'hat the profits-and losses shall be divided or bomne by the partoers in (ollowing
~ { proportion:- .
1. Shri Bishamber Bhatt W%
¢ 0. <$hri Satish Prasad Bhatt 2%
N {11,  Shri Soorva Prakash Bhant 20%
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8. The continuing partners have sefiled and paid 1o the retired partner in full and
i fina! senlement of the books of accounts and good will,

9, That the capital required by the partmership business as und when required shall
be contributed by the partnces as mutunlly agreed upon.

10. That the partnership business shall be poverned by the provisions of Indian
iRy TEVIS
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11. That, the parinetship shall be'ATV-ng )
F P
§ 12 That-each parter of firm shall be eatiled 10 represent firm before any person,

authority; department or underinking and to do, execute and perform any act(s).
deed(s) and thing (s) whatsoever with them on behalf of the fiem with his sole

) signature.

1 I13. That the partics of this deed shall open Bank account in such Bank or Bunks in the
name of the firm as pertics may mutually devide from time to time. Such account
or zccounts shull be operated with the joint sipnatures of any twe pariners.

v-_'_

i 14, That the aceounting petiod of finn shall be from f?@rﬁp ;%;*March of every
calendar yeat, £

{

o

b e,
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S
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seQes
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Be-ovent of demise. of any parincrs) the firm shat! ned be dissolved and one .
hsentiyg the dicensed being the eldest male child or in the alternative, spouse %
cf) Iogu! heir next in the line would slep into the shoes of the deceased and =
n as partner, tp which the sarviving partners would Suve 5o olsjection,
of nny dispute: fie pr:;:rﬂgf pantnersdip business or i vespect of
of this died the sume shall be referred to four arbitmiors sach appainted by v
v of the-firm nnd in case of their disagreement fo an umpire whose decision
inding on all the partners.

B

Thﬂ‘ﬂdeﬂﬂ'é;cfm being excouted on the day and dite herein before mentionsd in presence of

. Tollowing witnesses:-
B
P
Witnessex:-
et l",’ l. ! .: - ) ' : ) Faﬂ}’ Na, L {:hv
| Pinctaipe Delinde -+ A .
Party No, 2 1:£§£ﬂ« "L“«"' T
! ]
Ja 2 ' s . r : "f‘;ﬁz
| Y ( NoH Kown Jed%%)  PartyNo.3 24y %‘E‘I‘i‘*
) WW&M Party No.4_ 2 r,,(/"‘ el
P u{’ﬂ . il .
{Cutpoing partrier) YR i

e B UﬁhﬁA

. - . N
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GSTIN No. 05AADFV24B8BE126
4 s
& TRACTO’? - Vijay Builders
\9]9}1’!9

Works For Which Bids Already Submitted:

Estimated | Date 1
Value of when o -
' N Name Works deeision ‘
& &Address Stipulated |is
f| Description of | Place of period of - { Expecte | Remaets,
Work &State | Employer - | (Rs.Laks) | completion | d. I uny,
1 2 ‘l 3 4 S . 6 7
Constructionof’ . | Tehri EE PIU 58680 Lac | 9 month . .
Pifkhi To Dwari PMGSY ID-1
Stage-11 {(Cold NEW TEHRI
Mix) Motor Read
with Five Year's .
Maintenance under :
PMGS.Y. |
{Performance :
Based { 5:
maintenance) ' : v : !
| Barethi to Kanwa | Uttarkas EEPIU -1 384.52. | 09 month - . 3
R (Stage-11) and ki PMGSY | ;
8 W Periotmance Based .| UTTARKAS | -
) B N8 maintenance for HI !
g B five Yeurs ;‘ \

s Vijay Builders

Author-isf:d ignatory

HEAD OFFCE : MTWW'MMTM.WWW.W{!HM

% Woblle : 431 S4121 wu&nmmm%nﬁmﬂm_
= FRUR \o) ) U RD[\

g2 3
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RacTor AgArwal Man Mohan & Assoclates
."__.  CHARTERED ACCOUNTANTS

10 WHOM SO EVER IT MA CER

This I to cenify what we have verified the booksal Accounts & Records of Mis
Yijay Builders . 159, Pragati Vihar ; Rishikesh , Dehradun and Ustarskhand. On
the busis ol our vesification ol teconds praduced befure us tn information und
explanation given to us , we further cénmify that the Total Turnover and
Construction Turnoser of the compuny of the company fof the tast five year is as

under *
. Financial Ycar Total Tumover {Including | Constructlon Tumover
© Construction Tumoser {Rs. In Lakhs)
(Rs. In Lakhs}
2012-13 752.11 458.79
2013-14 150811 1205.62
I8 360888 T IMRER
015-16 05k 1 208t
W016-17 1288.62. o 128%,62
Average Tumover 1521.17- | - 1402.60
tor Mohan & Associvles

Pd\"\:

8 rtered Acgountants

h -
‘: " mmﬁﬁ
2

i M-ggyﬁﬂﬂ?l} H

) \Mdham\gnr\ml) -

Dxe : 3(,8) Ml)
Place : Rishikesh

ek 2

(/o Bharat Electronie Dharam Kanta
Natra] Chowk, Harids ar Byc Fass Road, Rishikesh-249 201',' th-l}chmhn UKy
fhoae : I83702K302 (M)

: 167
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lNDlAN INCOME TAX RETURN ACKNOWLED
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YL | NDIAN INCOME TAX RETURN ACKNOWLEDGEMENT  Anwsuancat Yox
[Whare the data of the Rebum ol income in Form TIR-) (8AHAJ), ITR-2.ITR2A, MR, ITR4s teucas,  2016-16
— - MRt ITR-S, TR-G.ITR-Y transmited slechronically mith digital signatuss]
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CONTRACTOR
- o w2z ix STATE BANK OF INDIA
SUMADI BHARDHAR (07131
State Bank of Indla DISTY, - RUDRAPRAVAG )
. UTTRAKHAND - 246475
Ph : - Fax :01364 MOS8 - | E-Mall :
ore: OlR0R-T3naee 235223 9456594473 | ahi.07131@sblcon
~ Date:10.08.2018
Authorit refaran
To,
Executive Engineer,
s PIU PMGSY,
%
Jakholi

CON

I hereby authorize Exacutive Engineer PIU PMGSY , Jakholl, or his authorized fepresentalive
to seek relerence or any type of Information required by them reparding Current A/C no
11798832042 of M/s Vijay Buikders, Hotel Vijay Palace, Titwara being maintained in our

branch,

This certificate is being issued as pet the request of our client mentioned above

BRANCH MANAGER
STATE BANK OF INDIA
SUMARI BHARDAR
RUDRAPRAYAG

0,

TRACTo}%

182 %ﬂf
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CONTF’A‘ATO ‘ '
T R rr g STATE BANK OF INDIA
SUMADI BHARDHAR (07131)
o $tate Bank of India DISTT. - nanAPlun(rAG
UTTRAKHAND - 246475
: 0 - Fax :01364 MOB - E-Mall :
Fhona : 01364-235224 % 235228 9456594473 _ . | sbl.07131@sbl.co.in

Dale 10.68.2018 .

 TO.WHOMSOEVER IT MAY CONCERN ( Bk CERTIF """'5)

This Is to certify that M/S Vijay Builders, Hotel Vijay Palace, Tilwara, Rudraprayag is a reputed

firm with a good financial standing.

“ if the contract for the work , namely “Semaita to Kafna - Satni MR Stage | Packege No -
UT-10-39 is awarded 1o the abave firm, we shall be able {0 provide overdraft/credit facilities to
the extent of 10 % i.e. 85.0 Lacs (Eighty five lacs) only to meet thelr worlung capital

requirement for executing the above conlract

BRANCH MANAGER NG
STATE BANK OF INDIA

SUMARI BHARDAR
RUDRAPRAYAG

150
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\\/5 L ‘
P INDIA NON JUDICIAL
CONTRACTO
S Government of Uttarakhand
e-Stamp
S i IN-UK78868233170642Q
2 Gertificate lssued Dae T 13-Aug-2018 D453 PM
Account Referanca ¢ NONACC (S'V)I uk 1206604 DEHRADUN/ UK-DH
Unique Doc. Relerance : SUBIN-UKUK120680459059559394379Q
s Purchased by * VUJAY BULDERS .
' Desedption of Documant. : Amticie Miscellansous -
) G@ Property Dascription i NA
- .© Considesation Price (Rs.): : ?Ze o)
First Party ' VUJAY BUILDERS
Second Party : NA
Stamp Duty Paid By : VLAY BUILDERS
Stamp Duty Amount(Rs.) : 1(%°ne Hundrad ond)

) "‘-'l ‘,“”
N
ll'd {.‘

[ER P N R N

Preaie write O type bElow this Bre. .o cveeemormmmec e cine v e

L UNDERTAKING

» Work Description: UT-10-39 Semalta to Kafna- Satni MR Stage -1

sl L the undersigned do hereby undertake that our Firm M/s Vij ijay Builders Hotel Vijay Place
5}}% ath Road Tiwara Rudraprayag U.K Would invest a minimum cash up to 25 % of
o E the work during implementation of the contract. :

bove numcd do hereby that the contents of this affidavit are true my pr.rsona\

s ‘ ATTCSiy0s Mrs Vilsjaiditders
Sau Ran 9 \I Vc‘dstgnﬁow

Al ivean ” Authorns
AR RR S Ty o e b e

: & ¥
e, vt g ua ¥y
Fo N RPIIPE LALIr/ 48 S v £ o s - FI00EE Gt
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g',
Yo DICIAL
Xy i INDIA NON JU
3¢ P Government of Uttarakhand
CONTRACTOR - Syt -
.= Certificate No. - IN-UKTBSTDM47660316Q
fiv 1 Certticate lssued Date : 13-Aug-2018 05:02 PM
. Account Relerence © NONACG (SVY uk1208604/ DEHRADUN? UK-DH
! X Unique Doc. Reference : susmummzossmsms& 474227420
" . purchasedby . VIJAY BUILDERS
) Dascription of Document :  Adicle 4 Affidavit
W Propsrty Descripion T NA
s Consideration Price (As. .0
the) (zero)
Firs! Party . VIJAY BUILDERS
Sacond Panty 1 NA
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AFFIDAVIT

1.4 Availability of Major items of Contractor’s Equipment proposed for carrying out the

Work Description: UT-10-39

Works. List all information requested below. Refer also to Clause 4.2(d) and Clause 4,48
(b) of the Instructions to Bidders. _ o

Semalta to Kafna-Satni MR Stage-|

frores ,«nwmuﬁhu e v
ftn &z deals Lesttae RS Mmoo

{?ﬁ!\n-n P |

J'\"I"M Iy

D':IE)A 1ils of Equipment { Quantity | Condition . Owned'Leased .
= , Equipment '?
I | Hydlic Excavator ] Good Owned g
i _(‘.glgkrete Mixer |1 ATTEgon Ovwned T
" Mixer ! swﬁwﬁ Crvmed MIEVITY Bositdars
A » LR ':‘,
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|
\(5 (e '3 Concrete Vibrator |3 Good Owned -
—— l 5 -Paver Finisher ] Good Owned o
CQNT"{A@T ORT dum Roller/Vibro | } Good Owned ;»
- 1@1’ i’ u
7 Tlppu‘ 2 Good Owned o
'8 | Water T :mkc 3 Goud Owned j
.9 | Tractor i3 Good Owned k
. 10 | Road Roller 2 Good Owned ;
111 Air'compressor 2 Good Owned R
112 Min Hot Mix { Good Owned
PlanvMixol
i3 | batteries 1 Good Owned |
M VAR
' o Amhurl:}c%mnamw
a
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X INDIA NON JUDICIAL
CONTRACT % Government of Uttarakhand
e-Stamp
Certificate No. T IN-UK78989331231425Q
Cenificate Issued Data T 13-Aug-2018 04:56 PM
R . N . . . i N
mumqua D_;&e:fm . + NONACG (Svy uk1206604/ DEHRADUN! UK-DH : :
TN . Reference ¢ SUBIN-UKUK1208604590627617425020
ol Purchased by ! VUAY BUILDERS
i Dascﬁpﬂm o Documant . Adicle 4 Allidavih
&g Propedy Description © i NA
Consideration Prics {Rs.) 2 0
| (2ero)
First Party ! VIJAY BUILDERS
Second Party I NA
{iz StempDuty Paid By ! VIJAY BUILDERS .
;3w Stamp Duty Amount(Rs.) 10
" “- (Tﬂﬂ m’ﬂ
e
ALR
a
AFFIDAVIT "
"""" A Biiifié’gir’i)j'éb’( isalisned folfBUSREPIERs Rt teaburutory Equa prments-will-be used for
work.
Work Description: UT-10-39 Semalta w Kafna-Sami MR Stage-1
L { $.No | Name Of Equipment ) "__; g

t-Sieves- 1285mem, 90mm, 63mm, 53mm, 35mm,

26.50mn, 22.40mm, 13.20mm. 11.20mm, 5.60mm,

2 R0mm. 2.36mm, 180 micron, 90 micton and 75
Eﬁqxn

'Sag oring Cylinder with tray Complete for field
den; Test. .

20

M Vijay Buligers

L i p

i Pty
Q, a3
£ ‘-" 4‘_

o "a A \
r(MAJ..ﬂ, 0+ PN LT iced Signatory

Stroff I Ao . i
- ?F * {/ - ; 'nmfv w’mmﬁus hn')ﬂ%‘ ‘i it T -m‘pror "_‘.f'.

" ' '«.qnmq-mnnmﬂ-mhn Q/ - -

o, ¢ R R das JEOIO SOPTS g TG Y, ATty ) ] E .
ﬂ | e : URRDA
CG‘ b} i'\,’& ATO , - -
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pr:ﬁd} morsture metet complete with chemicals

L {S..@i@m Edges

6. } V-bquid Limit and Plastic Limir testing upparntus
7, Gas Bumer. sand bath

8§ : Camber/Super elevation Board

9 Electronic/digial balance T kg with the least count
of kg
10. | Electromie/dipnad balance 13 kg

11, | Van Balunee with weight box 5 kg T
Oven(2000c), thermostatically controlled ‘
13. | Enameled tray

[4 | Measoring ape, spatuta, spirit levels, glnsswifr{';
poscelon dish, Pestle mortar
o ® 13 | Aggregate Impact Test Apparatus

16 : Flakiness Gauge

ST LIp pat’s Syringe for Plasticity Index

18 | Dipital thermometers
19 | Water Tub (ambient to 1000¢)

20 | Bitumen extraction apparatus

21 Slump Cone

&l@}{\mmim

Auto Levely Dgvel Machine

Vijay Builders
M/s Vitay Boltdeee

Authoris %V

o Cignanry

44
o | %/‘
(_Jc;'oNTRAoTog] e ', URRDA
- |
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b
CONTRACTOR
INDIA NON JUDICIAL
‘ Government of Uttarakhand ‘
A e-Stamp
Caeriificata No.  IN-UKTBABSEBS1004700
© Cenificate lssued Dats I 13-Aug-2018 04:56 PM
. Account Reference ! NONACC (SVY uk1206604/ DEHRADUN UK-DH
' Unique Doc. Rieference ! SUBIN-UKUK1208604590607218462410
st Purchased by ! VIAY BUILDERS
: Description of Oocurnent ! Aricle Miscalianeous
"} L*¥ & Property Description ! NA
L4 Consideralion Price {Rs.) 1 0 |
e, (Zaro)
[« FirstPany ! VIJAY BUILDERS
1 Second Pany { NA
5{'»'5' Stamp Duty Paid By : VIIAY BUILDERS
.7 Sw\mp Duty Amount(Rs. : 100
IR Y ) (One Hundred only)
: |
mvw[}
- STADE b ~;
,, Lic: Ho- m'manu' -
et gatio .;g%}xs (g Biddet is ICOHTT
en::’ﬁtam fa-Satni MR Siape-| o
o Pending Litigation _ .
i
Name of Cause-of Litigation where Amount involved
Other dispute (Courv/arbitration) (Rs. In Lakh) :
NIL : NIL ‘ NIL 1

2' ! &\ o
f’.- 1, Deponeatiabove named do hereby that the contents of this affidavit are wue my personul
8. g a-Kogwledg belief.

‘ i
o e = M/s VijaYiByhulges
e W SR
b g K g e B P '
! i\t"- JEN LTI Vol PR A : .
H R P 14 Thprys CadGe A oA0nk] 16 e e} 1 ° Bhaceg i B8 Lot 2 nAuthotised -"WOG
) WD RITIMY & Srimont

Lriey |t Teem e FR% . ! _.
\\\’*})“;ﬁ!}“ A :(r’;;w,!uh}t‘w1bltinmquw:‘: ; Ny ,n
N — e 2 ER ¥ R ISEREN PN FIRTRSE Lo i A . /s:E{,
Y. o ~URRDA

(—E_(_DNTRACTQ"E;{‘ T

3
| . - - LTI . - oLt . U
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INDIA NON JUDICIAL
Government of Uttarakhand

P

e-Stamp

IN-UK7B870064873534Q N

1% Centficats lssued Date 13-Aug-2018 U5:00 PM s

1 hcoount Aeferance :  NONACC (SV) uk1206604/ DEHRADUN/ UK-DH
‘% Unique Doc. Referenca s SURIN-UKUK12086D4590645007 476850
Purchased by T VUAY BUILDERS
. Descriplion of Document + Anicle 4 Alfident
. fg Propery Description ! NA
Considaration Prica {Rs.) + 0
{Zero)
First Party ¢ VWAY BUILDERS
Secand Party + NA
Stamp Duty Palo By : VWAY BUILDERS
\ ;10
Stamp Duty Amount{Rs.) Ten only) )

VIPUL. T}U{QON
STAMP VENOOR

Lic, No.-164
1 Lomptmna, Datrailun,

.............................................

Work Description: UT-10-39 Semalta to Kalna-Saini MR Stage-
1.6 Prop osed sub-cont ract ors and firms involved for const suct ion. Refert Clause 7

of Part | General Condit ions of Cont ract. ' i
! Sect ions of t he Valu ¢ of subcont Sub- cont ract " Experien ce in
; | Works ract or{name and i similar work
: ‘ address) i .

NILL

G msos <

- Mis Vijay DUIRIRg ders

4 ‘u 2101ty GOV Wik oF; o st} O At J‘Q iy p o cro FMUIGIE ﬁxﬁfgnm - Ty
ok . 1M TR X Lrrsind A P % :

v, 4 4 Erog Do hgptionry b a1 Cn unny A 2% It

i Sdamestisy Peme BRI B Lo st husrrw®y ~—ﬂ ) -
o %E
' » - -

e * URRDA
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INDIA NON JUDICIAL
@ - Government of Uttarakhand

. .
LR
Lo s

e-Stamp
. :  IN-UK783682475685420
. - Certificate lssued Date 2 13-Aug-2018 04:52 PM
Account Aeference 1 NONACC {8V} uk1206804! DEHRADUN/ UK-DH
B Unique Doc. Refarence ! SUBIN-UKUK1206680459058831422821Q
Purchased by ! VIJAY BUILDERS
Descption of Documant : Adicte Miscefianeous
/@ Property Description T NA
Conslderation Price {Rs.) )
(Zsro) ’
First Party T VIJAY BUILDERS s
Second Party : NA
Stamp Duty Paid By ! VIJAY BUILDERS
Stamp Duty Amount(Rs.) ¢ 100
(Ona Hundred only)

UNDERTAKING

| the undersigned to hereby undertake that, [ Agreed valid for o period for 90 days lor
‘UT-} 0-39 %cm?ltg to Kafna-Satni MR Stage-1, In the date fixed for receiving the same and
eRRainge binding on us and may be accepted at any time before the expiration of that

M/s Vijay Bulld e
| \)gjay Buil%z?s

3 iy
Autharised Signatpry

' 1/ ATTES )yt
| B1aR '_t_"a
A

A Iy’
-~ ho. E0l e .
iy S D= '““"“""‘"”“@
~ to-

Bk 1ol T0 WOANEY 1 O T UniE 1€ T Lty

VB e AR 4y )RS BT g Lot Aol vty
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W T 00N INDIA NON JUDICIAL
Government of Uttarakhand

e-Stamp

T IN-UK788578253850730

v Certificate {ssved Dats { 13-Aug-2018 04:51 PM
'Y " Account Relerence ! NONACC {SVY uk1206804/ DEHRADUN’ UK-DH 1
f*77  Unique Dot. Reterence. ! SUBIN-UKUK12066045905683684416790
s> v Purchased by © VWAY BUILDERS
t*: Description of Documant : Articla Miscslianpous
.3 37 R Property Description : NA
Consideration Price {R3.) 10
{Zero)

i
CONTRA

 sar n3, Thotalk dpthiments are being submitted by the firm are true and correct,
Kidvr - e S ‘

Firat Party + VLAY BUILDERS
Second Party D RA
Stamp Duty Paid By { VHAY BUILDERS |
Stamp Duty Amount(Rs. . 100

Yy utiRs) {One Hundred only)

Declaration

I Bishamber Bhatt S/O Late Shri Jai Krishna Bhatt Partner of Firm M/s Vijay
ilders , Hotel Vijay Place Kedarnath Road Tiwara Rudraprayag UK y

scription: UT-106-39 Semalta to Kafna-Satni MR Stage-l I
. ame and address as above is true and correct. L
2, That 1 @inVge Partner of firm M/s Vijay Builders,

he contests of this Declaration Cergificate are true to the best of my
: A£TTE

i) "* A4 ». ﬁef. y e u“ “’T ’
' % Sna Ra-fQdsdyal Mis Vilay B 8 Taers
P 1 ! ay, |
\ > B la A 'm% .

A g : A )
BRI s 2 e O 16Qu ..y Lowe ifggd Sggn‘;}tﬁr"
g) ‘a Yhe puanwaniisy e & x ey CanUmIate pire KD O siibaet 58 v u‘inn.m.wn Foig SRty B €ve abtte E 4. XAGHW 4 S
T Svakaie L6 T wutirsom deds  #riebE, )
p I b P o Thes I P ey & GFOR g oF P T IN% "
SRS oaate 0 BN Saevisicrcy SRS HAITIIR Conpaten’ Attty . . 8 -
: - = . i

CTOR (% | * URRDA
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- i- I
STl ! . w
INDIA NON JUDICIAL
Government of Uttarakhand |
e-Stamp | Sh
i
: IN-UKT8870782068495Q peet
Cerlicate Issued Date 2 13-AUQ2018 05:04 PM v
Account Relerence I NONAGC (SV) uk1208804/ DEHRADUN/ UK-DH Tl
Unique Doc. Raference :  SUBIN-UKUK120660450065604503498Q H
Purchased by : VLIAY BUILDERS E
Description of Documant T Anicle 4 Alficdavit
"y ‘R Propedy Description D ONA
Cansidaration Price {As} 6
(2eto) :
First Party : VLAY BUILDERS RPERS
Second Parly I NA
Stamp Duty Paid By : VUAY BUILDERS e
Stamp Duty Amount(Rs.) 10
{Ten only)

WA

P FORMAT FOR THE AFFIDAVLE. .. 157 3
-+-1-Bistmmber Bhatt §40-LatBitintrKetining Hstien - Partner -of Fifm /s ’»'13m~{3mlders
Hote! Vijay Place Kedarnath Road Tiwara Rudraprayag U.K

4 W E Ev]l]ﬁ"‘

i
I. I hereby certify that all the information furnished with the bid submitted online in '
response 10 notice inviting bid number URRDA_1045_18072018 issucd by Chier

Engineer, URRDA for Work : UT-10-39 Semalm to Kafna-Satni MR Stage-| are true Bnd

HES Bm
Mis Vil Bty
A STOT ’éyf”“-‘ 5
' / Aumonscd eignmty
Y ‘,.“y :*,:“ %\L‘&n;ﬁnmﬂk utnmfm; ! " .

(} Scanned with OKEN Scanner
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INDIA NON JUDICIAL
Government of Uttarakhand

A ——— o <ty n

e-Stamp

¢ IN-UK788713388718850

Certificate Issued Date ! 13-Aug-2018 05:07 PM S
Account Relarsnce : NONACE (SVY 11208604/ DEHRADUN/ UK-DH [
Urnique Doc. Reterance : SUBIN-UKLUK1206604580641315870770 '
i Purchased by ! VIJAY BUILDERS
~ 0 Descriplian of Document I Aricie 4 Afidavi
TR Property Description :NA
. Considaralion Price (Rs.) 10
(Zero)
First Party ! VIJAY BUILDERS
. Second Party : NA
Stamp Duty Paid By ! VIJAY BUILDERS
Stamp Duty Amount(Rs.) . (?‘en oniy) «

e undersxgned do hereby declnre that [/'We have No Near Relation with any - -
U'RRD& PWD PMGSY,IRD UK. s

ove named do hereby that the contents of this affidavit are true my permnnl
(<. ﬂ ESa Ja belief ' Mis mswﬁ‘h‘ﬁﬁ
U Py - " S St?g R? 4 fg
X e o £ Lok o0 M > T R A e L - ~ﬂ“’* atﬂw
PR 7 D P L i:;;::;:::«fu:: vxv::“n ry ’ﬁu,mm}-cd u*an
Rl e %
CONTRACTOR
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INDIA NON JUDICIAL ‘
Government | of Uttarakhand |

e-Stamp
- +  IN-UK788898840870360Q
Certificate Issued Date D 13-Aug-2018 04:50 PM
Account Reterence ! NONACC (SV) uk1206604/ DEHRADUN/ UK-OH
Unique Doc. Reterence I SUBIN-UKUK12086045806346681 30510
 Purchassdby ! VLAY BUILDERS
. Description of Documant T Aticle 4 Affidavi ' {
' R Propeny Description : NA
" Consigeralion Price {As) T q
(Zer0)
First Party : VIJAY BUILDENS
Socond Party i 7 '
Stamp Duty Paid By : T VUJAY BUILDERS
Stamp Duty Amount{Rs.) : 10 ‘
{Ten only} :
Ul Ld i
2 CgTaae VERDDY
il L 'Nu "' ST
ot LR £
e ameeemee e A raSapea i ot .ﬂ&u%ﬁéﬂqﬁpebe&gwﬁhbg.,...-.m...._.. et mem——a e n e —anans
AFFIDAVIT
o 1 Bishamber Bhiatt S/O Late Shri Jai Krishoa Bhatt Partner of Firm Vijay Builders
C Hote! Vijay Place Kedarnath Road Tiward Rudraprayag UK
o 1. That No Gazetted officer Of any Government Officer/Sate Programmer Concemed
T jcer Who were Retired During list 2 year are not employed with us . .
, nent above named do hereby that the contents of this affidavit ane true my .

Knowledge and belief.

Vijuy Bu:id::s
e Mis Vijav Sullders

ot A ,,’.: ;qr:-‘.-s:‘;:ﬂ;l :: : L R -u: %ln TR L N1 Lo S L PP P 'l'lﬂ'hbﬂ' cd r]gnﬁlﬁfy
A 0k 2 4% B WA TRy 8 03 b it Sgh BTy, 7 .
o XY Fork 94 s ebaeel pawwe VS0 B Lt rom s A0 -
2 | SE.
CONTRACTOR , T

|
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INDIA NON JUDICIAL
Government of Uttarakhand

e-Stamp
b
i . : IN-UK78871848051116Q "
{; :}; ) Cartficate issued Dare I 13-Aug-201B 05:08 PM
© Ageount Refsrence. i NONACG (8V) k12065047 DEHRADUN/ UK-DH
Unique Dot, Reterence ! SUBIN-UKUK120B504500655341058770
Purchased by ! VLAY BUILDERS
_ _ Desaription of Documend ¢« Articte 4 Affidavi
3 @ Proparty Dascription ! NA
‘ Considaration Prica {Rs.) ]
. } » (Zero)
Firs! Pary ! VIJAY BUILDERS
Second Party ! NA
Stamp Duty Pald By ! VISAY BUILDERS :
Stamp Duty Amount{Rs. 110 o
J ) (Ten only)
3
»e-Pleasa write O £yDR below IS BNeasseen creaneinticineiceier e aeeanns.
t
UNDERTAKING

17/ We, the under signed, do hereby declare that I /We have no dues /Recovery Pendingof
GST, IT,CST.GST .state Trade Tax or any other Government Department Td\(.S With uny

previous Employer.

Mis Vilav e’ﬁm@g@

. o Y

L
Authorited 4!3“m’y

A AU Do 1 ekt EP e &8 e

s~m % 4

./ mmc«mmmzqmmuw B o o e

iy wumm&rw:s R R T R LT LAY
ST ¢ G WA B S AT S A Pheit iy foner

A A S E.
e " URRDA
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(\ONTRACTO > INDIA NON JUDICIAL
Government of Uttarakhand
. { . - > e AR B %t e o o )
i3 e-Stamp [
A .
N Curtonte N : INUK78869515374722Q
- Certficate lssusd Date i 12-Aug-2016 04:53 PM
Lo " Aocount Relerence : NONACC (SVY uk1 206604/ DEMRADUN/ UK-DH
I Unique Doc. Reference L BUBIN-UKUK1208804590638976886250
" . Puchasedby . VIJAY BULDERS
> Description of Dacumant 1 Adticle 4 Affidavit B
A @ Property Description ! NA e
* Consideration Price (Rs.) N T o
: , {Zero) - o
First Party ! VAAY BUILDERS -
Cin Second Party ’ i NA 1
0 Slamp Dty Peld By I VMAY BULDERS.
o Stamp Amoant(R. + 10 s
S Duty Amount(Rs:) € oy L
y :A"‘€5
RN Y
et R TELEPREI L LT ,-,-amaumqr‘mmwmm. ......... Ceavbdrseniionboumsnsansscanminnrin N
; | AFFIDAVIT
i cxsigned do hereby declare that 'We will use new technology material us
< (Aot mde in BOQ and nlso pravide the-machines and other arrangements
s required for gOipletion of work and also follow the directions given by the .
5 ; ! snlfchnplony. prod der and will sign the tripartite agreement. ’ o
AR - AU0TM £ W, M:s Vnay El.l“déf?‘:
- 5 o 80 Lol ’
; k4 1M ‘f@ . \?s{_,n-.h-«_
N - ik Siamy FoaitTsvse $uasti “w Pt 3 i 1S tﬁy«wh ot mhqn'{’; e,
z?_ b \ r iy AL Y By 3
L Y S Slveia g Wu pra it & U By oae U thig contticane Podon to g a
to-pdh W e A AT (3RS IR 8 Ly wie X KLY X
aaokin v gb . — ',’ / @ -
GONTRACTOR \s

i

URRDA
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9. GSTIN No, 05AADFV248BE 126
SRACTOR |

Vijay Builders

19]8] 18
DAR CHARY
Work Description :UT-10-39 Semaita to Kalna-Satni MR Stape-l

! i} [months 1] 2] A s] 6] 7] 8] of 0] 23] 12] 13[ 24 5] 18] 17] 18

Hilf Side Cutting seffiting

R/W, B/, {Ory,1:5) HPStone Filling

Bridge

Stuppr

Wjire Creats (I i:

"
Pucta Draln, prapet
Read Furnishing & Other works
i ‘;'-;. , Mis Vijay BU“d‘}'rS .

;B | o ‘ Aunwmm_s&gnﬂ“"’

N

momc%es: ngm Palacy” Kacarnith Road, Tokars, Ruudaprayis, Uarakhand {NDIAY

i m:mwmmagy«uwa i |
- COMTRACTOR ~UR

(& Scanned with OKEN Scanner
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GSTIN No. 05AADFV248BE126

)
P

<% TRACT.OSJ Vijay Builders

10188

Work Description ;UT-10-39 Semalta 10 Kafna-Satni MR Stage-1

Methodology -
If the 1ender awarded 10 me , My Plarming for work will be as per tallowing

}.The work will be exccuted by machme and manually undf:r supervision of highly
Qualified technical staff and Engmeer

2.For the-carly completion of the work J.C.B machine , Excavator machine Concrete
mixers water tanker, Air compressor , Tipper, Road Rollcr cte will be run regularty.
3.Truck and Tipper will be availablc as and when required to comglete the work in time as
shown in attached Bar chart,

4.1 will Program 2 parallel work system in 3 Parts, in first parts the Hill side cutiing will
be done . in second parts to start construction of R/w, B/w, scupper, causeways ,wire
creates and. in third parts we will start the Kuccha drain ,pucca drain & Road Furnish
work and dressing of all over roads.

5.For Counstruction of road work 100-120 laborer will work regularly 10 complete work

well ini time
6.For the guality compliances the sitz quality management plan will be followed as per

PMGSY Guideline ,

—_
R
)

Mis Viioy Duilders

authariset Signatory

rwomcf : gw Vioy Pakacy” Kedamath Read, Tiwara, Rudrapeayag, Utarakhand [INDW)
Moblle : +91 S121 17648, S6300TING Ermail - thewjaybuiomrsgmall 2o

LDy

. CONTRACTOR “i(%?%D

L

URRDA
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151 89

.§~, GSTIN No, 05AADFV248BE126

=
(ABITRACT :
= OR |

Vijay Builders
[6/08/2¢/8

Work Description ;UT-10-39 Semalla to Kafna-Satni MR Stage-|
Method Of Statement

1. Basically this will iriclude two main aspects;

a} Obligation on the part of the depariment which come first and invelve providing
clear construction sites removal of ull preconstruction obstruction und hindrunee
which may be due to trees transformers, clectrical or any other over head’
underground transmission fines.

h} Also providing clear approach road/path form rail/road head up 10 site of wark for
safe carriage men, materfal plant & mackinery ete.

2, constructors part this will start from the day clear construction sites as mentioned by
are made available to the contractor.
1) this will begin with marking of siructure layout on ground as per site plan and i
approval( 1 week}, :
b} construclors technical ,supervisory. staff pant of construction Jabor. tool & plants urrive
at site 2(week) '
¢) Appropriate working space stfong space water electricily and avcommodation for statl
made (2 week) Sk
dy Actual construction activities starts with excavation procurement ol materials.
- al Erection of shutting and concerting work and will continue for about 61) weeks.
) BE 3.THE OVERALL WORKS SHALL BE CARRIED OUT IN THE SUPERVISION 111t
' FOLLOWING:
. Project Manager (Civil Engineer)
2. Site Engineer

3. Wy SUPETViSQK’S - s Viiay [t
4. Lab Technician % L
3. Supervisor marised T

6. Day to day work Supervisor

HEAD OFFICE : “Hola Yy Paloce Kpdamath Reae, Thwars, Rudrapriya, Utarakband (WD)
157
ohiie : $91 4121 7446, 580679360 Ereall: heviaybulkers @igmail.com

SONTRACTOR | . URRDA

ER

(& scanned with OKEN Scanner
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GSTIN No. 0SAADFV24B8E126

1%
cBBracTOR ' Vijay Builders
R [Bfo8/Le) €
© Wark Description :UT-10-39 Semalta to Kafna-Satni MR Stage-]
Mobilization Schedule
{ SNo | Completion of Stage Time period
1. | Contractors ehnical supervisory stafi part of Jwecks
{ i construction labor tool & plants arrive at site _
P2 Appropriate working, Space SIOrage space 2 weeks
1 water electricity and accommodation for staff |
| made _ e
3 g Construction materials like cernent steel 2wecks
i dupregates shuttering ele.

Nota: The above is a schedule of mmal Mnbﬂl?ancm time however us the work procecds
Mobilization shall be undertzken and actual requirement of site shall Be mobilized during
3 y  the entire execution period .

Mis Vilay Duitders

by

autnonised Sinnatory

morsﬁgé gwwqmrmm Tiwara, Rudraprayag, Utarachand (INDIA)

Mobdla : 491 BU421 17448, SES00TIN Basall« Mkybulldm&m‘ :om
i o Q
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GSTIN No. 05AADFV2488E126

I Vijay Builders
/B/eﬁ/ielg

Form of Bid for Part 11 of the Bid Technical - Financial Part {1 of Bid

The Bidder shall fill in and load this form for Part | of Bid separately from the form

for Part If of the Bid. To [Name of Employer] Chief Engineer, URRDA

First Floor in Directorate Panchayati raj , Opposite IT Park,

Sahastradhara Road Dehradun,

Tel.no: 0135-2608125
- ¢ BN ldentification Number of Works . URRDA_1045_18072018

1% Description of Works UT-10-39 Semalta to Kafna-Satni MR Stage-1

Dear :sir,
1. With full understanding that Part I of our bid will be opened only if I/ we qualify
on the basis of evaluation in Part [ of the Bid, we offer to execute the works described
above, remedy any defects therein, and carry out the Performance Based maintenance
in conformity with the Conditions of Contract, Specifications, Drawings and Bills of
Quantities accompanying in Part II of the Bid. '
2. This Bid and your written acceptance of it shall constitute a binding contract
between us. I/ we understand that you are not bound to accept the Jowest or any bid

you receive.
3. 17 we undertake to commence the works on receiving the Notice to Proceed with the

Work in accordance with the Contract Conditions.

4, As mentioned in Part-l of my/our bid, 1/we undertake to carry out the w orkc of
Performance Based Maintenance for five vears {Two years if Stage-1) afier the
Completion Date as per the rates offered by the Employer in the bid document.

Authorised Signatory..
Name and Title of Signatory: Mr, Bishamber Bhatt

Name of Bidder : M/s Vijay Builders
Authorised Address of Communication : Hotel Vijay Place Kedamath Road Tiwara

Rudraprayag (LK

Telephone Nos (Office): Nill . Mis Vijay Buitders
Mobile No. 9412117446 3)/’ '
Facsimile (Fax) No: Nill Authorised Gignarory

Electronic Mail Identification (Email 1D} : thevijaybuilders@gmail.com

HEAD OFFICE : “Hotel Viay Palace” Kedarnath Road, Tiwara, Rudraprayeg, Uttarakhand INDIA)
Woble ; +91 41721 17445, 9690079300 Emall: hevijaybulivers@gmali.com

Vb o | ) A
[ coxTre IR %E

— e
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».
[Random Rubtsie tions masarey for siruciures L i 1 5 cemet & vande. - tar by
iocaty avsdstie spproved stone snd ssnd Irom approved quay micluding supply of
5# mareriats. Labour, TAP efc fauicsd for peoper compivtron of work a8 per drawng &
a5 pev MORD speciication for cross drainegs siuctures, retaicing was. breus! walls
4 other umde stnckeres #( NS Gitacied by Enguieerm-Chacge

3739 060

cum

3415.80

MB2.00

11821907.72

141274893

13241856 85

INR

|Fifty Sox,
Fory

Two
Thousadg

<>
7 Theey

orty Org.
Hursgred &

_m'PauSw

Rméom Rubbie sione masonty for siructure lad mybybolynvdlbu sppeoved

supply of {avour, % woper
efmnp-rafminpu rataning walls, &
othar mirviar giructures as deected by EpginesrinCharge

4301220

177280

7057820.83

#46839.47

790476636

'“Rl

Prowvding & feping R ar maths 4% Hand packed 5(0ne T3ng in the beck of rEtvong

wans, stutments, wig wats @ic. by locaty evakobie Bpproved sione iNChudig SuUoDly
o a¥ mateial, labous, T&F . taquired for propel compleion b Ihe work &% recled
by Ercineer in charge.

4348 280

cum

650.20

2776881.78

J3322581

J110107.56

Mwmmmhyimﬂmnmw i) supnly of
Ml Jabour. TAF ol semutred for

and a3 directed Eng! g

mvhlmuwnmuwucﬁo‘

8000.000

34D440.00

4085240

aiz2.00

Providing and lying of boulder apron tad in wire Crates with 4 mm gia G |, Wirs
jooatorming to 15: 280 & 1S ld?othQmmx'oommm(wmly)
inchuding 10% axira for laps * tess

mzsm-muwmmwmmumomwu«m
n chege

427 500

210000

837750.00

107730.00

1005440 00

Cement plum masonry wth 40% glunt & 80% 1.3 7 cement concrate including suoply
o

337500

4500,00

1518750.00

182250.00

1707¢00.00

Ona Thausand

12000 00O

RMY

250

€42000.00

71040.00

T19040.00

technical spectications

oM

505,00

§021.67

8128255

s8N

BIB4T.66

15 men thick Plastanng with cecnant swiias 1.4 inCuding suply of @ matedal labiour
129 & royalty #ic required for propsr completn Of work a3 directed by Engniner in

06134

184 60

7218

303728.52

36447.06

Hotrzse

White weratung of pavapsl walls of CD work 20d tree truncks Whia vashing iwo coals
on parepet watts and Inve irLnks Inckaging prsgacation of Mefica by cesnng scrapng
atc 2% par techrucel spechications Cloase 1915

soM

1840

30040.92

/U

33845.83

Suppyng #0g and pacng HYS0
Mwwmmm; |mo-d!202m.umw
per iause no

stoei shall be.
20".3 1 &1 MORD spocificasions (First Revisior 2014}

39560

5060.09

488472

$85303.79

223845

075¢0.24

P-mmummow-u-psmummmmmm.-w
iabour TEP etc. Engewst e

m

1264583.07

151750.78

1416340.88

Provaing & Laywg R G C M5 9 a5
e iding =t Ta# oic 86 grectsd by Engrwerin

charge  for Causesay }

cim

ULz

ar775.38

31923680

Provaang ant fixing of i KIORESr ST0NE 33 Dot SLandard Oraving made af precast

R.CC M1S prade fxed wiin P.CC. mum M.mmmaumu-g

mnd prinbrag lettecs on Kikemetes i with two coRt of Synthaic snamal pect of
drecied by Enginast in charge

tins

407a 30

eray

83874

Lok

$440.03

Samm a3 above bid K sione

11000

Noz

2450

23438

2488735

294254

743039
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20 Proyicng and Fring of Hectamater $10ne 23 08 Sindard Grawang Mad:. ‘ INA s-w -
RCC msmnm-mvcc mnwmmaum‘ |Prssanal
wah wo cost 96 900 Nos 3820 £29.30 5457200 s7en74 £2081.50 .
wmumoymmm ‘np.‘-
A Provideng Fxk of Tite inlormuton Board Wit PWGSY Logo H TLasche piece i e R T
e the tached -
i | stotng of the road 22 per at rer omoree 1000 Nos 1221060 1135809 RETT 138307 12712196 T "o-‘- ,:
. 22 Prowding & frong of Semi teflective Trafc Sige Bonrds {tausarary. mentatory INR Two Lakh Forty
* mmnwmmmmwmnnmmﬂn Seven Thousend Saven -
‘ e 120000 Nog #9120 1328 22119000 26542.80 urT3280 Hundred & Thty Tws
E2) Mnmmmvwmmmmmmmnmz
Km distance of roed iength ws
83 per ind deschon by Enginesr i change 7000 Nag 1271300 176042 LY X wata? 2044t
3 [Privideng & foirig of CRizeo, informatoon Boad wih PRGSY Logo o1 siarkng or
prominent
her atteched starvdand Grawing Gy parmiad et wrinen 25 par e MORD 3000 Nos 1848030 1711838 51340.08 se1.5 $7507.58
gt dwecion of £ can-chaeg
25 [Providing & fisrig of Semi_refackvs Dasction and Piacs Information iago Hoards up
10 {1 00 ¥qm Stz a3 per stithed drawing and w3 Per the MORD specification and
Brechon of Enginest -anargs 10800 soM 3605 20 352247 2804269 ases12 aeur.80
% (Prapaceg of piam table Sures AFiar COMPNON Of wor
12000. [ 1320000 12834 148530.08 78St 1422859
(3 Constructon of reference pilars &% per Frg Y5001 (b] &3 paz g Snd Techmical s
Soacification Clause 1602.1 Preey Prony 5098,
[Construction of referance pillars (unee} @ 20 im on bl mdes snd £ §.33 m interval{ '“?9 o 781 s 40 nsiLe iad 14
on curves
E) mdmmunm 600 () a1 par driwing 3 Tachcal
wumn!
Consinciion of Back Harh 1rot of eatch reference pitart 12000 ™ 212830 2585495 31024900 It MR
(Constuckon of Job plers % per Fig $60G.1 d) 806 Techaikcal Specificireon Clauve
n ) Pt o 12000 £ 5750 650 ISR w10 04%0.0¢
% Emergency Maintenance
n Waror Sip Chearance In o4 Typo bl Sod ruck and boukders nciadng cost of o
matensl , maciune.! for proper per mord
1811
= 7 Lotk INR Gaverty Sar
V Three
960000 Com 7190 7100 _ £8160.00 LT I320 & Thery Moow
Pagas Ty
3 fimdYes Toeumond Fee ket
#64.000 Cum ™0 .00 123600 s TEATT 2 Forty S and Puse
[Savaoty Tw Orey
3 (Goplayeng Fyorawke wwcavator of U 90cum buckst for cearerae of Hagx 49 1 3F
mdummmmnww and w4 ober crane:
s i,
48000 hours 124200 124200 2561600 Tnsan “n9 Nne and Pacse Nty
Two Onty .
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43200 oy 1386 20 1366.00 $9011.20 708134 £5092.54
37 9 karang Of BOVKGH 8970 aed 1) wire Craie waih 4 mim i Gl wi'e
wun!om\nqlelszmmISQM-l 100 T ¥ 100 e masls (woven
4 wschudingg 10 per cent axira far laps and jonls lid with SIone boiaders wamhing not
P eas Bian 25 kg #ach 25 DAY Geawing @ techmacl spechcaton 1301
- » T Vear Saventy e
30000 Com e 00 118000 84360.00 724t 12002.98 Thoisand Ekeet Tws
. and Paise Sixtesn Only
» g Vmar R sn-my One
Thousang T
32400 Com 1068 80 1964.00 83690.40 780381 T1342.24 Hundoed & rm, Tws
anct Paise Twerity One
Only
« Coole Wetig Inciudinig Kupply o s matensi, Woousr 14 o7ehty #I cecired for
mywhmdhm-‘wnmnmmmm—dnwm
£ 90 {For npening
) 1s¢ Yeur ‘!MR Sixty Sox Thousand
Five Hundred & Faly
48000 Cum 123090 128.00 $342¢.00 713008 4555480 Four and Pavsa Exgity
£ignt Onty
< I Year 3206 Cum 6279 135200 S8838.40 To80.81 63393 01 'NR Surty Fivs Thoissand
“ Mal Under PBMC N
“
Maintenance under PBMC for .
I]'Mdmllmmlmnlmmmllﬂdwoﬂh -
sunabia 0CSUONK 83 par techricet speciicatons Clauss 1914 .
z} u«m«« of road side Drais ‘minor skp cearencs , feshapng. -
dowpening nd regrading st wel s catch warer uans ¥t per (achcal 48
tion Clause 1907.
w)}mudm‘d«lhnmﬂhmwwmvﬁ“h
mlmmmummmm in 800rced mauck dapotet
Beints % Per SpPCACENON Claurse
4] Muntenance of scuppars & cmbyw-yuu-mcmw Erasion repay,
repers to TACkS, Parapet walls and Preiection warks as Per drawing and Yachnecal
speciicanon Cissue 1908
s)ummd&myhymummamn tepinong Gude Posts,
repar of flood guuges, remaval of debns. Prowding howkders and protecton work and
pamting #3 par techaicel spacifcabion Clause 1909
8] Mamtenance of road #1003 by way of cleaning and repanting Sf mandaiary /
requistvey.? catonary / ¥oTTatory and Dlace RTINS Bign board #% per
dravangs and tectmeal specihcaton Clause 1910
71 Mamianance f 200 matre ki $10ne by way of refiung of bited Sionas FEPEINIG Wi
Coment MOM, CIRANNG BPANNg 3nd leftering on 200 metre fm sione and St ke
A5 12000 Rkm 52033 000 $2833.00 4339%0.00 76078 52 Ti0075.52 (NR Sevan Lain Ten |
12.000 Km 50207 900 50207.00 602434.00 228800
Totalin Figures 64519538.80 T744744.67|
[Quotad Rete in Words INR Seven Crore Twenty Two Lakh Eighty Four Thousand Two Hundred & Eighty Three and Paise Forly Seven Only
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m Standard Bidding Dociment far PMGSY

,noﬁgoS@

Ref. No. sy HAR(MITCOAIRRDAN T

t The Chel Lnginect, URRDA on
Mawits Sadh Yo for emh of dic

N ] Chicf Engincer, Uttarnkband Rural Rosds Development Agency,
First Floot, Directorate of Panchayatiraj, Opp-1T Park, Sshastradhars Road, Dehrudun.

2OTICE INY]

N

\

Duted : 15 -07-2018

of Untarakhiand the sieen ruke hids. in dectronce fenderap system, for relusing of joil wuker Modinar
hiclunding thewr numnicnance from the eligrhle and apmoved conttactons segistered with PWIMCPAD o

cquivalent®
Y. Tachagr vy | Rrimessat 0 | povitor | wanr Daajeeme
[ ety Np, | P M of Work 40} Commirmrriont . mowirnes
Laanll QT ietvi S 5eN) taths Bl il e ey
tad tree Irom
T 1 - 3 ] — 3 Iy 3 v 5 iv i ] iy )
rasep’ | 4o 3 1 b elew-Saral M|
[ hapvevivaudl TXNEYY WYY MR Ra  | eeas an | s (wm| o0 [ Bt
1 HARA, Debrutue
3 | rouritmaten | § 1amsa | xu) | KO00Inde 12 Dt Eoven 2 —
) Soget FEi e e s 2 2 ) -ﬂnﬁ.?.n." o pyac
3 | oveviaien 100010 f 201 | Garserico hetiwts MR Sinpet | 1aon | anm wa | oo || s | i benent [y
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s i | xw frytbierpmiay fre 2361 wr f otux lam | on ] s foemral |
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Standard Bidding Document for PMGSY
i
~e r
~ONTRACTOR
B e [V NS Beratte e s 8 sget] 2100 ™~ ma mn | as . R wtarid
VRRDA, ienruden,
EY Ulorw | Ay | Anmeser " TR ) o | ana win | oars | as | on [ bl BE
% 1373 | SYE | maiothnton Rakehnn R Stopnd | 30036 [ satan na am | on [ Byt BT
“ il Rl Rireyvd — e | ETU EETIRVR TR A ' 03
2 ,,,';‘__"‘:_, CT-0881 | NVL [ Alalnnnn v Fokinrt MU Sempell| S350 [ 36048 mas | mam | e ’ I Rerevadrimoiell Y
2y | wetearn | iranas § ot | shmemtia Smintt S0 Sroped | i | sanse oz | s Jus) o [ Byreicvamiel K0
ElY st YR et :':;:f:l"" Teorl e | e mae | opas [ ae o [ vl I
Hedraprang "

a5 [ AR 1043 | XV | Borredato hnget MR Bsaget | 4500 wass e i | s ] ' ':‘.m.';"::::’ .
£ Al (LT PSRt rpunisell XV ROV e | omm foase foa [ | b |
3 [rewevzerda ] 175 | N30 [ Nl on Bhumgeri MR Stapet | 20 Freen 94 FYCTIN TYTY 3 3 :"'.‘;';:::":' Pk
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| Dol [vrasm | v | Beoeerdcshtiosed | g | sams | mizas o [ 0 I e il 0
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2 Date of release of wyilation for Bidy thiough e-procuresnent 25-07-2018,

b Cost of Bid Farm As mentioned @) colsmn moimher 13 (non-refundoble).

4 Avaitsbilits of Bk Document awd mode nf ssbmbuka : The bid document is uvailgbile oaline und bid should be subwtisited online on websve

u’m— pmgsvendersub gov 1o The hidder would be resuired o sopisier in the web-sue which i Givr of cost. For submnson of bids, the buider wd reguired 10 hove
Dugntat Ssgnumsrs Cernficat=t SC) from one of the authorzed Conifying Authontics (CAX *Aspiring bidder whii fiave 0ot ctimned the ame from the websne, wvw,

pingsyteihirsul. gov.in®,
Digstat signature 15 mansbarory in periicipaie in the c-ienderig. Bidders uitead) posicssing the digual signnare issed from aintiwaed CAs tan use the Samie it

s venders,
3 Submigion of Original Documents. The bidders are requined 10 submit (2} onnal derend dral vowards ihe tost of b dvcurment . 1b) onginal bid
securify 1a approved Tom and (6) orgaaal oilidavit regardig comeeings of infrmation fumished sith bitl docunent as pos provision of Clacae £ 1300 of ITB watn
RESPECTIVE CIRCLE OFFICES an a daie not fater than tlree working days afier the oponing of technics) qualificetion pan of the bid, withes by regisiered post
o by hawd failing which the duds wilt be devlored now- rexpansive.

& Las D T for receipt of huds through e-endering 16:03-2018 0100 PM,
7 Thesite fr work u availuble

& Oy eali submission of brds is pesutied. Ueefore, bids must be submittsd online on webty K gov.in The technical y put
oT e ds wall be opasned oaline on 16-08-2G18 83 00 PM by the authocized officers. I the oftice happens to be simed on the dute of apening uf she bils as apecified
i bads will be opened an the st workimg day af she same time.

¥ Fhic bdder b 1ot Rquee 10 quote his il o rulow mainenano  The raies 1o be pand for mutsne mwinienance s mdscated o the Bill o Quantiigs. Fathor.
T paymant foe foeaing naennee Yo e cuniacior shall be repubated bused of hes putformaice of mamtenance sctivites for the works. Mamiensno; fmAxh: works
wilt he eavnad pot theough Perfonmonce Hasd Maitwrnaice Coolracting (PEMC). ¢
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Standard Bidding Document Jor PAMGSY

CONTRACTOR

:"'m':::’::x“l:‘v "“: ::"""‘c“!s::’: ';; IV:'m:‘c “l': g:t;mrks n:enlk»u:d m the Tuble above. To quelfy fiw o package of contracts mak ap to tis angd other contracts for
e ’ i » o
the ndividual contracts, ' must having ex; and sulficient to mect the sggregme of the qualifving criene Tor

120 Other detuls can be seen in the bidding docunwrnis, The Employer sholl not be held fiable for any delays due to system failure beyond its control, Excn though

the syslem will stempt to ratify the hidder of any hid updaies, the Empliyer shall not be i i i ¥ B
yMem ¥ > ¥ B YT § iablc fur any informan : *
sespansibihiy (@ verify (he sebsite far the latest infomarion related 10 lhcrl’mdn Yy in inn A seceived by the bidder [ i the badders

13 C Ia} Bidder ure i d t6 Tollow the [ d

for Compl o5 Relow -
1 - All the Camplants shall be Forwarded to complaintpragsy-@gmail.eom ondy Any cornplaint to other musit 1D will aet be entertained
3= Al the Complumts will be ententained tirouph mail only (th

) 13 gh mail 11 as registered m Tender website). OfF Line # Ci  Applicstion shall ao he
cntrtained ¢even if it i recerved at Dispatch / Recerve Section o Received by any of the Office Perional of the office cither by in person of by Post 4 Registered Post »

Couricr.

3:~ Complaint only from participating Bidders shalf br entertsined.

14. All bidders are requued (o quote there iem tes excluding Goods and Service Tax (GST) and all taxes falling within purview of GST-Act 2017 bin including
lahour cess, rayally ete. Payment of GST and requined deductions in this will be mpde as per prevailing rutes. )

15, SRRDA/Employer reserves all the rights in reference fo the SBD Section-2 ITB para-4.7, bidders are subjected to the disquatificd if:
(it macke mi 2 o false

P in {he formis, affidavits angd h bmitied i pronf of the qualification requircments: amd‘os

'M) .4 {ii) record of poor perli such ax ghandoning the works. not properly
J& faitures cic

(1) Pamerpated in the previous hdding for the saime work and had quoted unecasonably bigh of low: bid prices and conuld not furnish cational justilicatian for it o die
Fmployer

pleting the contraet, inordi delays in pletion, litigatian bisiory o financial

1o Al the bids shall be evafuated & per conditians 1ssued vide Offiee Order No.-462A 1-OHURRDA/2017.18 dated 24.05.2018.

17 The bidders having ofTilatess in Jus team | d as Manl m the prep
considered to have 3 conflict of sterest and shall be disqualified.

of DPR, design or wehnical xpecificolions «f the same contract, muy by

18, In above works 2t §.N.<1 1n 26, Forest Clenrance Procuss b, under propress wnd thest tenders are being invitcd 1o achieve the maximuns targets of connectivity by
March. 19, in some cases forest dlearance may be delsyed. In stch eases no claim of the shalf be ined in refe to the cxcalaiton of cst

the bridge work independently esp. for similar nature of works.

S
Chief Engineer

URRDA, Dehradun.
<. Nowregistered budders may submit bids. however. the succasyful hidders awust gl registered s appropesare closs with appropriate authortses before signing the contract

19. tn packages where bridges ure combined with road works, qualification w.r 1. bridge works shall be assessed separately i €. the eligible bidder has (\
(

PR |

v pagelol3

Y - URRDA

. CONTRACTOR
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CONTRACTOR

Chief Engincer, Uttarakhand Rural Roads Development Agency,
First Floor, Directorate of Panchayatiraj, Opp-IT Park, Sahastradhara Road, Dehradun.

Ref. No. 18437 / [1-02(xiv)ATCOMRRDA/17 Dated : 13 -07-2018

PRADHAN MANTRI GRAM SADAK YOJANA
(PMGSY)

e-Procurement Notice-08(Garhwal-PIUs}/2018-19

The Chief Engineer, URRDA on bohalf of Governor of Uttarakhand invites the item rate bids in wectronic
tendering system for construction of Roads under Pradhan Mantri Gram Sadak Yojana in the Districts of
Chamoli, Dehradun, Pauri, Rudraprayag, Tehri & Uttarkashi for 49 number of Package with estimated cost

totaling to Rs. 260.77 Crare including their maintenance for two ye .8 from the eligible contractors registered
with PWD/CPWD or equivalent®.

™ Date of release of Invitation for Bids through e-procurement: 25-07-2018.
i

Availability of Bid Documents and mode of submission: The bid documents are available online and should
be submitted online in www.pmgsytendersuk gov.in. The bidder would be required to register in the web-site
which {s free of cust. For submission of the bids, the bidder is required to have Digital Signature Certificate
(DSC) frem one of the authorized Cerlifying Authoritics. The bidders are required to submit (a) original demanad
draft towards the cost of bid document and (b) original bid security in approved form and (c) original affidavit
regarding corroctness of information furnished with bid document as per provisions of Clause 4.4 B (ii) of ITB
with the CONCERNED/RESPECTIVE CIRCLE OFFICES on a date not later than three working days after the

opening of technical qualification part of the Bid, either by registered post or by hand, failing which the bids
shall be declared non-responsive,

Last Date/ Time for receipt of bids through e-procurement 16-08-2018 01:00 PM. )
For further details please log on to wwnw.pmpsytendersuk gov.in AL ,ﬁ(}\‘s
" < LA ‘\

A »
PR (BN

b

Chief Engincer,
URRDA, Dehradun,

* Non Registered bidders may sibmit bids, howwver, the suecessful bidders must gel registered in appropmate class with appropriate
authorities before siguing the contract.

Note: Forp-Procurenent for any sort of queries 0135-2608125 neember may be contacted 10:00 AM fo 05.00 PM.

10

uaﬁbA
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CONTRACTOR
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Ref. No. 1o45” / 1-02(xivMITCOMURRDAN 7

VETTHE UTH Gee AT
é—!i!g;; [EM—08(Garhwal-PIls)/2018.19

Dated : 18 -67-2018
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W% Bges B BfYe @ o e g PfReea @ e aftga wnfaeer wen (Certifying Authorities) g
Ptz Slogwosiio (Digital Signature Certificate) ¥Fn ity | Pl oo @) PR wea & goa @) waay =
Foz (@) srpEfa W Afe RediRE £ ol o (6) omdodotho B RR-a4@ (i) & wTER wRE ARd@ @
T8 B Wl waueR g w0 wefa srhge Prosn wafen § vehd fe (Technicul Bid) g @ Rl &
faewew 9 wdfen B WY Yohpa B e wiirm &1} SueEl @ o sPad ) S vy gw
wy A PuiRa wof & a=y v 7 @Y 9 <m ¥ G v At @ sor e v R

-Bfam & avam ¥ PR wa o3 A am (R o W 16-08-2018, WA 01.00 TN THI

s red 8 T www,pmesytendersukgov.in ¥ )&g’\{ﬂq\\%
T W,

YAROFROENCTE, TEUGH |

IR AR [
* Pfrrmn wt vdlipa 16 & s-ﬂm:yem&wmmémmﬁﬂm#wmamvwmm

& gufievo wwary It gt
T 2vev o ufdar & wew Qe wTTe 8 T

-

§ GONTRACTOR

a——

PORFCRS

1352008125 ¥ AT 10.00 ¥ ¥ W 06,00 ¥ 7% WA Ry oy v 81

11

7
. URRDA

(% Scanned with OKEN Scanner



163 —4e1
&
CONTRAGIOR, - <P

00 T & P, wEwuR s, AT
GITY 1 01352608125, WIH © 2608126.

49 : ut-urrdaf@ pmgsy.nic.in. -

urrda@ yahoo .com.
wyy . -
wE /AT r-02xii) / JoAROIAROLI0T0 / 17 / fvies 2 arrea 2018

Pradhan Mantri Gram Sadak Yoijana
Corrigendum No.11/2018-19

TAOR0E0 HEAT—1046 /11-02(xiv)/ITCO_/URRDA/17 dated 18.07.2018
4 Yo W~ 0200714 (HETeh ¥ qariE Aew o), wor—1 Yo <
Zocio—-07-18 i &1 T B, Iaw B B goAo—07—14 TE W)
2~ T wer- Jodo-07-14_(FETl B s dev arl), wo-r Yo
- goio-07—14 # waododio #F e W feshowp ¥ R 2 S
TEodI0I0 # ST foMoRP F WA W AFensT s Doy S S
B, © IER A Q) .
3— TH0AGOEI0 TEA-1046 /11-02(xiv)/ITCO JURRDA/17 dated 18.07.2018 ¥
Yo e godo-07-10 (RE AT 4wt Aex arf foilo-o4 (wreardds) o
e 7t Flee 7r) 3 wHErE aAaf sitFengs e SR 9 (FovHosio) @ ¥
| W0 1.60 TG ® RIF W W0 460 T UG Wil |
4— TS0 WEA—~1046 /I1-02(xiv)/ITCO_/URRDA/17_ daqted 1807.2018 W
Yoy S Zodlo—07—16 (29T & ¥E Fev ar) § diosfloage B HE e
171 7 7S W 24 § Feaw a¥ 3449.70 T 3050.00 B WA W TR 3448.70
T 350,00 3 & T 2| T8 A 3449.70 a 3050.00 9@T ST |

| sonTracTOR | @
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5~ In reference to the tenders/bids invited vide NIT No.- 1045-1046-1047-1048/11-

02(xiv)/ITCO /URRDA/17 dated 18.07.2018 In Section -3 Qualification Infdrmati'on Para
1.2 shall be read as follows:-

As mentioned in Para 1.2 Corrected reversion of Para 1.2
Tf)t.al annual volume of | Year 2013-14 Total annual volume of | Year2012-13
civil engineering civil engineering
construction work | Year 2014-15 construction work .
executed and payments executed and payments Year 2013-14
received in the last five received in the last five
B years preceding the year Year 2015-16 years preceding the year Year 2014-15

. ] in which bids are in which bids are invited.

) invited. (Attach | Year 2016-17 (Attach certificate from | Year 2015-16
certificate from Chartered Accountant)
Chartered Accountant) Year 2017-18 "1 Year 2016-17

*Hawever if any bidder submits financial documents/certificate for the Year 2017-18,
it will be consider for eligibility.

6 In reference to the tenders/bids invited vide 49 number of packages vide NIT No.-
1045, 39 number of packages vide NIT No.- 1046, 39 number of packages vide NIT No.- 1047
and 41 number of packages vide NIT No.- 1048 /11 -02- (xiv)/ITCO/ URRDA/17 Dated 18-
07-2018, an affidavit to be submitted by the partxcxpanon bidder that he will use the npew
technology material as per provisions made in BOQ and alse provide the machines and
\ & other arrangements required for completion of work and also follow the directions given by

the technology provider and will sign the tripartite agreement.

7. Tn NIT No.- 1045/ /11-02 (xiv)/ITCO/ URRDA/17 Dated 18-07-2018, NIT No.- 1046/11-02
(iv)/ITCQ/ URRDA/17 Dated 18-07-2018, NIT No.- 1047 /11-02 (xiv)/ITCO/ URRDA/17
Dated 18-07-2018, & NIT No.- 1048/11-02 (xiv)/ITCO/ URRDA/17 Dated 18-07-2018,

Periad of Completion of Packages is being revised as mentioned below. SBDs of these works

Lo N Séf)A'
‘ CONTRACTOR | (s

k | @ Scanned with OKEN Scanner

and NIT are to be amended up to that extent.
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CONTRACTOR !
NIT NQ, . Package No, Phase Period of completion Revised period of
(in Months) competion -
T {inmonths)
UT-10-37 XvI 12 15
1046 |UT-01122° >~ | %vi 12 15

8- In reference to the tenders/bids invited vide NIT No.- 1047/11-02(xiv)/ITCO

/URRDA/17 dated 18.07.2018 & NIT No.- 1 048/11-02(xiv)/ITCO/URRDA/17

dated 1 8.07.2018, dates is being extended as per the request from PIUs. :-

| . | Particulars Date of Submission of Bid Date of opening Bid part- I

' Current Date | Extended Dates Current Date Extended Dates
NIT-1047 dated 25.08.2018; 04.09.2018; 25.08.2018; 04.09.2018;
18-07-2018 01:00 pm 01:00 pm 03:00 pm 03:00 pm
NIT-1048 dated 27.08.2018; .| 06.09.2018; 27.08.2018; 06.09.2018;
18-07-2018 01:00 pm 01:00 pm 03:00 pm 03:00 pm

9— Date of Submission of original documents such as Bid Security, Cost of Bid

document and Affidavit:-

) o Particulars Current Date Extended date '
NIT-1047 dated 18-07-2018 29-08-20180; ~ 07-09-2018; ?
upto05:00 pm upto 05.00 pm
NIT-1048 dated 18-07-2018 30-08-20130; 11-09-2018;
upto 05:00 pm upto 05:00 pm

10- Tenders were invited for 49 number of packages vide NIT No.- 1045, 39 number of
packages vide NIT No.- 1046, 39 number of packages vide NIT No.- 1047 and 41 number of
packages vide NIT No.- 1048 /11-02 (xiv)/ITCO/ URRDA/17 Dated 18-07-2018.In the above
mentioned NITs, tenders are being cancelled as per the request from PIU due to some

unavoidable circumstances is given below:-
¢ -.—‘:;.;: .\/ i \ . < . : ’ W v | ; URRDA
- WWTRAC 8

CE: scanned with OKEN Scanner
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CONTRACTOR \
' 1.a)NIT-1045 Dated 18-07-2018 :-
S.No. | Package No. Name of the road , PIU Name

1. UT-10-37 Bhaunsa! to Kunda Dankot Tarag MR Stage-Ii Rupdraprayag

NIT- 7 Dated 18-07-2018 :-
S.No. | Package No. Name of the road PIU Name
1. UT-03-35 Kedarukhal to Baskwali MR Stage-i Karanpg-2

Kalsir to Gudam-Nail-Nauli-Kunji Motor Road,
Stage-1

3 UT-11-51 Thatur-Teva to Moldhar (SAGY) MR Stage-1&I1 Tehri-2

;@] 2 UT-03-23 Pokhari

4, UT-03-19 Meen Gudra to Dangtoli MR Stage-11 (Cold Mix) Karanprayag-I

11- For further detail please logon to “www.pmgsytendersuk.gov.in”,
¢ 2\\0
/ 1’

CE,URRDA

N 4
.
oo . : s b ¥ .
. L .

L | . URRDA
T\ (189 |
EO.‘QTRACTOR]
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aodlo a & rE, wEwr 19, Fe0EA.
TR : 0135.2608125, BT © 2608128,

9 : ut-urrda@ pmgsy.nic.in.

urrda(@ yahoo.com.

TAE:1 510,/ 3 1-02 (xii) / JoImoAR0E0%0 / 17 / ) i J7 s 2018 i

Pradhan Mantri Gram Sadak Yojana
Corrigendum No.12/2018-19

1- In reference to the tenders/bids invited vide NIT No.- 1046/I1-
02(xiv)/ITCO JURRDA/17 dated 18.07.2018 dates is being extended as

per the request from PlUs. :-

Particulars Date of Submission of Bid Date of opening Bid part- I

Current Date | Extended Dates | Current Date Extended Dates

NIT-1046 dated | 27.08.2018; 29.08.2018; 27.08.2018; 29.08.2018;
18-07-2018 01:00 pm 01:00 pm 03:00 pm 03:00 pm

2~ Date of Submission of original documents such as Bid Securitv, Cost of
Bid document and Affidavit:-

! * Particulars Current Date Extended date |
NIT-1046 dated 18-07-2018 30-08-20180; 01-09-2018; f
upto035:00 pm upto 05:00 pm 5

3- For further detail please logon to “www.pmgsytendersuk.gov.in”. /Q \ \‘b

CE,URRDA

LN ~ BE
\\ \ A.-",A.

’w'__

(‘ﬂ’\: T '\r\’r{'\n‘}
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Pradhan Mantri Gram Sadak Yojana
Corrigendum No.09/2018-19
1~ In reference to the tenders/bids invited vide NIT No.- 1045/11-

02(xiv)/ITCO _/URRDA/17 dated 18.07.2018 & NIT No.- 1046/I1-

)
02(xiv)/ITCO/URRDA/17 dated 18.07.2018, dates is being extended as per the
request from PiUs. :- '
Particulars Date of Submission of Bid _ Date of opening Bid part- 1
Current Date E.\'tended Dates Current Date Extended Dates
NIT-1045dated | 16.03.2018; | 24.08.2018; 16.08.2018: 24082018; - fr
18-07-2018 . 01:00pm | 01:00 pm 03:00 pm 03:00 pm 4
NIT-1046 dated | 1$8.08.2018; 27.08.2018: 18.08.2018; 27.03.2018; |
18-07-2018 -~ 01:00 pm 01:00 pm 03:00 pm 03:00 pm .
(@

2— Date of Submi lonoforomaldocumentssuch Bid Security, Cost of Bi

document and Affidavit:-

Particulars Current Date Extended date
; -08-2018;
I T- 35 d 18-07-2018 20-08-20180; 28 0 - .
NIT-1043 date : upto03:00 pm upto 05:00 pm -
; 0-08-2018:
1T- -07-2018 22-.08-20180; 3 -
NT 10-16 dated 13 upto 05:00 pm ~ upto 05:00 pm

: . e 1
3— For further detail please logon to “wiww.pmgsytendersuk.gov.m .

R%VTRACTOJ e Bhe ¥

G scanned with OKEN Scanner
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- CONTR? TOR |
~ONTRACTOR |
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0
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20. Deadline for Submission of Bids
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and {
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QQNTRACTOR ) Section 2
, . Instructions to Bidders aITB)

A. General

1. Scope of Bid

11 Tpe Employer as defined in the Appendix to ITB invites bids for the
Construction and Performance Based Maintenance for Two Years as described in these
documents and referred to as “the Works”. The name and identification number of
the works is provided in the Appendix to ITB. The bidders may submit bids for any
or all of the works detailed in the table given in the Notice Inviting Tender. Bid for
each work should be submitted separately.

8 1.2 The successful Bidder will be expected to complete the Works by the
Intended Completion Date specified in the Part | General Conditions of Contract

and do performance based maintenance of roads for Two Years from the date of
completion

&

1.3 Throughout these documents, the terms “bid” and “tender” and their
derivatives (bidder/tenderer, bid/tender, bidding/tendering etc.) are synonymous.

2. Source of Funds

2.1  The Government of the State as defined in the Appendix to ITB has decided
to undertake the works of construction and up-gradation of selected rural roads of
the State through State budget and funds received under Pradhan Mantri Gram
Sadak Yojana, from the Government of India, Ministry of Rural Development, and
other sources to be implemented through the Employer.

2.2 The Government of the State has decided to provide funds for the
Performance based maintenance of the roads.

Y % 3. Eligible Bidders

3.1 . This Invitation for Bids is open to all eligible bidders meeting the eligibility
criteria as defined in ITB. The applicant should be a private or government-owned

~ legal entity. For package size exceeding Rs. 10 crore, the Joint Ventures are
allowed.

32  Bidders shall not be under a declaration of ineligibility for corrupt and
fraudulent practices by the Central Government, the State Government or any
public undertaking, autonomous body, authority by whatever name called under the
Central or the State Government.

4, Qualification of the Bidder

il | » Q'/'S.E-‘ b

QONTPACTO'@_QJ
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4.1

) - orm 1?" biddersl shall provide in Section 3, Forms of Bid and Qualification
A O mation, a preliminary description of the proposed wo k schedule, i i
CONTRACTOR Hrawings and charts, as necessary. Prop ri schedule. including

v

4.1.1 .BiQder should have valid registration with Employees Provident Fund
organization under EPF and Miscellaneous Provisions Act, 1952,

4.2 All bidders shali include the following informatidn and documents with

their bids in Section 3, Qualification Informatio i i
: , n unless otherwis
Appendis to 1T, ise stated in the
(a) copies of original documents defining the constitution or legal status,
place of registration, and principal place of business; written power of
attorney of the signatory of the Bid to commit the Bidder;

total monetary value of civil construction works performed for each of
the last five years;

®

| (¢)  experience in works of a similar nature and size for each of the last
2 five years, and details of works in progress or contractually committed

with certificates from the concerned officer not below the rank of
Executive Engineer or equivalent;

(d) evidence of ownership of major items of construction equipment
named in Clause 4.4 B (b) (i) of ITB or evidence of arrangement of
possessing them on hire/lease/buying as defined therein.

(¢) details of the technical personnel proposed to be employed for the
Contract having the qualifications defined in Clause 4.4 B(b) (ii) of
ITB for the construction.

{f) reports on the financial standing of the Bidder. such as profit and loss
statements and auditor's reports for the past three years;

(g) evidence of access to line(s) of credit and availability of other
financial resources/ facilities (10 percent of the contract value)
certified by banker (the certificate being not miore than 3 months old.)
(Refer Annexure ] of Section 6) .

(h) authority to seek references from the Bidder's bankers;

(Refer Annexure 1 of Section 6)

(i) information regarding any litigation or arbitration during the last five

years in which the Bidder is involved, the parties concerned, the
) ® disputed amount, and the matter;

(j) proposals for subcontracting the components of the Works for
construction/up-gradation, aggregating to not more than 25 percent of
the Contract Price; and subcontracting of part/full Performance based
maintenance of roads after completion of construction work-

(k) the proposed programme of construction and Quality Management
Plan proposed for completion of the work as per technical
specifications and within the stipulated period of completion.

43 Joint Ventures are allowed. Bids submitted by a Joint Venture (JV) of not
more than three firms as partners shall comply with the following requirements:

(@) There shafl be a Joint Venture Agreement (R:etfcr Annexu'rc 110 ITB)
specific for these contract packages between the constituent fmns,
indicating clearly, amongst other things, the proposed d:stn.butnon of
responsibilities both financial as well as technical for execution of the
work amongst them. For the purpose qf this clause, the most

L © URRDA
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experienced lead partner will be the one defined. A copy of the Joint
“m—— - Venture agreement in accordance with requirements mentioned in
éONTR ACTOR ;}nnﬁxu;e - I shall be submitted before any award of work could be
- - ’ inalized.
- (b) The bid, and in the case of the successful bidder, the Form of
Agreement, etc., shall be signed and / or executed in such a manner as
may be required for making it legally binding on all partners
(including operative parts of the ensuing Contract in respect of
Agreement of Arbitration, etc.). On award of work, the Form of
Agreement and Contract Documents shall be signed by all partners of
the Joint Venture to conclude Contract Agreement.

() Lead partner shall be nominated as being partuer-in-charge; and this
authorization shall be evidenced by submitting a power of attorney
signed by the legally authorized signatories of all the partners.

(d) The partner-in-charge shall be authorized to incur liabilities and to

\ ‘ receive instructions for and on behalf of the partners of the Joint
@ Venture, whether jointly or severally, and entire execution of the
Contract (including payment) shall be carried out exclusively through
the partner-in-charge. A copy of the said authorization shall be

furnished in this Bid.

(e) All partners of the Joint Venture shall be liable jointly and severally
for the execution of the Contract in accordance with the Contract
terms, and a relevant statement to this effect shall be included in the
authorization mentioned under sub clause (c) above as well as in the
Form of Tender and the Form of Agreement (in case of a successful
bidder). :

(f) In the event of default by any partner, in the execution of his part of
Contract, the Employer shall be so notified within 30 days by the
partner-in-charge, or in the case of the partner-in-charge being the
defaulter, by the partner nominated as partner-in-charge of the
remaining Joint Venture. The partner-in-charge shall, within 60 days
of the said notice, assign the work of the defaulting partner 1o any
other equally competent party acceptable to the Employer to ensure
the execution of that part of the Contract, as envisaged at the time of
bid. Failure to comply with the above provisions will make the

) § Contractor liable for action by the Employer under the Conditions of
' Contract. If the Most Experienced i.e. Lead Partner defined as such in
the Communication approving the qualification defaults, it shall be
construed as default of the Contractor and Employer will take action
under the Conditions of Contract.

(g) Notwithstanding the permission to assigning the responsibilities of the
defaulting partner to any other equally competent party acceptable to
the Employer as mentioned in sub clause (f) above, all the partners of
the Joint Venture will retain the full and undivided responsibility for
the performance of their obligations under the Contract and/ or for
satisfactory completion of the Works.

(h) The bid submitted shall include all the relevant information as
required under the provisions of Sub-Clause 4.4 of ITB and furnished

separately for each partner.
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44A  To qualify for award of the Contract, each bidder should have in the last
Tve years:
CONTRACTOR (@} Achieved in any one year, a minimum financial turnover (as certified

by .Chart.ered Accountant, and atleast 50% of which is from Civil
Engineering construction works) equivalent to amount given below:

0]

60% of amount put to bid, in case the amount put to bid is Rs.200
lakhs and less.

(il)  75% of amount put to bid, in case the amount put to bid is more
than Rs. 200 lakhs.

The amount put to bid above would not include maintenance cost for 5

years (Two years if stage-I) and the turnover will be indexed at the rate of 8%per
year,

' If the bidder has executed road works under Pradhan Mantri Gram Sadak
_‘; Yojana in originally stipulated completion period, the financial turnover achieved

on account of execution of road works under PMGSY shall be counted as 120% for
@ the purpose of this sub-clause.

In Naxal/Left Wing Extremist Affected Districts, the figures of 60% and
75% in (i) and (ii) above would be replaced by 50%.

(b) Satisfactorily completed, as prime Contractor or sub-contractor, at least
one similar work equal in value to one-third (one-fourth in case of
Naxal/LWE affected districts) of the estimated cost of work {excluding
maintenance cost for two years (Two years if Stage-I)} for which the
bid is invited, or such higher amount as may be specified in the
Appendix to ITB. The value of road wotk completed by the bidder
under Pradhan Mantri Gram Sadak Yojana in originally stipulated
period of completion shall be counted as120% for the purpose of this
Sub-Clause.

4.4 B (a) Each bidder must produce:

(i) Copy of PAN Card issued by Income Tax Authorities; -

(ii) An affidavit that the information furnished with the bid
documents is correct in all respects; and

) i@ (iii) Such other certificates as defined in the Appendix to ITB. Failure
A to produce the certificates shall make the bid non-responsive.

(b) Each bidder must demonstrate:

(i) availability for construction work, either owned, or on lease or on
hire, of the key equipment stated in the Appendix to ITB
including equipments required for establishing field laboratory to

perform mandatory tests, and those stated in the Appendix to
ITB;

(i) availability for construction work of technical personnel as stated
in the Appendix to ITB.

(¢) The bidder must not have in his employment:

17 16
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(i)  The near relations (defined as first blood relations, and their

- ’ - spouses, of the bidder or the bidder's spouse) of persons listed in
CONTRACTO@ the Appendix to ITB.
(ii) without Goven_]m'ent permission, any person who retired as
gazetted officer within the last two vears of the rank and from the
departments listed in the Appendix to ITB.

44C -To qgalify for a package of contracts made up of this and other contracts
for which bids are invited in the Notice Inviting Tender, the bidder must

dem9ns:trate having experience and resources sufficient to meet the aggregate of the
qualifying criteria for the individual contracts.

44D If bidder is a Joint Venture, the partners would be limited to three

(including lead partner). Joint Venture firm shall be jointly and severally

. responsible for completion of the project. Joint Venture must fulfill the
: following minimum qualification requirement.

i The lead partner shall meet not less than 50% of qualification

criteria given in sub-clause 4.4 A (a) & (b) of ITB above,

ii. Each of the remaining partners shall meet not less than 25% of all

the criteria given in sub-clause 4.4 A (a) & (b) of ITB above.

jii. The Joint Venture must also collectively satisfy the subject of the

criteria of Clause 4.4 B and 4.4 C of ITB for this purpose the relevant

figures for each of the partners shall be added together to arrive at the Joint

Venture total capacity which shall be 100% or more.

iv. In the event that the Employer has caused to disqualify under Clause

4.7 of ITB below all of the Joint Venture partners will be disqualified.

v. Joint Venture Applicants shall provide a certified copy of the Joint

Venture Agreement in demonstration of the partners undertaking joint and

several liabitities for the performance of any contract entered into before

award of work.

vi. The available bid capacity of the JV as required under Clause 4.6 of

ITB below will be applied for each partner to the extent of his proposed

participation in the execution of the work. The total bid capacity available
) ® shall be more than estimated contract value.

45 The Sub-Contractors' experience and resources shall not be taken into
account in determining the bidder's compliance with the qualifying criteria except
to the extent stated in sub-clause 4.4A above.

4.6 Bidders who meet the minimum qualification criteria will be qualified only
if their available bid capacity for construction work is equal to or more than the
total bid value excluding maintenance. The available bid capacity will be calculated
as under: ‘

Assessed Available Bid Capacity =( A*N*M - B)
where ‘

A= Maximum value of civil engineering works executed in any one year
during the last five years (updated to the price level of the last year at

¥7)
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CONTRACTOR |

the rate of 8 percent a year) taking into account the completed as well as
works in progress.
N= Number of years prescribed for completion of the works for which bids

are invited (period up to 6 months to be taken as %4 and more than 6
months as | in a year).

M = 2 or such higher figure not exceeding 3 as may be specified in the
Appeadix to ITB.

B=Value, at the current price level, of existing commitments and on-going

works to be completed during the period of completion of the works for
which bids are invited.

Note: The statements showing the value of existing commitments and on-going
works as well as the stipulated period of completion remaining for each of the
works listed should be countersigned by the Engineer in charge, not below the rank
- of an Executive Engineer or equivalent. :

4.7  Even though the bidders meet the above qualifying criteria, they are subject
to be disqualified if they have:

(i) made misleading or false representations in the forms, statements,
affidavits and attachments submitted in proof of the qualification
requirements; and/or :

(i)  record of poor performance such as abandoning the works, not
properly completing the contract, inordinate delays in completion,
litigation history, or financial failures etc; and / or

(iii) participated in the previous bidding for the same work and had quoted
unreasonably high or low bid prices and could not furnish rational
justification for it to the Employer.

s. One Bid per Bidder

5.1  Each Bidder shall submit only one Bid for one work. A Bidder who submits
more than one Bid for one work will cause the proposals with the Bidder's
) @ participation to be disqualified.

6. Cost of Bidding

6.1  The Bidder shall bear all costs associated with the preparation and
submission of his Bid, and the Employer will, in no case, be responsible or liable
for those costs.

7. Site Visit

71  The Bidder, at his own cost, responsibility and risk, is encouraged to visit,
examine and familiarise himself with the Site of Works.The Bidder acknowledges
that prior to the submission of the bid, the Bidder/Contractor has, after a complete
and careful examination, made an independent evaluation of the Scope of Fhe
Project, Specifications and Standards of design, construction and maintenance, Site,

18
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availabil : » Subsoil and geolo . Suitabilit
mployertyoro(f)'bz:cFess Toutes to the Site and ai| infonnaliong;rovided’ lbil i;(:
SatisTantion ained, procured or gathered otherwise, and has determined to its
difficutto, '1le( accuracy or otherwise thereof and the nature and extent of
couran ,p;l:fos and haz:;rds as are likely to arise or may be faced by it in the
mance of its obligations hereunder. T}
o ) zations - The Employer makes
ad‘; ;s::;’atlc‘):x:) r\rvehzitlrtlsoever, ?x;l))ress, implicit or otherwise, regardping) the accuracn;
s ctness, reliability and/or completene .
) ; lity 5s of any assessmen
?ts_s;n;]p;:ons, statexpent or information provided by it and the Biddez confirms th;;
Shall have no claim whatsoever against the Employer in this regard

B. Bidding Documens

8. Content of Bidding Documents

8.1 The set of bidding documents comprises the docum
addenda issued in accordance with Clause 10 of ITB,

I Notice Inviting Tender
2. Instructions to Bidders

ents listed below and

3 Qualification Information
4 Conditions of Contract
(Part I General Conditions of Contract, and Contract Data; Part 11
Special Conditions of Contract)
5 Specifications T
6 Drawings
7 Bill of Quantities
8 Form of Bid ,

9 Form of Acceptance, Form of Agreement, Issue of Notice to Proceed
with the Work,

10 Forms of Securities and Form of Unconditional Bank Guarantee,

82. The bid document is available online on the website
http://www.pmgsvtendersuk gov.in. The bid document can be downloaded free of
cost, however, the bidder is required to submit Demand Draft towards cost of bid
document in favour of the name given in the Bid Data Sheet.

8.3  The bidder is expected to examine carefully all instructions, conditions of
contract, contract data, forms, terms and specifications, bill of quanyities, forms ar!d
drawings in the Bid Document. Failure to comply with the requirements of !31d
Documents shall be at the bidder’s own risk. Pursuant to clause 25 hereof, bids.
which are not substantially responsive to the requirements of the Bid Documents,

shall be rejected.

9. Clarificatien of Bidding Documents and Pre-bid Meeting

QN
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9.1

The electronic bidding system provides for online clarification. A

_ T requird dding documents may noti

online the Authonfry inviting the bid. The Authority inviting bid will responZi to axf))"

Ze%ue:st gs) fo; ;Ianﬁcat:on received earlier than 10 days prior to the deadline for
ubmission of bids. Description of clarification sought

Authority mvitins ih ght and the response of the

3 ‘ e bid will be uploaded for information of the ublic or oth
bidders without identifying the source of request for clarification, P e

92 _ If apre-bid meeting is to be held, the bidder or his authorised representative
Is mvited to attend it. Its date, time and address are given in the Appendix to ITB.

9.3 The purpose of the meeting will be to clarify issues and to answer questions
on any matter that may be raised at that stage.

9.4 Minutes of the meeting, including the text of the questions raised (without
identifying the source of the enquiry) and the responses given will be uploadéd for
information of the public or other bidders. Any modifications of the bidding
documents listed in Clause 8.1 of ITB, which may become necessary as a result of
the pre-bid meeting shall be-made by the Employer exclusively through the issue of

an Addendum pursuant to Clause 10 of ITB and not through the minutes of the pre-
bid meeting,

9.5  Non-attendance at the pre-bid meeting will not be a cause for
disqualification of a bidder.

10. Amendment of Bidding Document§

10.1 Before the deadline for submission of bids, the Employer may modify the
bidding documents by issuing online corrigendum. The corrigendum will appear on
the web page of the website www.pmgsvtendersuk.gov.in under the “Latest
Corrigendum”™ and e-mail notification is also automatically sent to those bidders
who have moved this tender to their “My tenders” area.

10.2  Any addendum thus issued shall be part of the bidding documents and shall
be deemed to have been communicated to all the bidders who have moved this
tender to their “My Tenders" area. In case any addendum/ Corrigendum, the system

will automatically send e-mail to all bidders who have downloaded the bidding
document.

103 To give prospective bidders reasonable time in which to take an addendum
into account in preparing their bids, the Employer shall extend, as necessary, the
deadline for submission of bids, in accordance with Clause 20.2 of ITB.

C. Preparation of Bids
11.  Language of Bid

11.1  All documents relating to the Bid shall be in the language specified in the
Appendix to ITB.

SE.
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{.‘ ‘ ‘121 Documents Comprising the Bid
| _QONTRACTON_ 2.1 The Bid submitted by the Bidder shall be in two separate parts:

P:rt I This shall be named Technical Qualification Part of Bid and shall comprise
or

L. Form of bid for Part I of the bid, as per format given in section 6 (to be
submitted oaline).

11. Scanned copy of the Demand Draft for the cost of the bidding documents.

Il Scanned copy of the Bid Security in any of the forms as specified in clause
"16.2 of ITB.

IV. Authorized address and contact details of the Bidder having the following
information:

Address of communication:

Telephone No.(s): Office:

Mobile No.:

Facsimile (FAX) No.: ,
Electronic Mail Identification (E-mail ID):

V. Qualification information, supporting documents, scanned copy of original
affidavit and undertaking as specified in Clause 4 of ITB.

V1. Undertaking that the bid shall remain valid for the period specified in clause
15.10f ITB.
ViI. Any other information/documents required to be completed and submitted
by bidders, as specified in the Appendix to ITB, and
VIil. Scanned copy of the affidavit affirming that information he has furnished in
the bidding document is correct to the best of knowledge and belief of the
bidder. '

Part 11. It shall be named Technical-Financial Part of Bid and shall comprise of’

(i) Form of Bid for Part-II of the bid as specified in Section 6;
) ) (ii) Priced bill of quantities for items specified in Section 7;

12,2 The documents and details mentioned in clause 12.1 Part | above shall be
submitted online on website www.pmgsytenders.gov.in. Details and process of
online submission of the tender and relevant documents are given in the website
mentioned above. The above are to be submitted in the manner as prescribed
below:

(a) The following details shall be entered on line in the prescribed formats:
(i) Form of bid for Technical Qualification Part I of the bid, as per format
given in Section 6. '

(ii) Form of bid for Technical-Financial Part II of the bid, as per format
given in Section 6. The entry of rates for individual items of work for
the work shall be made by the bidder on line.
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= AL Sf’a“"ed copies of the following documents shall be uploaded on the website
Q@NTRA CTOR W W\\t.prngsytendersuk.gov.in at the appropriate place,
P > N (l) Df:mand Draft towards the Cost of Bid Document (Clause 8.2
- e (i) Bid Security in any of t -

he forms specified in ITB (Clause 16 0
(iii) ]C]E)Ig of PAN Card issued by Income Tax Authorities (Clau

(iv) Contractor Registration certificate (Clause 3 of ITB)

) Annua'& Turnover Certificate from Chartered Accountant for last five
financial years with breakup of civil works and total works in each
financial year. (Clause 4.4 of ITB)

(vi) Affidavit regarding correctness of certifi

(vii) Any other documents as specified by th

of ITB)
fITB)
se 4.4 of

cates (Clause 4.4 of ITB)
e State in the Bid Data Sheet

(¢} Scanned copies of the Certificates showing details of similar nature of works,
Y work in hand and machineries owned or on lease or possessed on hire should
% be uploaded after converting the same to PDF.,

(i) Similar nature of works executed (Clause 4.4 of ITB)
(i) Works in hand (Clause 4.4 of ITB)

(iii) Machineries owned/brought on hire/ lease (Clause 4.4 of 1TB)

(d) Submission of Original Documents: The bidders are required to submit (i)
original Demand Draft towards the cost of bid document and (i) original bid
security in approved form and (iii) original affidavit regarding correctness of
information furnished with bid document as per provisions of Clause 4.4 B
(a)(ii) of ITB with the office specified in the Bid Data Sheet. on a date not later
than three working days after the opening of technical qualification part of the
Bid, either by registered post or by hand. These documents must match the
scanned copies submitted along with the bids online. In case, of any
deficiency in this respect, it will be treated as mis-representation by such

bidder. Such a bidder shall be liable to be debarred for participating in bids
under PMGSY for five years.

S S

12.3 The following documents, which are not submitted with the bid, will be
} . deemed to be part of the bid.

Section Particulars

Notice Inviting Tender
Instructions to Bidders
Conditions of Contract
Contract Data
Specifications

[« BRI R S

Drawings

22
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13.  Bid Prices
. =
; QONTRACT%_ﬁ .The Contract shall be for the whole Works, as described in Clause 1.1 of
= . ITB, based on the priced Bill of Quantities submitted by the Bidder online.

fr—

13.2 ”The Bidder shall make online entries to fill the Item Rates in Bill of
Quantities. as specified in the Appendix to ITB; only the same option is allowed to
all t_he Bidders. The Bidder is not required to quote his rate for Performance Based
Maintenance. The rates to be paid for Performance Based Maintenance by the
Employer are indicated in the Bill of Quantities. ’

Item Rate Method requires the bidder to quote rates and prices for all items of the
Works described in the Bill of Quantities. The items for which no rate or price is
entered by the Bidder will not be paid for by the Employer when executed and shall
be deemed covered by the other rates and prices in the Bill of Quantities.

Upon numerical entry, the amount in words would automatically appear and upon
D N entry of rates in items of work, total bid price would automatically be calculated by
@ the system and would be displayed.

13.3 Al duties, taxes, royalties and other levies payable by the Conteactor under
the Contract, or for any other cause, shall be included in the rates, prices, and total
Bid price submitted by the Bidder.

13.4  The rates and prices quoted by th; Bidder shall be fixed for the duration of
the Contract and shall not be subject to adjustment.

14. Currencies of Bid

14.1  The unit rates and the prices shall be quoted by the bidder entirely in Indian
Rupees,

15.  Bid Validity

15.1 Bids shall remain valid for a period of not less than ninety days after the
deadline date for bid submission specified in ITB. A bid valid for a shorter period
} ® shall be rejected by the Employer as non-responsive.

15.2 In exceptional circumstances, prior to expiry of the original time limit, the
Employer may request that the bidders may extend the period of validity for a
specified additional period. The request and the bidders’ responses shall be mad_e
in writing or by cable. A bidder may refuse the request without forfeiting his Bid
Security. A bidder agreeing to the request will not be required or permitted to
modify his bid, but will be required to extend the validity of his Bid Security for a
period of the extension, and in compliance with, Clause 16 of ITB in all respects.
For the extended period, the bidder will be paid by the employer an interest on the
amount of bid security at the rate equal to base rate of State Bank of India
applicable on the date of expiry of the original time limit.

72
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P
16. Bid Security
- 16.1  The Bidder shall furnish, as part of the Bid, Bid Security, in the amount

éONTRACTOR \ specified in the Appendix to ITB.

16.2 The Bid Security shall be in the form of Fixed Deposit Receipt of a
scheduled c9mmerc8al bank, issued in favour of the name given in the Appendix to
ITB. The Fixed Deposit Receipt shall be valid for minimum 45days beyond the

Yalidity of bid. Other forms of Bid Security acceptable to the Employer are stated
in the Appendix to ITB.

}6-3 Any béd_ not accompanied by an acceptable Bid Security, unless exempted
In terms given in the Appendix to ITB and not secured as indicated in sub-clause
16.1 and 16.2, shall be rejected by the Employer as non-responsive.

16,4  The Bid Security of unsuccessful bidders will be returned within 28 days of
1 the end of the Bid validity period specified in Clause 15,1 of ITB. ’

16,5 The Bid Security of the successful Bidder will be discharged when the
Bidder has signed the Agreement and furnished the required Performance Security.

16.6 The Bid Security may be forfeited:

(a) if the Bidder withdraws the Bid after bid opening (technical
qualification bid) during the period of Bid validity;

(b)  in the case of a successful Bidder, if the Bidder fails within the
specified time limit to

(i) sign the Agreement; and/or
(i) furnish the required Performance Security.

17.  Alternative Proposals by Bidders t

17.1 Bidders shall submit offers that comply with the requirements of the

bidding documents, including the Bill of Quantities and the basic technical design
as indicated in the drawings and specifications. Alternative proposals will be
N rejected as non-responsive.

¥

D. Online Submission of Bids
18.  Bidding through E-Tendering Sysiem:

18.1 The bidding under this contract is electronic bid submission through
website www.pmgsytendersuk.gov.in. Detailed guidelines for viewing bids
and submission of online bids are given on the website. The fnvitation for
Bids under PMGSY is published on this website. Any citizen or prospective
bidder can logon to this website and view the Invitation for Bids and can
view the details of warks for which bids are invited. The prospective bidder
can submit bids online; however, the bidder is required to _hgve
enrolment/registration in the website and should have valid Digital

24
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—. _ - Sign:ture Certificate (DSC) in the form of smart card/e- token. The DSC
GOl \\TRACTOR r:nistz oPtantr;led f‘tom any authorised certifying agenci.es. The bidder should
A T gister in the web site www.pmgsytendersuk.gov.in using the relevant
option available. Then the Digital Signature registration has to be done with
the e-token, afier logging into the site. After this, the bidder can login the

site throt.lgh the secured login by entering the password of the e-token and
the user id/ password chosen during registration.

Afier getting the bid schedules, the Bidder should go lh.rough them carefully
and then submit the documents as asked, otherwise, the bid will be rejected.

182 The completed bid comprising of documents indicated in ITB clause 12.

should be uploaded on the website given above through e-tendering along
with scanned copies of requisite certificates as are mentioned in different
sections in the bidding document and scanned copies of the Bid Document.
Demand Draft and Bid Security in approved form. '

) ‘ 18.3  The bidder shall furnish information' as described in the Form of Bid on

commissions or gratuities, if any, paid or to be paid to agents relating to the
Bid, and to contract execution if the bidder is awarded the contract.

@ .

19. Electronic Submission of Bids:

19.1  The bidder shall submit online two separate files. Part I, marked as Part I:
Technical Qualification Part and Part 1I; marked as Part II: Technical-

Financial Part. The above files will have markings as given in the Bid Data
Sheet.

The contents of the Technical Qualification and Technical Financial bid
shall be as specified in clause 12 of the ITB. All the documents are
required to be signed digitally by the bidder. After electronic on line bid
submission, the system generates a unique bid identification number which
is time stamped. This shall be treated as acknowledgement- of bid
submission.

20. Deadline for Submission of Bids

20.1 Complete Bids in two parts as per clause 19 above must be submitted by the
Bidder online not later than the date and time indicated in the Appendix to
ITB.

20.2 The Employer may extend the deadline for submission of bids by issuing an
amendment in accordance with Clause 10.3 of ITB. In such case all rights
and obligations of the Employer and the bidders previously subject to the
original deadline will then be subject to the new deadline. :

21.  Modification/ Withdrawal/Late Bids

21.1 .The electronic bidding system would not allow any late submission of bids
after due date and time as per server time.

2 | | P
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212 Bidders may modify their bids by uploading their request for modi
-1 before the deadline for submission of bids. For this, t

CONTRACTOR | additiona! payment towards the cost of ten

consequential re-submission, the

fication
he bidder reed not make any
der document. For bid modification and

¢ ; bidder is not required to withdraw his bid
submitted earlier. The last modified bid submitted by the bidder within the bid

subra}ission time shall be considered as the bid. For

n}odlﬁcation/withdrawal by other means will not be accepted. In online system of
bid submission, the modification and consequential re-submission of bids is
allowed any number of times. The bidders may withdraw his bid by uploading their
request before the deadline for submission of bids; however, if the bid js
withdrawn, the re-submission of the bid is not allowed.

this  purpose,

21.3  No bid shal} be modified or withdr:

] awn after the deadline of submission of
bids.
oy 21.4  Withdrawal or modification of a bid between the deadline for submission of
‘ B bids and the expiration of the original period of bid validity specified in clause 15.1

above or as extended pursuant to Clause 15.2 may result in the forfeiture of the Bid
Security pursuant to Clause 16.

E. Bid Opening and Evaluation
22. Bid Opening

22.1 The Employer inviting the bids or its authorised representative will open the
bids online and this could be viewed by the bidders also online. In the event of the
specified date for the Opening of bids being declared a holiday for the Employer,
the Bids wil} be opened at the appointed time and location on the next working day.

22.2  The file containing the Part-I of the bid will be opened first.

22.3 In all cases, the amount of Bid Security, cost of bid documents, and the

validity of the bid shall be scrutinized. Thereafter, the bidders® names and such

other details as the Employer may consider appropriate, will be notified as Part-1

bid opening summary by the Authority inviting bids at the online opening. A
R separate electronic summary of the opening is generated and kept on-line.

22.4 The Employer will also prepare minutes of the Bid opening, including the
information disclosed in accordance with Clause 22.3 of ITB and upload the same
for viewing online.

22.5 Evaluation of Part-l of bids with respect to Bid Security, qualification
information and other information furnished in Part I of the bid in pursuant to
Clause 12.1 of ITB, shall be taken up and completed within five working days of
the date of bid opening, and a list will be drawn up of the qualified bidders whose
Part- 11 of bids are eligible for opening. :

22.6 The result of evaluation of Part-I of the Bids shali be made publ'ic on e-
procurement systems following which there will be a period of five won:kmg days
during which any bidder may submit complaint which shall be considered for
resolution before opening Part-1I of the bid.

& . S “ URRDA
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22.7 The Employer shall inform the bidders, who have qualified during
evaluation of Part I of bids, of the date, time of online opening of Part Il of the bid,

CONTRACTO ’xf the specified date of opening of financial bid is changed. In the event of the

specified date being declared a holiday for the Employer, the bids will be opened at
the appointed time and location on the next working day.

22.8 Part II of bids of only those bidders will be opened online, who have
qualified in Part | of the bid. The bidders’ names, the Bid prices, the total amount
of each bid, and such other details as the Employer may consider appropriate will
be notified online by the Employer at the time of bid opening.

22,9 The Employer shall prepare the minutes of the online opening of Part-II of
the Bids and upload the same for viewing online.

23. Process to be Confidential

-~

[7

& 23.1 Information relating to the examination, clarification, evaluation, and
comparison of bids and recommendations for the award of a contract shall not be
disclosed to bidders or any other persons not officially concerned with suck process
untif the award to the successful Bidder has been announced. Any attempt by a
Bidder to influence the Employer’s processing of bids or award decisions may
result in the rejection of his Bid

24,  Clarification of Bids and Contacting the Employer

24.1 No Bidder shall contact tihe Employer on any matter relating to its bid from
the time of the bid opening to-thé tifmie thé contract is awarded. If the bidder wishes
to bring additional information to the notice of the Employer, it should do so in :

writing.

- ——

242  Any attempt by the bidder to influence the Employer’s bid evaluation, bid
comparison or contract award decision may result in the rejection of his bid.

25.  Examination of Bids and Determination of Responsiveness

25.1 During the detailed evaluation of “Part-1 of Bids”, the Employer will
determine whether each Bid (a) meets the eligibility criteria defined in Clauses 3
and 4; (b) has been properly signed; (c) is accompanied by the required securities;
and (d) is substantially responsive to the requirements of the bidding documents.
During the detailed evaluation of the “Part-I1 of Bids™, the responsiveness of the
bids will be further determined with respect to the remaining bid conditions, i.e.,
priced bill of quantities, technical specifications and drawings.

25.2 A substantially responsive “Financial Bid” is one which conforms to all the
terms, conditions, and specifications of the bidding documents, without material
deviation or reservation. A material deviation or reservation is one (a) which affects
in any substantial way the scope, quality, or performance of the Works; (b) which
limits in any substantial way, iniconsistent with the bidding documents, the
Employer’s rights or the Bidder’s obligations under the Contract, or (¢} whose

: . ) | - URR
EONTRACTO:RJ -’ o
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rectificatipn would

prese affect unfairly the

; . ompetitive pogsiti :
ting substantially responsive bids, P Position of other  bidders

If a Bid is not substantial} ive, it wi j
¥ responsive, it will 7
and may pot subsequently be made o Y comenpcied A wal o

. responsive by correction or withdraw
nonconforming deviation or reservation, al of the

26. Evaluation and Comparison of Bids
26.1 The Em

ployer will evaluate and compare on
substantially re

T Wi . ly the bids determined to be
Sponsive in accordance with Clause 25 of 1TB.

nstrate the internal consistency of those
prices. After evaluation of the price analysi

require that the
forth in Clause 30 of ITB be increased at

a level sufficient 1o protect the Employer
€ successful Bidder under the
Security shall be decided at the

sole discretion of the Em naf, binding and conclusive on the '

ployjer&,,fw(t!icp.‘sihall be fi
bidder. TR o

F. Award of Contract '

27. Award Criteria‘

27.1 Subject to Clause 30 of ITB, the Employer will award the Contract to the
Bidder whose Bid has been determined:

(i) to be substantially responsive to the bidding documents and who has offered
the lowest evaluated Bid price, provided that such .B‘ldder has been
determired to be (a) eligible in accordance with the provisions of Clause 3

of ITB, and (b) qualified in accordance with the provisions of Clause 4 of
ITB; and

(ii) to be within the available bid capacity adjusted to account for his bid price

whichi is evaluated the lowest in any of the packages opened earlier than the
one under consideration.

28 Emplayer’s Right to Accept any Bid and to Reject any or all Bids

‘ i i he Employer reserves the right to accept
8.1 Notwithstanding Clause 27 above., t . 4
zr reject any Bid, and to cancel the bidding process and reject all bids, at any time

prior to the award of Contract, without thereby incurring any liability to the

affected Bidder or bidders or any obligation to inform the affected Bidder or

bidders of the grounds for the Employer’s action.
%RRDA
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29. Notification of Award and Signing of Agreement

29.1 The bidder whose Bid has been accepted will be notified of the award by the
Employer prior to expiration of the Bid validity period by cable, telex or facsimile
confirmed by registered letter. This letter (hereinafier and in the Part [ General
Conditions of Contract called the “Letter of Acceptance™) will state the sum that
the Employer will pay to the Contractor in consideration of the execution,
completion and the Performance Based maintenance of the works for Two years,

by the Contractor as prescribed by the Contract (hereinafter and in the Contract
called the “Contract Price™).

29.2 The notification of award will constitute the formation of the Contract.
C _ subject only to the furnishing of a Performance Security in accordance with the
@ provisions of Clause 30. -

29.3. The Agreement will incorporate all agreements between the Employer and
the successful Bidder. It wilt be signed by the Employer and the successful Bidder
after the Performance Security is furnished.

29.4  Upon the furnishing by the successful Bidder of the Performance Security,

the Employer will promptly notify the other Bidders that their Bids have bee
unsuccessful. :

30. Performance Security

30.1 The successful bidder/Contractor shall provide to the Employer,.a total
Performance Security of 5% (five percent) of the Contract Price, for a period of 5
years and the time of completion of construction work plus additional security for
unbalanced bids in accordance with clause 26.3 of ITB and Clause 46 Pan-i
General Conditions of Contract. '

@ Within 10 days after receipt of Letter of Acceptance but before signing the
contract, a Performance Security of two and a half percent of Contract Price plus
additional security for anbalanced bids in accordance with clause 26.3 of ITB and
Clause 46 Part 1 General Conditions of Contract shall be delivered by the
successful bidder to the Employer.

The Employer shall retain remaining two and a half percent Performance Security
from each payment due to the Contractor until completion of the whole of the
construction works (except advance payment as per Clause 45 of General
Conditions of Contract).

30.2 Performance Security of two and a half percent to be delivered by the
successful bidder after the receipt of Letter of Acceptance shall be either in the
form of a Bank Guarantee or Fixed Deposit Receipts in the name of Employer/PIU,
from a scheduled commercial bank.

Y

- rt -
| CONTRACTOR |
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If the Performance Security is in the form of a Bank Guarantee, the period
of validity of Bank Guarantee of two and a half percent of Contract Price could be
e . Tdne year initially, however, the Contractor shall get this Bank Guarantee extended
CONTRACTOR i spch a way that an amount equal to the requisite Performance Security is always
- ....~__.available with the Employer until 45 days after the lapse of Defects Liability
Period. If the Contractor fails to maintain above Performance Security, the

Employer would recover the same from any dues payable to the Contractor.

30.3 Failure of successful bidder to comply with the requirement of delivery of
- Performance Security of two and a half percent of Contract Price plus additional
security for unbalanced bids as per provisions of Clause 30.Ishall constitute
sufficient ground for cancellation of award and forfeiture of the Bid Security. Such
successful bidder who fails to comply with the above requirements is liable to be
debarred from participating in bids under PMGSY . for a period of one year.

) 31. Advances

B The Employer will provide Mobilization Advance and Advance against the security
of equipment as provided in Part I General Conditions of Contract.

32.  Corrupt or Fraudulent Practices

32.1 The Employer requires the Bidders/Contractors to strictly observe the laws
against fraud and corruption in force in India, namely, Prevention of Corruption
Act, 1988.

32.2 It is required that each Bidder/Contractor (including their respective

officers, employees and sub-contractors) adhere to the highest ethical standards,

and report to the Government / Department all suspected acts of fraud or corruption

or coercion or collusion of which it has knowledge or becomes aware. during the

tendering process and throughout the negotiation or award of a contract. i

S R

32.3 The Bidder(s)/Contractor(s) commit himself to take all measures necessary

to prevent corruption. He commits himself to observe the following principles

during his participation in the Tender process and during the Contract execution:

-} @ ’ (@)  The Bidder(s)/Contractor(s) will not, directly or through any other

person or firm, offer, promise or give to any employee of the
Employer involved in the Tender process or execution of the
Contract or to any third person any material or other benefit which
he/she is not legally entitled to, in order to obtain in exchange any
advantage of any kind whatsoever during the Tender process or
during the execution of the Contract.

(b)  The Bidder(s)/Contractor(s) will not enter with other Bidder(s) into
any undisclosed agreement or understanding, whether formal or
informal. This applies in particular to prices, specifications,
certifications, subsidiary contracts, submission or noa-submission of
bids or any other actions to restrict competitiveness or to cartelize in
the bidding process.

EONTRACTQQ 2 "
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L | _ (c) Tl;e Bidder(s)/Contractor(s) will not commit any offence under the
- = relevant IPC/PC Act. Further the Bidder(s)/Contractor(s) will not
CONTRACTOR l use improperly, (for the purpose of competition or persm(xa)l gain), or
- : Pass on to others, any information or documents provided by the
Employer as part of the business relationship, regarding plans,
technical proposals and business details, including information

contained or transmitted electronically.

(d)  The Bidder(s)/Contractor(s) will, when presenting his bid, disclose
any and all payments he has made, is committed to or intends to

m:dke to agents, brokers or any other intermediaries in connection
with the award of the Contract.

32.4 The Bidder(s)/Contractor(s) will not instigate third persons to commit
offences outlined above or be an accessory to such offences.

D 32.5 The Bidder(s)’/Contractor(s) will not, directly or through any other person or
firm indulge in Fraudulent Practice, which means a willful misrepresentation or
omission of facts or submission of fake/forged documents in order to induce public
official to act in reliance thereof, with the purpose of obtaining unjust advantage by
or causing damage to justified interest of others and/or to influence the
procurement process to the detriment of the Government interests. And, this
includes collusive practice among Bidders (prior to or after bid submission)
designed to establish bid process at artificial non-competitive levels and to deprive
the Employer of the benefits of free and open competition.

32.6  The Bidder(s)/Contractor(s) will not, directly or through any other person
or firm use Coercive Practices (means the act of obtaining something. compelling
an action or influencing a decision through intimidation, threat or the use .of force
directly or indirectly, where potential or alctual’ injury may befall upon a person, his/
her reputation or property to influence their participation in the tendering process).

32,7 Without prejudice to any rights that may be available to the Employer under

law or the Contract or its established policies and laid down procedures, the

@ Employer shall have the following rights in case of breach under Clauses 32.1 to

) 32.6 above by the Bidder(s)/Contractor(s) and the Bidder/ Contractor accepts and
undertakes to respect and uphoid the Employer absolute right:

(a) If the Bidder(s)/Contractor(s), either before award or during execution
of Contract has committed a transgression through a violation of
Clauses 32.1 to 32.6 above or in any other form, such as to put his
reliability or credibility in question, the Employer after giving proper
opportunity to the Bidder(s)/Contractor(s) shall have powers to
disqualify the Bidder(s)/Contractor(s) from the Tender process or
terminate the Contract, if already executed or exclude the
Bidder/Contractor from future contract award processes.

31
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‘ . (b) Forfeiture of Bid Security/Performance Security: If the Employer has

- ' oy disqualified the Bidder(s) from the Tender process prior to the award of
: 3ONTRACTOR the Contract or terminated the Contract or has accrued the right to

- - terminate the Contract, the Employer apart from exercising any legal
rights that may have accrued to the Employer, may in its considered
opinion forfeit the entire amount of Bid Security and Performance
Security of the Bidder/Contractor as the c¢ase may be.

(E Scanned with OKEN Scanner



—_ - | 190 — 128 .

\? Standard Bidding Document for PMGSY

Annexure |

— '
| CONTRACTOR ‘ Provisions Required to be Included in the Joint Venture Agreement

If the application is made by a joint venture of two or more firms, the
evidence of clear mandate (i.e. in the form of respective Board Resolution duly
authenticated by competent authority*) by such two or more firms willing to form
Joint Venture among themselves for the specified projects should accompany duly
recognizing their respective authorized signatories signing for and on behalf of the
respective Firms for the purpose of forming the Joint Venture. A certified copy of
the power of attorney to the authorized representatives, signed by legally
authorized signatories of all the firms of the joint venture shall accompany the
application. The JV Agreement shall be signed by the authorized representative of
the joint venture. The JV Agreement shall need to be submitted consisting but not
limited to the following provisions:

) B a. Name, style and Project(s) specific JV with Head Office address
o b. Extent (or Equity) of participation of each party in the IV

c. Commitment of each party to fumish the Bond morey (i.e. Bid Security,
performance Security and security for Mobilization advance) to the extent of his
participation in the JV

- d. Responsibility of each Partner of JV (in terms of Physicai and Financial
involvement)

¢. Working Capital arrangement of IV

f. Operation of separate Bank account in the name of IV to be operated by at least
one foreign partner and one local partner. In case of JV among local partners,
both the partners are required to operate.

g Provision for cure in case of non-performance of responsibility by any party of
the JV.

h. Provision that NEITHER party of the JV shall be allowed to sign, pledge, sell or
otherwise dispose all or part of its respective interests in JV to any party
including existing partner(s). of the JV The Employer derives right for any
consequent action (including blacklisting) against any or all JV partners in case
of any breach in this regard.

i. Management Structure of JV with details

) ® j. Lead Partner to be identified who shall be empowered by the IV to incur
‘ liabilities on behalf of JV
k. Parties/firms committing themselves to the Employer for jointly and severally
responsible for the intended works
1. The Power of Attorney shall be duly notarized.
m. Any other relevant details

Vp | ' 33 '

| GONTRACTOR L | : URRDA
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CONTRACTOR | over st o ot
" o= e ployer should fill out this Appendix to ITB before i issuing the bidding documents. The
tors should correspond to the information provided in the Invitation for Bids.
Instructions to

Bidders

Clause

Reference

(1.1) The Employer is The Governor of Uttarakhand through Chief Engineer
URRDA Dehradun

.4 (1.1) The Works is Ci
s e Works is Construction & Maintenance (2 fS
£ Kafna-Satm Motor Road (Stage 1) Motor Road( PR e

(1.1) Identification No. of the Works is: UT-10-39/XVI

2.1 The State is Uttarakhand.

G.D Eligible Bidders are: Class A or above registered with PWD/CPWD or
eguivalent. Non-reg'istered bidders may submit bids, however, the successful
bidders must get registered in appropriate class with appropriate authorities
before signing
the contract.

4.1) lnstructlon as per 1 T B Annexure areto be follcmed

(4.2) ErEFSEE TS (e

'm - q_f‘?‘“iﬁa A2
nit Qua fication: mitting de
% (1 'if h“‘%nra Slig.‘;!.}?a‘.’;;t '135?:..;' of thgeﬁéi}ne nfs’
fifthyear,s MLMMQQMM ualification
@ (4.4 A) (b) NA [insert the amoum zf it is more than one-third of the estimated cost of
J ;

works.] d s
(4.4 B)(a)(iii) - Other Certificates requzred with the bid are:
1:Income Tax Return for last three years.
2: Trade Tax Registration.

(4.4.B) (b)(i)  The key equipments for road works and field testing laboratory Road Works
are:

For Construction of Road
Name of the Equipment Quantity

Hydraulic Excavator ; 1
Air Concrete Mixer 1
Concrete Mixer 1
Concrete Vibrator 1
Paver Finisher

Tendum Roller/Vibro roller
Tipper

—

o
Water Tanker 3
Tractor 3
Road Roller 2
Air compressor ‘I.‘

Min Hot Mix Plant/Mixol
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List of Equipment for PMGSY at Field Laboratory
For Costruction of Road
_1-Sieves-
125mm, 90mm, 63mm, 53mm, 45mm, 26.50mm, 22.40mm, 13.20mm, 1120mm, 5.60mm, 2.80mm, 2.36mm,
180 micron, 90 micron and 75 micron.
2- Sand Poring Cylinder with tray Complete for field densi ty Test.
3- Core Cutter (10 cm Dia), 10 cm/5 em height complete with dolly and hammer.
3- Speedy moisture meter complete with chemicals
4- Straight Edges
5- Liquid Limit and Plastic Limit testing apparatus
6~ Gas Burner, sand bath ’
7- Camber/ Super elevation Board
8- Electronic/digital balance 1 kg with the least count of kg
9- Electronic/ digital balance 15 kg
10-Pan Balance with weight box 5 kg
11-Oven(200°%), thermostatically controtled
12- Enamelled tray )
) 13-Measuring tape, spatula, spirit levels, glassware, porcelain dish, Pestle mortar
. 14- Aggregate Impact Test Apparatus
<4 ) 15- flakiness Gauge
16- Up pal's Syringe for Plasticity Index P
17- Digital thermometers
18- Water Tub (ambient to 100*c)
19- Bitumen extraction apparatus
20- Slump Cone
21- Cube Moulds
22- Core Cutting Machine
23-Auto Level, Level Machine
24- Ghat Tracer
25-Vernier Caliper
26- Screw Gauge
27-Steel Tape 30 mm

Note: (a) The bidder must produce the following documentary evidence in
support of his availability of the above equipment:
_ 1. Purchase Invoice/documentary proof regarding equipments available
. on lease or on hire,
(44 B) (b)(ii) The Number of Technical personnel, Qualifications and Experience will be as
follows: ooy | -
A. The Technical Personael are:
[Cl. 9.2 of General Conditions of Contract]

) @ Technical Personnel Number Experience in
Road Works
A. Degree Holder in Civil | 03 02 Years
Engineering
B. Diploma Ho¥der in Civit | 02 05 Years
Engineering
C. Others (Specify)

A.  For field testing laboratory :

S. Position Qualification | No. | Experience
No. in Lab Works
1- |} Supervisor | 10+2 With 1 1year
Science

| CONTRACTOR
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(4.4 B) (¢) (ii)

(4.6)
%))

(7.1)

(8.2)

©.2)

(11.1)

(12.1) Part I
(vii)

(12.2)(b)(vi)

(13.2)
(13.3)

(15.1)

(16.1)

(16.2)

(16.2)

The bidder must produce an affidavit stating that the near relations of the
following departmental officers are not in his employment:

The bid(.ier must produce an affidavit stating the names of retired gazetted
officer (if any) in his employment who retired within the last two years with
the following ranks from the Central/State/Public Sector Units etc.

In case there is no such person in his employment, his affidavit should clearly
state this fact.

M=25
Instruction as per I.T.B Annexure are to be follow ed.

The contact person is:
Designation: Executive Engineer

Address: PMGSY ID Jakholi, Dist Rudraprayag
Telephone No 01370-234348

The Name in favour of which the demand draft towards the cost of bid
document is to be is made : Uttarakhand Rural Road
Development Agency, Dehradun

Place, Time and Date for pre-bid meeting are:
10.08.2018 at 11:00 am S.E Gopeshwar
Language of the bid is: English

Income Tax Return for last three years.

Trade Tax Registration.

¥

Bxdsmustbesubmxtted m Item Rate Method

Bid validity date:- Ninety days after the deadline

date for bid submission

The amount of Bid Security shall be Rs 16.04 Lakhs, Rupees Sixteen Lakh
Four thousands Only [insert the amount in figure and words. Note: This
amount is 2 percent of estimated value of the Works, rounded off to the nearest
thousand. For reasons of confidentiality, a fixed sum should be specified, in
preference to a percentage of the bid price.]

Fixed Deposit Receipt must be drawn:
In favour of: EE PIU PMGSY Jakholi

Other acceptable forms of Bid Security pledged in favour of
are NA_

(3 Scanned with OKEN Scanner
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' (16.3) Exemption from Bid Security is grantéd to: NIL
CONTRACTO BZO 1) The Employer's address for the purpose of Bid submissionis ONLINE on
- . website http://www.pmgsytendersuk. gov.in.
(20.1) The deadline for submission of bids shall be:
Time 1.00 PM

Date 16.08.2018

(22.1) &(22.6) The date and time for opening of the Bids are:
(A) Technical Qualification Part of Bid

Date 16.08.2018
Time 3.00 PM
3 (B) Technical Finarcial Part of Bid (For qualified bidder as)
Evaluation Committee will decide and will be intimated
through Mail and website
(i) Performance Security shall be valid until a date 45 days after the expiry of
Defects Liability Period of 5 years afier intended completion date.

(iii) Additiopal Performance Security for unbalanced Bid shall be valid for
45 days plus intended completion period.

Chief Engineer, URRDA, Dehradun,

Hinrda

. s

| _(}ONTRACTOEJ Py ., URRDA
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Annexure
ITB (Instructions to bidders)

g;::;ee :;y thlenb?gg:rl,on to clause 4.1 of ITB, Following Document are to be
(a) Documents being submitted by the bid i i

properly indexed with proper y paging of do);uments.ders S AEARO

| . (b) For experience of similar nature work. In section 3 - Qualification

mforr.natlon in point no. 1.3.1, detail of relevant works only should be

mentioned by the bidder and supported with valid relevant certificates and only

these mentioned works shall be considered for qualification.

. (¢) The bidder’s turnover certificate (supported with valid relevant
certificates) for Civil Engineering works, should be issued by C.A. in the name
of bidder, shall only be accepted. .

(d) All certificates must contain postal address, contact no, & e-mail Id
of the issuing authority, preferably it should be in the Letter Head, certificates
without this information shall not be considered. ’ '
Clause 4.7  SRRDA/ Employer reserves the right in reference to the clause
4.7 of ITB and following conditions are to be observed by the bidder,

Even though the bidders meet the qualifying criteria, they are subject to be
disqualified if they have:

(i) made misleading of false representations in the forms, statements, affidavits
and attachments submitted in proof of the qualification requirements; and/or

(ii) record of poor performance such as abandoning the works, not properly

completing the contract, inordinate delays in completion, litigation

history, or financial failures etc. for example
oTEp N O T I el :
12 %1%‘1“ ented-time-ofxcompletion: wi g 1

vk A e S S e SRR B
£ mwo@ma@amfmﬂﬁfﬁ&ﬁﬁtﬁﬁﬁmsn@

(b)Bidders having completed works in PMGSY Uttarakhand (in reference to the
construction) in unsatisfactory category (U) and no rectification has been done
up to 6 months from the ending of previous month of the month of issuance of
this tender notice without any valid reasons.

(¢)In reference to Section-3, qualification information, Para 1.3.3 for Existing
Commitments and ongoing works of PMGSY in Uttarakhand, if the progress is
slower than the required mile stones the detailed valid reason for slow progress
should also be mentioned in the certificate of executive engineer being attached

etc.

(iii)Participated in the previous bidding for the same work and had quoted
unreasonably high or low bid prices and could not furnish rational justification

for it to the Employer.

CONTRACTOR ] M E
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Section 4 Conditions of Contract
Part — 1 General Conditions of Contract

GONTRACTOR]

“The Conditions of Contract, read in conjunction with Part Il Special Conditions of
Contract and the Contract Data and other documents listed therein, should be a complete
document expressing fairly the rights and obligations of both parties. The conditions of
contract provide for both construction and Performance Based maintenance,

Table of Clauses

o

A. General

1. Definitions

2. Interpretation

3. Language and Law

4. Engineer's Decisions

5. Delegation ‘

6. Communications

7. Subcontracting

8. Other Contractors

9. Personnel

10. Employer's and Contractor's
Risks

11. Employer's Risks

12. Contractor's Risks

13. Insurance

14. Site Investigation Reports

15. Queries about the Contract Data
16. Contractor to Construct the
Works and do maintenance

17. The Works to Be Completéd by] ¢
the Intended Completion Date

18. Approval by the Engineer

19. Safety S
20. Discoveries

21. Possession of the Site

22, Access to the Site

23. Instructions

24. Dispute Redressal System -
25. Arbitration

B. Time Control

26, Programme

27. Extension of the Intended
Completion Date
28. Delays Ordered by the Engineer
29. Management Meetings
C. Quality Control
30. Identifying Defects

31. Tests

32. Correction of Defects
33. Uncorrected Defects

D. Cost Control

34. Bill of Quantities

35. Variations

36. Payments for Variations
37. Cash Flow Forecasts

38. Payment Certificates

39. Payments

40. Compensation Events
41. Tax

42, Currencies

43, Security Deposit

44, Liquidated Damages

45. Advance Payment

46. Securities

47. Cost of Repairs CL
E. Finishing the Contract
48. Completion of Construction

“and Maintenance g

49. Taking Over

50. Final Account

51; Operating and Maintenance
Manuals

52. Termination

53. Payment upon Termination
54. Property

55 Release from Performance

F. Other Conditions of Contract

56. Labour
57. Compliance with Labour

Regulations

58. Drawings and Photographs of

the Works

59. The Apprenticeship Act, 1961
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Section 4

Part I General Conditions of Contract

A. General

1. Definitions
L1 Terms which are defined in the Contract Data are not a]so defined in the Conditions of
Contract but keep their defined meanings. Capital initials are used to identify defined terms.

Bill of Quantities means the priced and completed Bill of Quantities forming part of the Bid.
Ty Compensation Events are those defined in Clause 40 hereunder.

The Completion Date is the date of completion of the Works as certified by the Engineer, in
accordance with Clause 48.1.

The Contract is the Contract between the Employer and the Contractor to execute, complete,
and maintain the Works. It consists of the documents listed in Clause 2.3,

The Contract Data deﬁnes the documents and other information which comprise the
Contract.

The Contractor is a person or corporate body whose Bid to carry out the Works, including
Performance Based maintenance, has been accepted by thé Employer.

The Contractor's Bid is the completed bxddmg document submitted by the Comractor to the B

Employer. ;
- oaALE
The Contract Price is the pnce stated in the Letter of Acceptance and thereafter as adjusted
% inaccordance with the provisions of the Contract.

S

Days are calendar days; months are calendar months.
A Defect is any part of the Works not completed in accordance with the Contract.

The Defects Liability Certificate is the certificate issued by the Engineer, after the Defects
Liability Period has ended and upon correction of Defects by the Contractor.

The Defects Liability Period is Two years. calculated from the Completion Date.

Drawings include calculations and other information provided or approved by the Engineer
for the execution of the Contract.

44
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) .car_r&.o tptl‘?g’fi{, is kthe. party as defined .in the Contract. Data, who employs the Contractor to
L forks, including Performance Based maintenance. The Employer may delegate
any or all functions to a person or body nominated by him for specified functions.

The _Engineer is the person named in the Contract Data (or any other competent person
appointed by the Employer and notified to the Contractor, to act in replacement of the

Engitnectr) who is responsible for supervising the execution of the Works and administering the
ontract.

The Inmitial Contract Price is the Contract Price listed in the Employer's Letter of
Acceptance.

The Intended Completion Date is the date on which it is intended that the Contractor shall
complete the Works. The Intended Completion Date is specified in the Contract Data. The

Iptended Completion Date may be revised only by the Engineer by issuing an extension of
time.

Materials are all supplies, including consumables, used by the Contractor for incorporation in A
the Works. '

Plant is any integral part of the Works that shall have a mechanical, electrical, electronic,
chemical. or biological function.

Performance Based Maintenance is the maintenance of roads for Five as spgcified in the
Contract Data. S

i
i
§
;!
|

The Site is the area defined as such in the Contract Data.

P
B X"'-. - "o

-l b

Site Investigation Reports are those that were included in the bidding documents and are
reports about the surface and subsurface conditions at the Site.

S
R R Ta T ke e

Specifications mean the Specifications for Rural Roads of Ministry of Rural Development
(2014) or their latest version.

The Start Date is giVen in the Contract Data. It is the date when the Contractor shall
commence execution of the Works.

A Sub-Contractor is a person or corporate body who has a Contract with the Contractor to
carry out a part of the construction work and/or Performance Based maintenance in the
Contract, which includes work on the Site.

Temporary Works are works designed, constructed, installed, and removed by the Contractor

that are needed for construction or installation of the Works.

.Qbu-;‘{.ﬂ..CTO‘_EJ 255 | -
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- QI{QI_&“O:\ Is an instruction given by the Engineer, which varies the Works,

The Works, as defined in the Contract
construct, install, maintain, and
defined separately.

Data, are what the Contract requires the Contractor to
hand over to the Employer. Performance Based maintenance is

C2. Interpretation

2.1 In interpreting these Conditions of Contract, singular also means plural, male also
means female or neuter, and the other way around. Headings have no significance. Words
have their normal meaning under the language of the Contract unless specifically defined. The
Engineer will provide instructions clarifying queries about these Conditions of Contract.

2.2 If sectional completion is specified in the Contract Data, references in the Conditions
PR of Contract to the Works, the Completion Date, and the Intended Completion Date apply to
; any Section of the Works (other than references to the Completion Date and Intended
Completion Date for the whole of the Works).

2.3 The documents forming the Contract are to be taken as mutually explanatory, and
unless otherwise expressly provided elsewhere in the Contract, the priority of the documents,
in the event of any ambiguity between them, shall be interpreted in the following order of
priority: '

(1) Agreement,

(2) Notice to Proceed with the Work,

(3) Letter of Acceptance,

(4) Contractor's Bid,

(5) Contract Data,

(6) Special Conditions of Contract Part 11,

(7) General Conditions of Contract Part |,

(8) Specifications, N

(9) Drawings, , ~; T {': |
(10) Bill of Quantities, an PR
o, @ (11) Any other document listed in the Contract Data.

3. Language and Law

3.1  The language of the Contract and the law goveming the Contract are stated in the
Contract Data.

4. Engineer's Decisions

4.1  Except where otherwise specifically stated, the Engineer will decide contractual
matters between. the Employer and the Contractor in the role representing the Employer.
However, if the Engineer is required under the rules and regulatiqns and or.ders of tl?e
Employer to obtain approval of some other authorities for specific actions, he will so obtain
the approval.

| PP
P | %&
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The Works 3

construct. i ;s‘t‘:“denf;i:;(:;n thedC‘cl)nt:‘iact Data, are what the Contract requires the Contractor to
intain, and han .

defined Separateiy. over to the Employer. Performance Based maintenance is

2. Interpretation

2.1 In interpreting these Conditions of Contract, singular also means plural, male also

rl:\aia:fh@maie or neuter, and the other way around. Headings have no significance. Words
have eir n‘ormal meaning un.der the language of the Contract unless specifically defined. The
ngineer will provide instructions clarifying queries about these Conditions of Contract.
2.2 If sectional co;npletion is speci i i
pecified in the Contract Data, references in the Conditions
of Contract to the Works, the Completion Date, and the Intended Completion Date apply to

any Section of the Works (other than references to the Completion Dat
Completion Date for the whole of the Works). pletion Date and Intended

2.3  The documents forming the Contract are to be taken as mutually explanatory, and
pnless otherwise expressly provided elsewhere in the Contract, the priority of the docun;ems,
in .thfa event of any ambiguity between them, shall be interpreted in the following order of
priority: ’

(1) Agreement,

{2) Notice to Proceed with the Work,

(3) Letter of Acceptance,

(4) Contractor's Bid,

{5) Contract Data, .

- (6) Special Conditions of Contract Part 11,

(7) General Conditions of Contract Part 1, -
(8) Specifications, P i
(9) Drawings, CTE ;,«,s“};:?

(10) Bill of Quantities, and
(11) Any other document listed in the Contract Data.

3. Language and Law

3.1  The language of the Contract and the law governing the Contract are stated in the
Contract Data.

4, Engineer's Decisions

4.1 Except where otherwise specifically stated, the Engineer will Eiecidc contractual
matters between_the Employer and the Contractor in the role representing the Employer.
However, if the Engineer is required under the rules and rggulatans and orfiers of tl'.\e
Employer to obtain approval of some other authorities for specific actions, he will so obtain
the approval. :

BN ps—————
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Yy stated in the Contract, the

] Engineer shall not ha
any of his obligations under ¢

re]ieve’ihe.«Contractor of he Contract

ve any authority to

5, Delegation

5.1 The Engineer, with the approval of the Employer,

responsibilities to other person, after notifying the Contra

may delegate any of his duties and
after notifying the Contractor.

ctor, and may cancel any delegation

6. Communications

6.1 ] All certificates, notices or instructions to be given to the Contractor by the Employer/
Engineer shall be sent on the address or contact details gj
Form of Bid. The addre

ss and contact details for communication with the Employer/ Engineer
shall be as per the details given in Contract Data to GCC. Communications between parties
that are referred to in th

e conditions shall be in writing. The Notice sent by facsimile (fax) or
other electronic means shall be effective on confirmation of the transmission. The Notice sent
by Registered post or Speed post shall be effective on delivery or at the expiry of the normal
delivery period as undertaken by the postal service.

7 Subcontracting

7.1 The Contractor may subcontract part of the construction work with the approval of the
Employer in writing. up to 25 percent of the contract price, also part or full Performance
Based maintenance work after completion of construction work but will not assign the
Contract. It is expressly agreed that the Contractor shall, at all times, be responsible and liable
for all his obligations under this Agreement notwithstanding anything contained in the
agreements with his Sub-contractors or any other agreement that may be entered into by the

Contractor and no default under any such agreement shall exempt the Contractor from his
obligations or liability hereunder. :

7.2 The Contractor shall not be required to obtain any consent from the Employer for:

(a)  the sub-contracting of any part of the Works for which the Sub-Contractor is
named in the Contract; o

(b)  the provision for labour, or labour component.

(c)  the purchase of Materials which are in accordance with the standards specified
in the Contract.

7.3 Beyond what has been stated in clauses 7.1 and 7.2, if the Contractor proposes sub-
contracting any part of the work or full Performance Based maintenance for five years (Two

years if Stage-I), during execution of the Works, the Employer will consider the following
before according approval:

(@) The Contractor shall not sub-contract the whole of the Works, ' ‘

(b) The Contractor shall not sub-contract any part of the Works without prior
consent of the Employer. Any such consent shall not relieve the C‘omra?tor
from any liability or obligation under the Contract and he shall be responsub]e

%7
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— . Bl for the acts, defaults. and neglects of any of his sub
C_ONTRACT OR [ workmen as fully as if they were the acts, defaults or

-Contractor, his agents or
his agents and workmen.

neglects of the Contractor,

74 The Engineer should satisfy hi i
imself before rec
the Sub-Contractor so proposed ft 4 ses the experiemne

) or the Works possesses the experience

cquipment necessary for the job proposed to be entrust im i i
ed to him in pro

of Works to be sub-contracted. Proport

Employer whether
qualifications and
on to the quantum

quirements as may be specified by the Engineer includin a condition
that to the extent of inconsistency, provision of the C ;

ontract shall prevail over the provisions
“y of the sub-contract. A copy of document of formal sub-contract shall be furnished to the

» Employt?r within a period of 30 days from the date of such sub-contract. In all such cases, on
comple-tlon of the Contract, the Engineer, unless for reasons recorded in writing decides
otherwise shall issue a Certificate of Experience to the contractor and in such certificate, the

experience of the sub-contractors shall also be mentioned. The Copy of such certificate would
also be endorsed to the sub-contractor.

8. Other Contractors

8.1 The Contractor shall cooperate and share the Site with Other Contractors, public
authorities, utilities, and the Employer between the dates given in the Schedule of Other
Contractors, as referred to in the Contract Data. The Contractor shall also provide facilities
and services for them as described in the Schedule. The Employer may modify the Schedule of
Other Contractors, and shall notify the Contractor of any such modification.

P T —

8.2 © The Contractor should take up the wgg'!(s in convenient reaches as decided by the

Engineer to ensure there is least hindrance to the ‘srfiooth flow of traffic including movement
. . ] .

of vehicles and equipment of Other Contractors till the completion of the Works.

Sy ° 9. Personnel

- 9.1 The Contractor shall ensure that the personnel engaged by him in the perforfnance of
its obligations under this Contract are at all times appropriately qualified, skilled and
experienced in their respective functions.

9.2  The Contractor shall employ for the construction work and Performance Based
maintenance, the technical personnel named in the Contract Data or other technical persons
approved by the Engineer. The Engineer .will approve any proposed rePlacement of technical
personnel only if their relevant qualifications and abilities are substantially equal to or better
than those of the personnel stated in the Contract Data.

9.3  If the Engineer asks the Contractor to remove a person who is a member of the
Contractor's staff or work force, stating the reasons, the Contractor shall ensure that the person

| 48 |
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CONTRA@W’@&: Site within seven days and has no further

. connection with the Works in the
Contract-The Contractor shall then appoint (or cause to b

¢ appointed) a replacement,

o not employ any retired Gazetted officer who has worked in the
ngineering Department of the State Government and has either not completed two years after

as not obtained State Government's permission for employment

9.5  The Engineer may require the Contractor to remove (or cause to be removed) any
person employed on the Site or Works, i

rso . ncluding the Contractor's Representative, who in the
opinion of the Engineer:

(a) persists in any misconduct,
(b)  is incompetent or negligent in the performance of his duties,
) (c) fails to conform with any provisions of the Contract, or

® () persists in any conduct which is prejudicial to safety, health, or the protection
; of the environment.

10, Employer's and Contractor's Risks

10.1  The Employer carries the risks which this Contract states are Employer's risks, and the
Contractor carries the risks which this Contract states are Contractot's risks.

11.  Employer's Risks

11.1  The Employer is responsible for the excepted risks which are (a) in so far as they
directly affect the execution of the Works in the Employer's country, the.risks of war.
inyasion, act of foreign enemies, rebellion, revolution, insurrection or militafy or usurped
power, civil war, riot commotion or disorder (unless restricted to the Contractor's employees)
and contamination from any nuclear fuel or nuclear waste or radioactive toxic en{plosive. or {b)

a cause due solely to the design of the Works, other than the Contractor’s design®

PR S A

12.  Contractor's Risks
. L 4
! 12.1  All risks of loss of or damage to physical property-and of personal injury and death
which arise during and in consequence of the performance of the Contract other than the

excepted risks, referred to in clause 11.1, are the responsibility of the Contractor.
13,  Insurance

13.1 The Contractor at his cost shall provide, in the joint names of the Employer and the
Contractor, insurance cover from the Start Date to the date pf completion, in the amounts and
deductibles stated in the Contract Data for the following events which are due to the
Contractor's risks:

(a)  loss of or damage to the Works, Plant and Materials;
) loss of or damage to Equipment;

¥z
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. (& 1 loss of or damage to i
v . property (except the Works, Plant, Materials, and
_C_ONTRACTOR j Equipment) in connection with the Contract; and
-(dy~* Personal injury or death.

'

13.2 Ipsurance policies and certificates for insurance shall be delivered by the Contractor to
the Engineer for the Engineer's approval before the Start Date. All such insurance shall

?rovided for compensation to be payable in Indian Rupees to rectify the loss or damage
incurred.

133 (a) The Cc.)ntractor at his cost shall also provide, in the joint names of the Employer and
the Contractor, insurance cover from the date of completion to the end of Defects Liability

Per_iod, in the amounts and deductibles stated in the Contract Data for personal injury or death
which are due to the Contractor's risks:

) 13.3 (b) I.nsurance policies and certificates for insurance shall be delivered by the Contractor
to th'.e Engineer for approval before the completion date/start date. All such insurance shall
provide for compensation to be payable in Indian Rupees.

13.4  Alterations to the terms of insurance shall not be made without the approval of the
Employer. '

13.5 Both parties shall comply with any conditions of the insurance policies. ‘
14.  Site Investigation Reports
14.1 The Contn;actor, in preparing the Bid, may, at his own risk, rely.on any Site

Investigation Reports if referred to in the Contract Data, supplemented sby any other
information available to him, before submitting the bid. .

15. Queries about the Contract Data f‘ Ll s
15.1 The Engineer will clarify queries on the Contract Data.

16. Contractor to Construct the Works and do-Performance Based Maintenance

16.1 The Contractor shall construct, and install and maintain the Works and do the work of
Performance Based maintenance in accordance with the Specifications and Drawings.

17.  The Works to Be Completed by the Intended Completion Date

17.1 The Contractor may commence execution of the Works on the Start Date and shall
carry out the Works in accordance with the Programme submitted by the Contractor, as
updated with the approval of the Engineer, and complete them by the Intended Completion
Date. ‘ :

- | © URRDA
r‘-ﬂ L »

g QONTRACTOR’} @

(¥ Scanned with OKEN Scanner



- . 205 443

!
Standard Bidding Document for PMGSY
CONTRAC-TI&R pproval by the Engineer
18.1  The (Ilontractor shall‘ submit Specifications and Drawings showing the proposed
Temporary Works to the Engineer, who is to approve them, '
18.2  The Contractor shall be responsible for design and safety of Temporary Works.
18.3  The Engineer's approval shall not alter the Contractor's responsibility for design and
safety of the Temporary Works.
18.4 The Contractor shall obtain approval of third parties to the design and safety of the :
Temporary Works, where required. 2
. 18.5 All Drawings prepared by the Contractor for the execution of the temporary or
© permanent Works, are subject to prior approval by the Engineer before their use.
19.  Safety
19.1  The Contractor shall be responsible for the safety of all activities on the Site.
19.2 The Contractor shall be responsible for safety of all persons, employed by him on
Works, directly or through petty contractors or Sub-Contractors, and shall report accidents to
_any of them, however, and wherever occurring on Works, to the Engineer or the Engineer’s
Representative, and shall make every arrangement to render all possible assistance and to
provide prompt and proper medical attention. The compensation for affected Workers or their
relatives shall be paid by the Contractor in such cases expeditiously in accordance with the
Workmen’s Compensation Act and other labour Laws and regulations. sy
20.  Discoveries
LA e .
20.1 Anything of historical or other interest or of $ignificant vatue unexpectedly discovered g
on the Site shall be the property of the Employer. The Contractor shall notify the Engineer of
., @ such discoveries and carry out the Engineer's instructions for dealing with them,

21. Possession of the Site

21.1 The Employer shall handover complete or part possession of the site to the Contractor
seven days in advance of construction programme. At the start of the work, the Employer
shall handover the possession of at least 75% of the site.

22. Access to the Site

221 The Contractor shall allow access to the Site ard to any place where work in
connection with the Contract is being carried out, or is intended to be carried out to the
Engineer and any person/persons/agency authorized by:

(a) The Engineer

(b) The Employer

EE_ONTRACTOR .
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CONTRACTOR (c) The Ministry of Rural Development, Government of India.

) (d) The National Rural Roads Development Agency, Government of India
23. Instructions

23.1- The Contractor shall carry out all instructions of the Engineer, which comply with the
applicable laws where the Site is located.

24.  Dispute Redressal System

24.1  If any dispute or difference of any kind what-so-ever shall arise in connection with or
arising out of this Contract or the execution of Works or maintenance of the Works there
under, whether before its commencement or during the progress of Works or after the
termination, abandonment or breach of the Contract, it shall, in the first instance, be referred
- for settlement to the competent authority within 45 days of arising of the dispute or difference,
i described .along with their powers in the Contract Data, above the rank of the Engineer in-
®© Charge. The competent authority shall, within a period of forty-five days after being requested
in writing by the Contractor to do so, convey his decisior to the Contractor. Such decision in
respect of every matter so referred shall, subject to review as hereinafter provided, be final and
binding upon the Contractor. In case the Works is already in progress, the Contractor shall
proceed with the execution of the Works, including maintenance thereof, pending receipt of
the decision of the competent authority as aforesaid, with all due diligence.

24.2 Either party will have the right of appeal, against the decision of the competent
authority, to the Standing Empowered Committee within 90 days of decision of the competent

authority if the amount appealed against exceeds 0.20 (zero point two zero) percent of the
initial contract price.

24.3  The composition of the Empowered Standing Committee will be:
I. One official member, Chairman of the Standing Empowered Committee, not below the
rank of Additional Secretary to the State Government;
, 1I. One official member not below the rank of additional chief engineer; and
N @ I1l. One non-official member who will be technical expert of Chief Engineer’s or
’ Superintending Engineer's fevel selected by the Contractor from a panel of three
persons given to him by the Employer.

244 The Contractor and the Employer will be entitled to present their case in writing duly
supported by documents. If so requested, the Standing Empowered Committee may allow one
opportunity to the Contractor and the Employer for oral arguments for a specified period. The
Empowered Committee shall give its decision within a period of ninety days from the dfate of
appeal, failing which the Contractor can approach the appropriate court for the resolution of
the dispute.

245 The decision of the Standing Empowered Committee will be binding on the Employer
for payment of claims up to five percent of the Initial Contract Price. The Confrac,t,or can
accept and receive payment after signing as “in full and final settlement of alllclfums .'If he
does not accept the decision, he is not barred from approaching the courts. Similarly, if the

W o -
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B. Time Controf
26. Programme

O 26.1  Within the time stated in the Contract Data, the Contractor shall submit to the Engineer

N for approva} a Programme showing the general methods, amrangements, order, and timing for
all the activities in the Works, for the construction of works,

26.2  The Contractor shall submit the list of equipment ard machinery being brought to site,
the list of key personnel being deployed, the list of machinery/ equipments being placed in
field laboratory and the location of field laboratory along with the Programme. The Engineer
shall cause these details to be verified at each appropriate stage of the programme.

26.3 An update of the Programme shall be a programme showing the actual progress
achieved on each activity and the effect of the progress achieved on the timing of the
remaining Works, including any changes to the sequence of the activities.

264 The Contractor shall submit to the Engineer for approval an updated Programme at
intervals no longer than the period stated in the Contract Data. If the Contra¢ior does not
submit an updated Programme within.this period, the Engineer may withhold the amount
stated in the Contract Data from the fieXt paymient certificate and continue to withhold this

amount until the next payment after the date on which the overdue Programme has been
J submitted. '

26.5 The Engineer's approval of the Programme shall not alter the Contractor's obligations.

The Contractor may revise the Programme and submit it to the Engineer again at any, time. A -
revised Programme shall show the effect of Variations and Compensation Events.

27.  Extension of the Intended Completion Date

27.1 The Employer on recommendation of the Engineer shall extend the Intended

Comptetion Date if a Compensation Event occurs or a Variation is issued which makes it

i i i i ded Completion Date without the
impossible for Completion to be achieved t?y. the Inten )
Co};tractor taking steps to accelerate the remaining Works, which would cause the Contractor

to incur additional cost.

. -
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Y 'Qhe Employer on recommendation of the Engineer shall decide whether and by how
.QO NTRAC-;%UJ\ e to extend the Intended Completion Date within 21 days of the Contractor asking
the Engineer for a decision upon the effect of a Compensation Event or Variation and
submitting full supporting information. If the Contractor has failed to cooperate in dealing
with a delay, the delay by this failure shall not be considered in assessing the new Intended

Completion Date.

28.  Delays Ordered by the Engineer

28..1. The Engineer may instruct the Contractor to delay the start or progress of any activity
within the Works. Delay/delays totalling more than 30 days will require prior written approval
of the Employer.

29.  Management Meetings

® 29.1 The Engineer may require the Contractor to attend a management meeting. The
business of a management meeting shall be to review the plans for the Works.

29.2  The Engineer shall record the business of management meetings and provide copies of
the record to those attending the meeting. The responsibility of the parties for actions to be

taken shall be decided by the Engineer either at the management mecting or after the.
management meeting and stated in writing to all those who attended the mezeting.

. C. Quality Control
30.  Identifying Defects

30.1 The Engineer shall check the Contractor's work ‘and notify the Contgetor of any
Defects that are found. Such checking shall not affect the Contractor's responsghilities. The
Enginees may instruct the Contractor to §e?i'réhg for o’ Defect and to uncover and fest any work
that the Engineer considers may have a Defect. .-~

< L 31.  Tests

31.1 For carrying out mandatory tests as prescribed in the specifications, the Contractor
shalt establish field laboratory at the location decided by Engineer. The field laboratory will
have minimum equipments as specified in the Contract Data. The Contractor shall be solely
responsible for :

(a) Carrying out the mandatory tests prescribed in the MoRD Specifications, and
(b) For the correctness of the test results, whether preformed in his laboratory or
elsewhere.

31.2 If the Engineer instructs the Contractor to carry out a test not specified in the
Specifications to check whether any work has a Defect and the test shows that it does, the
Contractor shall pay for the test and any samples.
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o 327 Correction of Defects noticed during the Defects Liability Period and
Performance Based Maintenance of Roads for Two years.

32.1 The Engineer shall give notice to the Contractor of any Defects before the end of the
Defects Liability Period, which begins from the Completion Date and ends after two years The
Defects Liability Period shall be extended for as long as the Defects remain to be corrected.

32.2 Every time notice of Defect/Defects is given, the Contractor shall correct the notified
Defect/Defects within the duration of time specified by the Engineer’s notice.

32.3 The Contractor shall do the Performance Based maintenance of roads, including
pavement, road sides and cross drains including surface drains to the required standards and in
the manner as defined in clause 1.1 and keep the entire road surface and structure in Defect
free condition during the entire maintenance period which begins from the Completion Date P

/\ and ends after Two years.

324 The Performance Based maintenance standards shall meet the following minimum
requirements:-

(i) Potholes on the road surface to be repaired scon after these appear or brought to
his notice either during the Contractor’s monthly inspection or by the Engineer.

(i)  Road shoulders to be maintained in proper condition to make them free from
‘ excessive edge drop offs, roughness, scouring or potholes.

(iii)  Cleaning of surface drains including reshaping to maintain free flow of water. -

o

(iv)  Cleaning of culvests and pits for free flow of water.
. . LB

. . A ‘ .
(v)  Maintenance of road signs, pavement marl’qngs and other traffic control devices

w (vi)  Any other maintenance operation required to keep the road traffic worthy at all
times during the maintenance period.

32.5 To fulfil the objectives laid down in sub clauses 32.3 and 32.4 above, the Contractor
shall undertake detailed inspection: of the roads at least once in a month. The Engineer can
increase this frequency in case of emergency. The Contractor shall forward to the Engineer,
the record of inspection and rectification each month. The Contractor shall pay particular
attention on those road sections which are likely to be damaged or inundated during rainy
season.

32,6 The Engineer may issue notice to the Contractor to carry out maintenance of defects, if
any, noticed in his inspection, or brought to his notice. The Contractor shall remove the
defects within the period specified in the notice and submit to the Engineer a compliance

_ report.
SE. 55
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33.1  1f the Contractor has not corrected a Defect pertaining to the Defects Liability Period
undt?r c]ause' 32.1 and clause 32.2 of these Conditions of Contract, to the satisfaction of the
Engineer, within the time specified in the Engineer's notice, the Engineer will assess the cost

of having the Defect corrected, and the Contractor will pay this amount, on correction of the
Defect.

. D. Cost Control

34, Bill of Quantities

. 34.1 The Bill of Quantities shall contain items for the construction, installation, testing, and
’ ¢ commissioning, maintaining works, and lump sum amount per km for yearly Performance
Based maintenance for each of the two years separately, to be done by the Contractor.

34.2  The Bill of Quantities is used to calculate the Contract Price. The Contractor is paid for
the quantity of the work done at the rate in the Bill of Quantities for each item for the
construction of roads. The payment for Performance Based maintenance of roads to the
Contractor is performance based. (refer special condition of contract no. 4.1).

35. Variations

35.1 The Engineer shall, having regard to the scope of the Works and the sanctioned
estimated cost, have power to order, in writing, Variations within the scope of the Works, he
considers necessary during the progress of the Works. Such Variations shall form. part of the
Contract and the Contractor shall carry them out and include them in updated Programmes
produced by the Contractor. Oral orders of the Engineer for Variations, unless ;followed by
written confirmation, shall not be taken into account:~ . /.. = :

WES L
Pl

&  36.  Payments for Variations EATRAS
36.1 If the quantity of work for any BOQ item is varied, it will not constitute a variatipn for
the purpose of payment to the contractor, at a rate other than the one mentioned in the

Agreement.

362 If the items for Variation are not specified in the Bill of Quantities, the Engineer shall
derive the rate for such variation item from similar items in the Bill of Quantities.

36.3 If the rate for Variation item cannot be determined in the manner speciﬁed. in Clause
36.2, the Contractor shall, within 14 days of the issue of order of' Variation work, mforrp the
Engineer the rate which he proposes to claim, supported by analy_sts of the rates. The Engmeer
shall assess the quotation and determine the rate based on prevailing ma}rket rates within one
month of the submission of the claim by the Contractor. As far as possible, the rate analysis
shall be based on the standard data book and the relevant schedule of rates of the state. The

i URRDA
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dation of thf: Engineer on the rate so determined shall be submitted to the employer
royal. The decision of the employer shall be final and binding on the Contractor.

37, Cash Flow Forecasts

371 When the Programme is updated, the Contractor shall provide the Engineer with an
updated cash flow forecast.

38.  Payment Certificates

38.1 The payment to the Contractor will be as follows for construction work:
(@) The Contractor shall submit to the Engineer monthly statements of the value of
- the work executed less the cumulative amount certified previously. supported
s % _ with detailed measurement of the items of work executed.

(b) The Engineer shall check the Contractor's monthly statement within 14 days
and certify the amount to be paid to the Contractor.

(¢)  The value of work executed shall be determined, based on measurements by the
Engineer.

(d) The value of work executed shall comprise the value of the quantities of the
items in the Bill of Quantities completed.

(e) The value of work executed shall also include the valuation of Variations and
Compensation Events.

49 The Engineer may exclude any item certified in a previous certificate or reduce
the proportion of any item previously certified in any certificate in the light of
later information. BT

, 8 (g)  The payment of final bill shall be governed by the provisions of Clause 50 of
¥

GCC.

382 The payment to the Contractor will be as follows for Performance Based
maintenance:

(a)  The Contractor shall submit to the Engineer a bill every month for the
Performance Based maintenance of the roads from the date the maintenance
period starts i.e. from completion date as defined in Clause [.1, it will be
supported with a copy of the record of the Contractor’s monthly inspection and
other instructions received from the Engineer.

(b) The payment will be made monthly for the monthly bills received and as
certified by the Engineer based on performance by the Contractor-

- - 5T
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CONTRACTORQ If the bill for a month is not received from the Contractor by the 10™ day of the

hd .- succeeding month or/ and if the Engineer has not certified that the Contractor

has carried out the maintenance work for defects brought to his notice under
clause 32.6 within specified period, no payment will become due to the
Contractor for that month.

(d)  If the Contractor has failed to carry out the maintenance within the period

specified by the Engineer, no payment of any kind will be due to the Contractor
for that month,

39. Payments

39.1 Payments shali be adjusted for deductions for advance payments, security deposit,
other recoveries in terms of the Contract and taxes at source, as applicable under the law. The

y Employer shall pay the Contractor the amounts the Engineer has certified, within 15 days of
@ the date of each certificate,

39.2 The Employer may appoint another authority, as specified in the Contract Data (or any

other competent person appointed by the Employer and notified to the Contractor) to make
payment certified by the Engineer.

39.3 Items of the Works for which no rate or price-has been entered in the Bill of Quantities,

will not be paid for by the Employer and shall be deemed covered by other rates and prices in
the Contract.

39.4 Payment for the Performance Based maintenance of the roads will be made monthly
for the satisfactory maintenance of the Works and based on the monthly bills submitted by the
Contractor as per Clause 38.2 above and certified by the engineer, within 15 days of the date
of each certificate. (refer special condition of contract no. 4.1).

40. Compensation Events

a 40.1  The following shall be Compensanon Events unless they are caused by the Contractor:
L w st
(a) The Engineer orders a delay or delays exccedmg a total of 30 days.
(b) The effects on the Contractor of any of the Employer’s Risks.

40.2 If a Compensation Event would prevent the Works being completed before the
Intended Completion Date, the Intended Completion Date shall be extended. The Engineer
shall recommend to the Employer whether and by how much the Intended Completion Date
shall be extended. Final approval shall rest with the Employer.

41.  Tax

41.1 The rates quoted by the Contractor shall be deemed to be inclusive of the sales and
other levies, duties, royalties, cess, toll, taxes of Central and State Governments, local bodies
and authorities that the Contractor will have to pay for the performance of this Contract. The
Employer will perform such duties in regard to the deduction of such taxes at source as per

applicable law.

S.E. .
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42.14 All payments will be made in Indian Rupees.

43.  Security Deposit

43.1 The Employer shall retain security deposit of five percent and Performance Security of
two and a half percent of the amount from each payment due to the Contractor until
completion of the whole of the construction Work. No security deposit/ retention shall be
Tetained from the payments for Performance Based Maintenance of works. In case, the
Contractor furnishes bank guarantee for the amount equal to Performance Security of two and
a half percent retained from each payment due to the Contractor, the same amount shall be

A repaid to the Contractor subject to condition that the validity of bank guarantee is as per
N provision of Clause 46.2 of GCC.

432 On the satisfactory completion of the whole of the construction work, half the total
amount retained as security deposit is repaid to the Contractor, one-fourth of the total amount
retained as security deposit is repaid to the Contractor at the end of 2nd year after completion
of the construction work and balance of the amount retained as security deposit is repaid to the
Contractor at the end of 3rd year after completion of the construction work subject to
condition that the Engineer has certified that all defects notified by the Engineer to the
Contractor before the end of period prescribed for repayment have been corrected.

43.3 The additional Performance Security for unbalanced bids as detailed in Clause 46 of
the Conditions of Contract is repaid to the Contractor when the construction work is complete.

43.4 The Performance Security equal to five percent of the Contract Price as detailed in
Clause 46 of Conditions of Contract is repaid to the Contractor when the period of Two years
fixed for Performance Based Maintenance is, over and the Engineer has certified that the
Contractor has satisfactorily carried out the Performance Based Maintenance of the works.

D

. : If the Performance Based Maintenance part of the contract is not carried out by the
) Contractor as per this Contract, the Employer wili be free to get the Performance Based
Maintenance work carried out from another source and the amount required for this work will
be recovered from the amount of Performance Security available with the Employer and/ or
from any amounts of the Contractor whatever is due along with additional 20 percent amount

as penalty.

43.5 If the Contractor so desires, then the Security Deposit can be converted into any
interest bearing security of scheduled commercial bank in the name of the Employer or
National Saving Certificates duly pledged in favour of the Employer for Defects Liability
Period.

44,  Liquidated Damages

\
L e
L
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project, including any extension of time granted under Clause 27, he shall, without prejudice
to any other right or remedy available under the law to the Employer on account of such
breach. pay as agreed liquidated damages to the Employer and not by way of penalty in a sum
calculated at the rate per week or part thereof as stated in the Contract Data. For the period
that the Completion Date is later than the Intended Completion Date, liquidated damages at
the same rate shall be withheld if the Contractors fail to achieve the milestones prescribed in
the Contract Data. However, in case the Contractor achieved the next milestone, the amount
of the liquidated damages already withheld shall be restored to the Contractor by adjustment in
the payment certificate. Both the Parties expressly agree that the total amount of liquidated
damages shall not exceed 10% (ten per cent) of Initial Contract Price and that the liquidated
damages payable by the Contractor are mutually agreed genuine pre-estimated loss and
without any proof of actual damage likely to be suffered and incurred by the Employer: and
the Employer is entitled to receive the same and are not by way of penalty.

The Employer may, without prejudice to any other method of recovery, deduct the
amount of such damages from any sum due, or to become due to the Contractor or from

Performance Security or any other dues from Government or semi Government bodies within
the state.

The payment or deduction of such damages shall not relieve the Contractor from his
obligations to complete the Works, or from any other of his duties, obligations or
responsibilities under the Contract.

The Contractor shall use and continue to use his best endeavours to avoid or reduce
further delay to the Works, or any relevant Stages.

44.2 If the Intended Completion Date i$ extended after liquidated damages have been paid,
the Engineer shall correct any such payment of liquidated damages by the jContractor by
adjusting the next payment certificate. B

44.3 It is agreed by the Contractor that the decision of the Employer as to the liquidated
damages payable by the Contractor under this Clause shall be final and binding.

45. Advance Payment

45.1. On the request of the Contractor, the Employer will make the following advance
payment to the Contractor against submission by the Contractor of an Unconditional Bank
Guarantee from a scheduled Commercial bank acceptable to the Employer in amounts equal to
110% (one hundred ten percent) of the amount of the advance payment being requested:

(2) Mobilization advance up to 5% (five per cent) of the initial contract price
excluding the contract price for Performance Based maintenance

(b) Equipment Advance up to 90% (ninety per cent) of the cost of the new
equipment brought to the site, subject to a maximum of 10% ( ten per cent) of
the initial contract price excluding the contract price for Performance Based

maintenance

fg'fzf’tzéf‘”FUKC‘\“O]’EJ e\

(% Scanned with OKEN Scanner

152



215 153

Standard Bidding Document for PMGSY

S -
CONTRACTO_;Ihe Bank Guarantee shall remain effective until the advance payment has been repaid.
o but the amount of the guarantee shall be progressively reduced by the amounts repaid by the

Contractor. Interest will not be charged on the advance payment. However, if the Contract is
terminated due to default of the Contractor, the Mobilization Advance and the Equipment
Advance shall be deemed to be an interest bearing advance at the base rate of the State Bank
of India, as application on the date of such advance payment.

45.2 The Contractor is to use the advance payment only to pay for Equipment, plant and
Mobilization expenses required specifically for execution of the Works, The Contractor shall

demonstrate that the advance payment has been used in this way by supplying copies of
invoices or other documents to the Engineer.

A 45.3 The advance payment shali be recovered by deducting proportionate amounts from
@®  payments otherwise due to the Contractor for the construction work, following the schedule of
completed percentages of the Works on a payment basis. No account shall be taken of the

advance payment or its repayment in assessing valuations of work done, Variations, price
adjustments, Compensation Events, or liquidated damages.

46. Securities

46.1 The Performance Security equal to 5% (five percent) of the Contract Price and
additional security for unbalanced bids shall be provided to the Employer. Out of total
Performance Security equal to 5% (five percent) of Contract Price. half shall be delivered to
the Employer no later than the dates specified in the Letter of Acceptance and shall be issued
in the form given in Contract Data; however, balance half Performance Security shall be
retained at the rate of two and a half percent of each payment due to the Cont

gctor until
completion of whole of the construction work. : ‘ 3

¥

“ B v ey
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46.2 The Performance Security shall be valid until a date 45 days from the date of issue of
certificate of completion of construction work and maintenance work subject to the condition
R that if the Performance Security is in the form of a Bank Guarantee, the period of validity of
Bank Guarantee could be one year initially; however, the Contractor would get this Bank
Guarantee extended in such a way that an amount equal to five percent of the Contract Price is
always available with Employer until 45 days after the lapse of the Defects Liability Period. If
the Contractor fails to maintain the above Performance Security, the Employer would recover
the same from any dues payable to the Contractor.

47, Cost of Repairs

47.1 Loss or damage to the Works or Materials to be incorporated in the Works between the
Start Date and the end of the Defects Liability Period shall be remedied by the Contractor at
his cost if the loss or damage arises from the Contractor’s acts or omissions.
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48.1 The Contractor shall request the Engineer to issue a certificate of completion of the
construction of the Work and the Engineer will do so upon deciding that the Work is
completed.
48.2  The Contractor shall request the Engineer to issue the certificate of completion of the
Performance Based Maintesiance and the Engineer will do so upon deciding that the work of
Performance Based Maintenance is completed.

49.  Taking Over

49.1 The Employer shall take over the Works within seven days of the Engineer's issuing a
\ certificate of Completion of Works. The Contractor shall continue to remain responsible for its
® Performance Based Maintenance during the maintenance period.

49.2 The Employer shall take over the maintained road within seven days of the Engineer
issuing a certificate of completion of the work of Performance Based Maintenance.

50. Final Account

50.1 The Contractor shall submit to the Engineer a detailed account of the total amount that
the Contractor considers payable for works under the Contract within 21 days of issue of
certificate of completion of construction of Works. The Engineer shall issue a Defects
Liability Certificate and certify any payment that is due to the Contractor for Works within 42
days of receiving the Contractor's account if it is correct and complete. If the account
submitted by the Contractor is not correct or complete, the Engineer shall issue a schedule to ,
the Contractor, within 42 days, that states the scope of the corrections or additions that are {
necessary. If the revised account is still unsatisfactory, after it has been resubmitted by the
Contractor, the Engineer shall decide on the amount payable to the Contractor. and issue a
payment certificate within 28 days of receiving the Contractor’s revised account. The payment
Y of final bill for construction of Works will be made within 14 days thereafter.

50.2 In case the account for construction is not received within 21 days of issue of
Certificate of Completion as provided in clause 50.1 above, the Engineer shall proceed to
finalise the account and issue a payment certificate within 28 days. The payment of final bill
for construction of Works will be made within 14 days thereafter.

50.3 The Contractor shall submit to the Engineer a detailed account of the total amount that
the Contractor considers payable for maintenance of works under the contract 21 days before
the end of the Performance Based Maintenance Period. The Engineer shall issue a
Performance Based Maintenance Completion Certificate and certify any final payment that is
due to the Contractor within 21 days of receiving the Contractor's account if it is correct and
complete. If it is not, the Engineer shall issue within 21 days a schedule that states the scope of
the corrections or additions that are necessary. If the revised account is still unsatisfactory
after it has been resubmitted by the Contractor, the Engineer shall decide on the amount
payable to the Contractor and issue a payment certificate within 28 days of receiving the

g
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.Contractor-s revised account. The payment of final bill for Performance Based maintenance

_66NT Rp}C‘fﬁjRjje within 14 days thereafter.

50.4 " In case the account for Performance Based maintenance is not received within 21 days
of issue of Certificate of Completion as provided in clause 503 above, the Engineer shall
proceed to finalise the account and issue a payment centificate within 28 days. The payment
of final bill for Pérformance Based maintenance will be made within 14 days thereafter.

51.  Operating and Maintenance Manuals

51.1 If "as built" Drawings and/or operating and maintenance manuéls are required, the
Contractor shall supply them by the dates stated in the Contract Data.

; 512 If the Contractor does not supply the Drawings and/or manuals by the dates stated in
P the Contract Data,.or they do not receive the Engineer's approval, the Engineer shall withhold
: the amount stated in the Contract Data from payments due to the Contractor.
52.  Termination
52.1 The Employer may terminate the Contract if the Contractor causes a fundamental
breach of the Contract.
- 82.2 Fundamental breaches of the Contract shall include, but shall not be limited to, the
following:
(a) the Contractor stops work fdn}‘.'?_rS, : gay§ b\yhen no stoppage of work is shown on the
current Programme and the stoppage has'not been authorized by the Engineer; )
(b) the Contractor is declared as bankrupt or goés into liquidation other th@ for approved 4
reconstruction or amalgamation; ' - :
(c) the Engineer gives Notice that failure to correct a particular Defect whether pertaining
to construction work or pertaining to defects liability period is a fundamental breach of
o the Contract and the Contractor fails to correct it within a reasonable period of time
) N determined by the Engineer;

(d) the Contractor does not maintain a Security, which is required; )
(e) the Contractor has delayed the completion of the Works by the number of days for
" which the maximum amount of liquidated damages can be paid, as defined in clause
44.1;

(f) the Contractor fails to provide insurance cover as required under clause 13;

(g) if the Contractor, in the judgement of the Employer, has engaged in the corrupt,
fraudulent or coercive practice in competing for or in executing the Contract. For the
purpose of this clause, “corrupt practice” means the offering, giving, receiving, or
soliciting of anything of value to influence the action of a public official in the
procurement process or in Contract execution. “Fraudulent Practice” means a willful
misrepresentation or omission of facts or submission of fake/forged documents in
order to induce public official to act in reliance thereof, with the purpose of obtaining
unjust advantage by or causing damage to justified interest of others and/or to
influence the procurement process to the detriment of the Government interests.And,

) U_,\
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\ZV -thi inc(liudes collusive practice among Bidders (prior to or after bid submission)
- esigned to establish bid process at artificial non-competitive levels and to deprive the
GONTRACTO%mf)loyer of the benefits of free and open competitionf. “Coercive practice™ mpeans the
. v act of obtaining something, compelling an action or influencing a decision through
intimidation, threat or the use of force directly or indirectly, where potential or actual
injury may befall upon a person, his/ her reputation or property to influence their
participation in the tendering process.
(h) if the Contractor has not completed at jeast three-eighth of the value of construction
Work required to be completed after half of the completion period has elapsed:;
(i) if the Contractor fails to set up a field laboratory with the prescribed equipment, within
the period specified in the Contract Data;
(§) if the Contractor fails to deploy machinery and equipment or personnel as specified in
the Contract Data at the appropriate time; and
\ (k) if the Contractor fails to pay EPF/ ESI contribution as required under prevailing laws;
' (1) if the Contractor engages child labour in violation of prevailing laws:
(m)if the Contractor fails to ensure that there is no gender bias in engagement of labour

and other employees and in payment of wages and he discriminate against female
workers.

(n) any other fundamental breaches as specified in the Contract Data

"

52.3 Notwithstanding the above, the Employer may terminate the Contract for convenience.

524 If the Contract is terminated, the Contractor shall stop work immediately, make the
Site safe and secure, and leave the Site as soon as reasonably possible.

53.  Payment upon Termination ‘
4 v

~x
53.1 (i) If the Contract is terminated because of'a fundamental breach of Centrfict by the
Contractor. the Engineer shall issuc a certificate for the value of the work done, lesg liquidated
damages, less advance payments received up to the datc of the issue of the certificate and less
the percentage to apply to the value of the work not completed. as indicated in the Contract
@ Data. If the total amount due to the Employer exceeds any payment due to the Contractor. the
. difference shall be recovered from the Security Deposit, and Performance Security. If any
amount is still left un-recovered it will be a debt payable to the Employer from State PMGSY
works, any other State Government works including State Public Sector works executed by the

Contractor.

53.1 (i) If the Contract is terminated because of 2 fundamental breach of contract by the
Contractor due to non compliance of the requirements of clause 32 of GCC regarding defects
liability period and Performance Based maintenance of roads for Two years , the Engineer will
assess the cost of having the defect corrected. If the total amount due to the Employer exceeds
any payment due to the Contractor, the difference shall be recovered from the Security
Deposit and Performance Security. If any amount is still left un-recovered, it will be recovered
from any dues payable to the Contractor from State PMGSY works, any other State
Government works including State Public Sector works executed by the Contractor. If any
amount still remains unrecovered, it shall be recovered as arrears of land revenue.

| - 64
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. 53.2 _1she Contract is terminated at the Employer's convenience. the Engineer shall issue a
S é}g‘?ﬁ%te for the value of the work done, the reasonable cost of removal of Equipment,
QONTRA iation of the Contractor's personnel employed solely on the Works. and the Contractor's
costs of protecting and securing the Works and less advance payments received up to the date

of the certificate, less other recoveries due in terms of the Contract, and less taxes due to be
deducted at source as per applicable law.

54.  Property

54.1  All Materials on the Site, Plant, Equipment, Temporary Works, and Works shall be

deemed to be the property of the Employer for use for completing balance construction work

if the Contract is terminated because of the Contractor's default, till the Works is completed
3 after which it will be transferred to the Contractor and credit, if any, given for its use.

‘® 55, Release from Performance

55.1 |If the Contract is frustrated by the outbreak of war or by any other event entirely
outside the control of the Employer or the Contractor, the Engineer shall certify that the
Contract has been frustrated. The Contractor shall make the Site safe and stop work as quickly
as possible after receiving this certificate and shall be paid for all work carried out before
receiving it and for any work carried out afterwards to which a commitment was made.

55.2 Death or permanent invalidity of the Contractor: the Contractor shall indicate his .
nominee for the Contract at the time of signing of Agreement, If a Contractor dies during the -
currency of the Contract or becomes permanently incapacitated. and hissher nominee are not
willing to complete the Contract, the Contract shall be closed without¥ levying any
damages/compensation as provided for in clauses 44 and 53 of GCC. L

However, if the nominee expresses his/her-intention to complete the bafance work and
the competent authority is satisfied about the competence of the nominee, then the competent
authority shall enter into a ‘fresh agreement for the remaining work strictly on the same terms
and conditions, under which the Contract was initially awarded.

F. Other Conditions of Contract

56. Labour

56.1 The Contractor shall, unless otherwise provided in the Contract, make his own
arrangements for the engagement of all staff and labour, local or other. and for their safety,
payment, housing, feeding and transport.

562 The Contractor shall, if required by the Engineer, deliver to the Engineer a return in
detail, in such form and at such intervals as the Engineer may prescribe, showing the staff and
the numbers of the several classes of labour from time to time employed by the Contractor on
the Site and such other information as the Engineer may require.

0
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rébNTéACTOBCompliance with Labour Regulations

5§7.1 During continuance of the Contract, the Contractor and his sub Contractors shall abide
at all times by all existing tabour enactments and rules made thereunder, regulations,
notifications and bye laws of the State or Central Government or local authority and any other
labour law (including rules), regulations, bye laws that may be passed or notification that may
be issued under any labour law in future either by the State or the Central Government or the
local authority. Salient features of some of the major labour laws that are applicable to
construction industry are given in Appendix to Part I General Conditions of Contract. The
Contractor shafl keep the Employer indemnified in case any action is taken against the
Empfoyer by the competent authority on account of contravention of any of the provisions of
any Act or rules made there under, regulations or notifications including amendments. If the

. Employer is caused to pay or reimburse, such amounts as may be necessary to cause or

® observe, or for non-observance of the provisions stipulated in the notifications/bye
laws/Acts/Rules/regulations including amendments, if any,-on the part of the Contractor, the
Enginees/Employer shall have the right to deduct any money due to the Contractor including
his amount of Performance Security. The Employer/Engineer shall also have the right to
recover from the Contractor any sum required or estimated to be required for making good the
loss or damage suffered by the Employer.

The employees of the Contractor and the Sub-Contractor in no case shall be treated as the
employees of the Employer at any point of time.

57.2 Full compliance of statutory requirements apart, the Contractor shall pay rates of
wages and observe conditions of labour not less favourable than those established for the trade
or the industry where the work is carried out. The Contractor shall make himself aware of all
labor regulations and their impact on the cost ‘and build up the same in thejContract Price.

During the Contract Period, unless and ptherwise.provided in the Contract, no Sxtra amount in
this regard shall be payable to the Contractor, for' whatsoever reason.

el

<) 3 57.3 In the event of default being made in the payment of any money in respect of wages of
any person employed by the Contractor or any of its sub-contractors of any tier in and for
carrying out of this Contract and if a claim therefore is filed in the office of the Labor
Authorities and proof thereof is furnished to the satisfaction of the Labor Authorities, the
Employer may, failing payment of the said money by the Contractor, make payment of such
claim on behalf of the Contractor to the said Labor Authorities and any sums so paid shall be
recoverable by the Employer from the Contractor.

57.4 It shall be the responsibility of the Contractor to pay EPF/ESI contributions as required
under prevailing laws. The Contractor shall bear all such cost and it would be deemed to be

included in the Contract Price.

575 The employment of child labor is pmhxblted in the Contract. The Contractor shall
comply with the Child Labor (Prohibition and Regulation) Act, 1986.

o 3 . - URRBA
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\zV 57.6  The Contractor shall ensure that there is no gender bias in engagement of labor and
other pérsdnnel and shall not make any discrimination against female employees. The

f C ONTRA@“@&)r shall comply with the Equal Remuneration Act, 1979 and Matemity Benefit Act,
~ 1961. ~.—

57.7 The Contractor shall have a Labor Welfare Organization which shall be responsible for
labor welfare and compliance with prevalent labor laws, statutes and guidelines. In this
context, the Contractor is also required to familiarize himself with Labor Welfare Rules of the
state concerned and comply with the provisions of the Building and other Construction
Workers (Regulation and Employmcnt & Conditions of Service), Act 1996 and the Cess Act,
- 1996.

57.8 The Contractor shall provide and maintain at his own expense, all necessary
accommodation and welfare facilities as per prevailing labor and welfare laws for his (and his
Sub-contractor’s) staff and labor.

57.9 The Contractor shall prepare and submit compliance reports of adherence to labor laws
as and when directed by the Engineer.

58.  Drawings and Photogr;aphs of the Works

58.1 The Contractor shall do photography/video photography of the site firstly before the
start of the work, secondly mid-way in the execution of different stages of work and lastly
after the completion of the work. No separate payment will be made to the Contractor for this.

§8.2 The Contractor shall not disclose details of Drawings furnished to him and works on
which he is engaged without the prior approval of the Employer in writing. No phetograph of
the works or any part thereof or plant employed thereon, except those permitted ynder clause
58.1, shall be taken or permitted by the Contractor to be taken by any of his emp]éyces or any i
employees of his sub-Contractors without the prior approval of the Employer in writing. No

photographs/ Video photography shall be published or othexw:se circulated without the

approval of the Employer in writing.

59.  The Apprentices Act, 1961
59.1 The Contractor shall duly comply with the provisions of the Apprentices Act, 1961 (111
of 1961), the rules made there under and the orders that may be issued from time to time under

the said Act and the said Rules and on his failure or neglect to do so, he shall be subject to all
liabilities and penalties provided by the said Act and said Rules.

f CONTRACTOR

@ Scanned with OKEN Scanner



222 160

Standard Bidding Document for PMGSY

8 .
!_(_(;ONTRACTO'R gontract Data to General Conditions of Contract

Except where otherwise indicated, the Employer prior to issuance of the bidding documents
shoutd fill in all Contract Data. Schedules and reports to be provided by the Employer should
be annexed.

Clause Reference
Items marked “N/A” do not apply in this Contract.
1. The Employer is [Cl.1.1]
@ Designation: Chief Engincer URRDA
Address: URRDA DEHRADUN
Name of officer for signing the contract CE URRDA Dehradun
TeleFax No.(s): Office: 0135-2608125
FAX No- 0135-2608126
Electronic Mail Identification (E-mail ID): urrda@yahoo.com
The Engineer is:- t
Designation: (a) Executive Engineer Jakholi for execution of works as per contract. .
He will be in-charge of the work and wnll be responsible for making payments as per clause S
39.2 of GCC. i 4 :
Telephone No.(s): Office: 01370o234348 ) i !
Mobile No.: 7055613661 R T -

Facsimile (FAX) 01370-234348 ~ %)
Electronic Mail Identification (E-mail ID): eepmgsyjakholi@rediffmail.com

k-
y (b) Superintending Engineer Gopeshwar for Supervision &
Administration of the works as per contract.
Telephone No.(s): Office: 01363-240521
Mobile No.: 9410512185
Facsimile (FAX) No.: . 01363-240521

Electronic Mail Identification (E-mail ID): sepmgsygopeshwar@rediffmail.com

{c) Chief Engineer (Garhwal) for over all implementation of work as
per agreement.
Telephone No.(s): Office: 0135-2769627
Mobile No.: 7055613604
Facsimile (FAX) No.: ) 0135-2769841
Electronic Mail ldentification (E-mail ID): cepmgsyuk@rediffmail.com

68
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TRACTOR} |
,QON 3.. . ~T¥Hte Intended Completion Date for
months after start of work.
4. Performance Based Mainte

defined as follows:

Maintenance operations durin
of Rural Roads Manual (IRC:SP:20:2

() Clause 11.2, ibid, explains the various t
example, cracks, ravelling, rutting, pot holes etc

.

bituminous surface treatment, etc.

g the period of Two years shall be
002). Its specific provisions are:-

» (i) Clause 11.3, ibid, defines different maintenance activities.

161~

[CL1.1]

the whole of the Works is 18 [CLLI, 17&27)

nance during Two years after the Completion Date is

based on Chapter 11

ypes of distress/defects of pavements. For

For example, fog -seal.

(iii) Clause 11.4, ibid, suggests planning of Performance Based maintenance.

(iv) Clause 11.5 and Clause 11.6 (a),

ibid, define preventive and corrective maintenance, and
classify activities of Performance Based maintenance and repairs.

(v) Clause 11.7, ibid, discusses in detail the assessment of defects and maintenance measures

for sealed roads, roads with rigid / RCCP and roads with special pavement.
(Note: A periodical renewal is not part of Performance Based maintenance),

(vi) Maintenance activities and their;f:reggencqy with performance indicators-

'
by

gﬁuse 32, - i
34.2 & Special conditions no. 4.1 Ak i .
Frequency of
Defect Stage-ll | Stage-! oper:tion iz one
efe
e Roads | Roads year
’ Pavement (as per clause 1904, 1905,1906
1| and 1907 of the Specifications 40 20
respectively)
(i) Surface Patches / Potholes 20 As and when required.
(i) Surface Deformations 10 10
(iii) Surface Bleeding 2
(iv) Cleanliness of surfaces 10
2 Drainage (as per_ clause 1907, 1908 & 1909 20 30
of the Specifications) s andwhen required.
{i} Side drain clearance 8 10
{ii) Cross drainage 10 5

> N

. CONTRACTOR |
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A
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- ﬁij{;ﬂace drainage including causeway
b\ i
3 \Sﬁgﬁlﬂers & Edges (as per clause 1902,

1903 & 1915 of the Specifications) 30 a0
(i) Shrubs, Bushes & Grass Clearance 5 7
. ) . As and when required.
{ii) Cleaning and dressing of Patree including minor 20
slip clearance and making of Pankata 25
|
(iii) Maintenance of Edges SJ 8 J
4 Road Safety (as per clause 1910, 1911 & 10 1
12of the Specifications) 0
(i) Maintenance of Parapet, edge Qtone and guard 5
rails

Maintenance as and when

required including
{ii) White washing of edge stones, parapets and tree 3 Whitewashing & Repairing
trunks

twice in a year
{iii} Maintenance of Kilometer, Hectometer stone \
. 2 2
and signage
5 | Emergency Maintenance r
(i) Clearance of major slips \ As per the directions of

(i) Opening of the road where the width is
shortened due to rains and slips

\ Engineer In-charge

. R
B K

e,
P 2

(vii) Appendix 11.3, :bid covers the specxal problems of Road Mamtenance in Heavg Rainfall i
{ Snow fall areas. IR i '
(viii) Appendix 11.4, ibid, explains the nature of duties in maintenance of shoulders, drainage
structures and causeways.

-

e et e

3. The Site is located in District- Rudraprayag

[CLI.1)

6. THe Start Date shall be 07 days after the date of issue of the Notice to [cling

Proceed with the work.

{2) The name and identification number of the Contract is : UT-10-39/XVI [ClL1.1} i

(b) The Works consist of following specification as the case may be either stage-1.

stage-1l, stage-I&Il . [CL.1Y]

* URRDA
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r.._—\?& The wdrks shall, inter-alia, include the following, as specified or as directed.
CONTRACTOR

Clause eference

(A)  Road Works

Site clearance; setting-out and layout; widening of existing carriageway and
strengthening including camber corrections; construction of new road bituminous
pavements remodeling/construction of junctions, intersections, supplying and placing
of drainage channels, flumes, guard posts and other related items:
construction/extension of cross drainage works, bridge, approaches and other related
items; road markings, road signs and kilometer/hectometer stones; protective works for
roads/bridges; all aspects of quality assurance of various components of the works;
rectification of the Defects in the completed works during the Defects Liability Periodﬁ

* submission of “As-built” drawings and any other related documents; and other item of
work as may be required-to be carried out for completing the works in accordance with

the Drawings and provisions of the Contract and to ensure safety and planting of trees
along the roads.

(B) CD Works including bridges

Site clearance; setting out, provision of foundations, piers, abutments and bearings;
pre-stressed/reinforced cement concrete superstructure; wearing coat. hand railings.
expansion joints, approach slabs, drainage spouts/down-take pipes, provision of
suitably designed protective works; providing wing/return walls; provision of road :

markings, road signs etc.; all aspects, of, quality assurance; clearing the;Site and
handing over the works on comple’non rectification of the Defects during thc Defects .
Liability Period and submission of “As-built" drawings and other related dacuments ;
and other items of work as may be required to be carried out for completing the works

: in accordance with the Drawings and the provisions of the Contract and to ensure
safety.
9

Saca

.

-

(C) Maintenance and Other Items
As required to fulfill all the contractual obtigations as per the Bid documents.

8. Section completionis NA [C12.2] ;
9. The fotlowing documents also form part of the Contract: [ClL2.3(11))

(1)  Letter of Acceptance;

(2)  Notice to proceed with the works;

(3)  Contractor's Bid;

4) Contract Data;

(5) Special Conditions of Contract:

6) General Conditions of Contract:

(7 Specifications;

8) Drawings;

%) Bill of Quantities; and

71

”%%NTRACTOQ %
|

(¥ Scanned with OKEN Scanner



226 164

Standard Bidding Document for PMGSY

—

CON TRACT@IR‘} Any other document listed in thé Contract Data as forming part of the contract.

10.  (a) The law which applies to the Contract is the law of Union of India. [C13.1]

(b) The language of the Contract documents is English [CL3.1]
11.  The Schedule of Other Contractors will be provided by the Engineer. [CL8.1]
12

A. The Technical Personnel for construction work are: [C1.9.2]
The Number of Technical personnel, Qualifications and Experience will be as follows

A. The Technical Personnel are:
[Cl. 9.2 of General Conditions of Contract

B Technical Personnel Number Experience in Road
‘ ® Works
e A. Degree Holder in Civil 01 02 Years
Engineering
B. Diploma Holder in Civi} 02 05 Years
Engineering '
C. Others (Specify)

B. For field testing laboratory :

S. Position | Qualification | No. | Experience 4
No. in Lab Works ¥
1- Supervis | 10+2 With 1 2 year . h‘
or Science & ,?
i
S §
B. For Performance Based mainterance
Technical Personnel Number Experience in Road Works
a .
7 A. Degree Holder in Civil 01 01 Years
Engineering : ' .
B. Diploma Holder in Civil 01 05 Years
Engineering
3
13(a)&13(b) - Amount and deductible for insurance are: [CL. 13.11[CI. 13.3 (a)]
S. Minimum cover for Maximum deductible
Item . :
No. insurance for insurance
' . Equal to contract "
1. Works, Plants & Materials amount 0.50% of contract amount
2. Loss or d amage (0 10% of contract amount | 0.25% of contract amount
Equipment ,
3. Other properties 5% of contract amount | 0.25% of contract amount
4, Personal injury or death - 10.00 lacks - -

‘ 72
- GONTRACTOR |
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b
aNTRACKSR | it oersr
: _QONT r“{.‘ b. For contractor's In accordance with statutory requirement
T employees & labors. applicable to India
14.  Site investigation report:- NA {CL.14.1]

15.  The key equipments/ machinery for construction of works shall be:
For Construction of Road

Name of the Equipment Quantity
1

Hydraulic Excavator
Air Concrete Mixer |
Concrete Mixer

© b Congcrete Vibrator
Tipper
k] Water Tanker
- Tractor

Road Roller
Arr compressor
M Hot Mix. Plant/Mixol
batteries

—_—— g W N -

[Cl. 16.2]

16.  (a) Competent authorities are:: [Cl.24.1]

Superintending Engineer concerned for agreement amount having construction cost ..
upto 2.5 Crore. W

Zonal Chief Engineer PMGSY with full powers .

17.  (a) The pertod for submission of the pfdgfé}ﬁme for approval of Engineer  {C1.26.1] i
shall be 15 days from the issue of Letter of Acceptance. v

(b) The updated programme shall be submitted at interval of 60 days. [CL.26.3]

(¢) The amount to be withheld for late submission of an updated [Cl.26.3]
programme shall be Rs. 2 lakhs.

18.  The key equipments for field laboratory shall be:
List of Equipment for PMGSY at Field Laboratpgg :
For For Construction of Road

1-Sieves-
125mm, 90mm, 63mm, 53mm, 45mm, 26.50mm, 22.40mm, 13.20mm, 11,20mm, 5.60mm, 2.80mm, 2.36mm, 180 micron, %0 micron
and 75 micron.
2- Sand Toring Cylinder with tray Complete for field density Test.
3 Core Cutter (10 cm Dia). 10 cm/5 cm height complete with dolly and hamamer.
3- Speedy moisture meter complete with chemicals
4- Straight Edges
3- Liquid Limit and Plastic Limit testing apparatus
6- Gas Burner, sand bath
7. Camber/Super elevation Board
8 Electronic/ digital balance 1 kg with the least count of kg
9. Ejectronic/digital balance 15 kg

\?P o %* 73
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10—I’an Ia &th weight box 5 kg

hermostatically controlled
12- Enamelled tra)

13- Mgasunn;, tape, spatula, spirit levels, glassware, porcelain dish, Pestle mortar
14- Aggregate Impact Test Apparatus
15- flakiness Gauge

16- Up pal's Syringe for Plasticity Index
17- Digital thermometers

18- Water Tub (ambient to 100-c)

19- Bitumen extraction apparatus

20- Slump Cone

21- Cube Moulds

22- Core Cutting Machine

23-Auto Level, Level Machine

24- Ghat Tracer

25-Vernier Caliper

26- Screw Gauge

27.Steel Tape 30 mm
[CL.31.1a)
19.  The authorized pe 1zed person to ma make payments is PIU [CL39.2)
19 (;lausé 411701 G GCCTaﬂ be regﬁcez’ﬁﬁenfu@:@g )
— ,.S*qu°t°dﬂ Q‘ Riractor si or shl ;.M-sfecm” ealt méﬁ[&waf‘the (vo'xi‘s" “aﬁa
SErvices Tax (( &Q and a ll&xeSﬂlIZ?@zng; J"“ 403
cess, oificr Tevies, dities, royalties, vess; toly
Contrac rh’avq pé‘y 'an h” ‘“'i'i‘ qﬁanm
s s s o
such duties,in regar ard f0 ¢ 9}39 geguctxon uf."such;fax Ff
pdedﬁ;::qugﬁig ﬂnsn:ference wﬂl:bq mau?as ‘per applic wab

Lc ]aw

19677 Clatise 432 & 43.40f GCC shall be repiaced as per folloving:

gﬂ?ﬁ«:}gn thejatls?ac orj"completign of th ~’who!e of tb constmct:on worl@xhalf thc
'gij?f‘aﬁie’d' e-i
,»retalned‘as scc{mty dcposgt is repald t'? the Lo'.tr ctr\r af the cnru of2nd
fend of Ist year m Stage-I worksj aﬁer corrpk =on 4 t:r cmst*urf‘zon work

yEaziay
end balane of the amount 1
rd year (at the en

( Ezc:rk{

o;_‘ 'Jrcscnbea fo;

: {in 432)

rf mmg% Basvd,z\?famic

ok .Ome-!:a. RO A /.%
actor has satisf ac;pniy carried ouf th
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20. --(a) Milestones to be achieved during the contract period

(1) 1/8" of the value of entire contract work up to 1/4™ of the
period allowed for completion of construction

(2)  3/8" of the value of entire contract work up to % of the
period allowed for completion of construction

3) 3/4™ of the vatue of entire contract work up to %% of the
period allowed for completion of construction

(b) Amount of liquidated damages for
delay in completion of works

(c) Maximum limit of liquidated damages for - . 10 per cent of the Initial

: ;': i delay in completion of work.

21.  The standard form of Performance Security acceptable to the Employer
shall be an unconditional Bank Guarantee of the type as presented in

For Whole of work

I percent of the Initial
Contract Price, rounded
off to the nearest
thousand, per week.

Contract Price rounded
off to the nearest thousand.
[Cl44.1]

the Bidding Documents. or Fixed Deposit Receipt from a scheduled <, i

Commercial bank.

of work.[CL51.1]

LY

..t e . . N )
[N "‘-f"' BN
el A

22.  (a) The Schedule of Qperating and Maintena

e

(Cl. 46.1]

o)
W,

e I ) ot 3
ce Manuals 30 Days after the c%mp!etion

Ty g (b) The date by which “as-built" drawings (in scale as directed) in 2 sets are [C1.51.1]
- required is within 28 days of issue of certificate of completion of whole

or section of the work, as the case may be.

23.  The amount to be withheld for failing to supply “as-built” drawings [CL.51.2]
by the date required is 1% of the construction amount of the contract price but in any

case not less than Rs. 2 Lakhs.

24, (a) The period for setting up a field laboratory with the prescribed equipment
is 30 days from the date of notice to start work [C1.52.2 (i)]

(b) The following events shall also be fundamental breach of Contract : [C1.52.2 (k)]
“The Contractor has contravened Clause 7.1 and Clause 9 of
Part I General Conditions of Contract

2

f. CONTRACTOR

sxy.

* URRDA
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\?//
The percentage to a
pply to the value of the work not completed
represent!ng the Employer’s additional cost for completmpg the Works

CONTRACSF@RC 20 percent.
[CL53.1()]
3
@
|
| | |
' J
d‘ LA . '% 3
) @

i
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e

=

I”ETQNTRACTO}ﬁIendix to Part I General Conditions of Contract

SALIENT FEATURES OF SOME MAJOR LABOUR LAWS
APPLICABLE TO ESTABLISHMENTS ENGAGED IN BUILDING AND OTHER
CONSTRUCTION WORK.

(@)  Workmen Compensation Act 1923: - The Act provides for compensation in
case of injury by accident arising out of and during the course of employment.

(b)  Payment of Gratuity Act 1972: - Gratuity is payable to an employee under
the Act on satisfaction of certain conditions on separation if an employee has
completed the prescribed minimum years (say, five years) of service or more or on

) death the rate of prescribed minimum days'(say, |5 days) wages for every completed

> vear of service. The Act is applicable to all establishments employing the prescribed
minimum number (say, 10) or more employees.

() Employees P.F. and Miscellaneous Provision Act 1952; The Act Provides

for monthly contributions by the Employer plus workers at the rate prescribed (say,
10% or 8.33%). The benefits payable under the Act are:

(i)  Pension or family pension on retirement or death as the case may be.
(ii)  Deposit linked insurance on the death in harness of the worker.
(iii) Payment of P.F. accumulation on retirement/death etc.

(d)  Maternity Benefit Act 1961: - The Act provides for leave and some other y
benefits to women employees in case of confinement or miscarriage etc, i
e o ¥
{¢)  Contract Labour (Regulation & Abolition) Act 1970: - The Act:provides '
for certain welfare measures to be provided by the Contractor to contract labour and
in case the Contractor fails to provide, the same are required to be provided, by the
B Principal Employer by Law. The Principal Employer is required to take Certificate
4 of Registration and the Contractor is required to take license from the designated
Officer. The Act is applicable to the establishments or Contractor of Principal
Employer if they employ prescribed minimum (say 20) or more contract labour.

() Minimum Wages Act 1948: - The Employer is to pay not less than the

Minimum Wages fixed by appropriate Government as per provisions of the Act if

the employment is a scheduled employment. Construction of buildings, roads,
runways are scheduled employment.

(g) Payment of Wages Act 1936: - It lays down as to by what date the wages are
to be paid, when it will be paid and what deductions can be made from the wages of

the workers.

" URRDA
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N

- l}ﬁ Equal Remuneration Act 1979; - The Act provides fi

9 : or payment of equal
CONT RAév @Bfor' work of equal nature to male and female workers and for not making

discrim.iﬁation against female employees in the matters of transfers, training and
promotions ete.

)] Payment of Bonus Act 1965: - The Act is applicable to all establishments
employing prescribed minimum (say, 20) or more workmen. The Act provides for
payments of annual bonus within the prescribed range of percentage of wages to
employees drawing up to the prescribed amount of wages. calculated in the
prescribed manner. The Act does not apply to certain establishments. The newly set-
up establishments are exempted for five years in certain circumstances. States may
have different number of employment size.

()  Industrial Disputes Act 1947: - The Act lays down the machinery and

) procedure for resolution of industrial disputes, in what situations a strike or lock-out
becomes illegal and what are the requirements for laying off or retrenching the
employees or closing down the establishment.

(k¥ Industrial Employment (Standing Orders) Act 1946: - It is applicable to !
all establishments employing prescribed minimum (say, 100, or 50). The Act
provides for laying down rules governing the conditions of employment by the
Employer on matters provided in the Act and get these certified by the designated

Authority. .
) Trade Unions Act 1926: - The Act lays down the procedure for registration i
of trade unions of workmen and Employers. The Trade Unions registered under the _ {

Act have been given certain immunities from civil and criminal liabilities. ,;

(m) Child Labour (Prohibition & Regulation) Act 1986: - The Agprohibits
employment of children below 14 years of age in certain occupations and.processes
and provides for regulations of employment of children in all other occupations and

@ processes. Employment of child labour is prohibited in building and construction
industry.

(n) Inter-State Migrant Workmen’s (Regulation of Employment _&
Conditions of Service) Act 1979: - The Act is applicable to an establishment which

employs prescribed minimum (say, five) or more .inter—state migrant workmgn )
through an intermediary (who has recruited workmen in one state for employme.nt in

the establishment situated in another state). The Inter-State migrant workmen, in an
establishment to which this Act becomes applicable, are required to be provided

certain facilities such as Housing, Medical-Aid, Travelling expenses from home up

to the establishment and back etc.

(o) The Building and Other Construction Workers (Regulation of
Employment and Conditions of Service) Act 1996 and the Cess Act. of 1996: - All
the establishments who carry on any building or other construction work and

Pz

2 o _L‘AU,P%?L':)A
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(7

!‘"E b NTR Acq@@/s the prescribed minimum (say, 10) or more workers are covered under this

G

Act. All.such establishments are required to pay cess at the rate not exceeding 2% of
the cost of construction as may be notified by the Government. The Employer of the
establishment is required to provide safety measures at the building or construction
work and other welfare measures, such as canteens, first-aid facilities, ambulance,
housing accommodations for workers near the work place etc. The Employer to
whom the Act applies has to obtain a registration certificate from the Registering
Officer appointed by the Government.

(3] Factories Act 1948: - The Act lays down the procedure for approval of plans
before setting up a factory, health and safety provisions, welfare provisions, working
hours, annual earned leave and rendering information regarding accidents or
dangerous occurrences to designated authorities, It is applicable to premises
employing the prescribed minimum (say, 10) persons or more with aid of power or
another prescribed minimum (say, 20) or more persons without the aid of power
engaged in manufacturing process.

79
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’_,_...- . ..“.- - -
‘. CONTRACTOR;J Section 4.
| | Conditions of Contract

Part — II Special Conditions of Contract

These conditions vary and add to the Conditions of Contract set out in Part | General
Conditions of Contract

1. Availability of Drawings & DPR
DPR & Drawings and other documents of the related work can be seen in the office of

@  executive engineer as mentioned in point no. 2 of contract data. .
2. Language of Contract & Correspondence: SR o
In reference to clause no. 3.1 of GCC language of the contract is Engllsh but :
correspondence made in Hindi shall be acceptable to both the parties.
3. Contractor or his representative to be at site :-

The contractor or of his representative will always remain at site of work to
receive & acknouledge orders and instructions given at site by the Engineer-in-Charge /
mspcctmg officers verbally or in writing in the Site Order Book. The contractor will
intimate in w‘ntmg the name of the peison who will be his authorized representative, In
case the contractor or his authorized representative is not at site, order and instructions
noted in the site orders book shall be deemed to have been acknowledged by the
contractor, and corrective action shiall be’ taken by the contractor as per clause 32.2 of

y o F s
..

————— e

GCC. 2 i
4. Slte Order Book :- an LN i
(a) A Site Order Book will be maintained from ‘the - start- of.the work by#be Junior %

Engineer / AAE All instructions and order given to the contractor shall be wntten in
this book or be sent in writing. The contracfor will note the instructions and sign on
@ the Site Order Book to acknowledge the m§truct|ons The Contractor can ask for a
copy of the instructions given to him on the Slte Order Book and it will be supphcd to
him by the Engineer-in-charge. Compliance of the instructions shall also be recorded
by the contractor or his representative, in the Site Order Book.
(b) The Site Order Book shall be readily available at site and It will be in the custody of
the Junior Engineer / AAE and safe custopy of this Site Order Book will be his

responsibility.

3. As per clause 31.1 of GCC contractor will provide a lab and site pffice
adjoining the road having minimum area of 14 sqm and 10 sqm,
respectively as per drawings given by the Engineer-in-Charge (Schematic
Diagram is here by enclosed, which may be modified by Engineer-in-
Charge as per site Conditions). This structure shall be made of steel frame

80
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(" w:th CGl sheeting (not less than 20 gauge) in the wall and roof. Lab shall
ONTRACTOR e established in middle one third of the road length where suitable land is

. avallable This structure shall be handed-over by the contractor to the
department after the DLP period without any cost compensation as its cost
is included in the overhead charges. In stage-1 works till the suitable site
for Lab & Site Office is reached till then the lab & site office shall be
established in rental building available.in the vicinity.

6. All the MORD clauses referred in Schedule-B are based on MORD

specification 2002 however in case of any change in specification latest

MORD specification shall take precedence. In case of conflict in

-y - Specification (i.e. IRC, IS and BOQ Description) or in clarification of

’ Specification the order of precedence shall be IRC, IS and BOQ
. Specification.

7. All the work of hill road cutting and muck disposal as Lump-Sum job shall be carried

out as per MORD detailed specifi catlon & as per following conditions in addition to
conditions of contract.

SPECTAL CONDITIONS FOR HILL ROADS CUTTING AND MUCK DISPOSAL
IN LUMP-SUM JOB

7.1 © Important items of works mcluded in the lamp sum tendered rate are :-
-(a) Making of the road, as per drawings including filling up depressions, for

achieving the desired surface as per specified Plan & L- Section and (to be 3
determined by the Engmeer- in-Charge to suit the Plan and the L- Section of %
the road) proper cross slopes afid super elevation shall be ngen as dxrected

by the Engineer-in-Charge.

(b) Dressing of road surface as per direction of Engineer-in-Charge of the work
shall also be deemed to be the part of the work of excavation for making
road, and no extra payment shall be made for this item of work. Road surface
shall be fairly dressed so as to remove alt stones lying on the surface. It shall
present no bump or depression and shall have longitudinal grades as
specified in drawings and inward cross slope toward hill side of 1:40 in
straight teaches and super elevation as per design or as directed by the
Engineer-in-Charge on curves. The outer edges of the road shall be dressed !
neatly on regular curves or in straight lines as per the Plans. Construction of
unhindered continuous trapezoidal shape (as per IRC SP 20-2002 figure
6.2c) drain 0.60 m wide & 0.40 m to 0.60 m deep, as per requirements along
the hill side in all type of soils and rocks met at the site.No length of hill side

cutting shall be accepted without construction of kachcha drain as mentioned
above.

. {q
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8 Mugk i cxcess material obtained from hill side cutting / Slips during

CONTRACT onstruction period will be disposed off at identified dumping places, by the
contractor.

(d) If the contractor has to cart muck in compliance of forest conservation act

1980 then he will have to prepare the muck disposal site to the satisfaction of

Engineer-in-Charges, at pre determined places in such a way that muck,

which is disposed there, remains stable and is not detrimental to environment

and is up to the satisfaction of statutory authorities. Such site should be

prepared by contractor in such a way that it is easy to assess the quantity of

muck disposed there by marking levels/ making levels pillars as per direction

of engineer-in-charge prior to muck disposal to facilitate the ground levels
3 recorded. '

® (e) The cost of preparation of muck disposal ground including cost of required
) coolie walling is deemed to be included in lump-sum cost of the contract.
Preparation of plan for muck disposal site including muck retaining
structures must be submitted by contractor as per provision of items in !
contract in general (i.e. wire creates/gabion structure) within 10 days or
earlier from the date of direction given by engineer-in-charge. After
submission of the Plan, Design and Drawing of structure required for muck
disposal, Engineer-in-Charge will check it for the Safety & Environmental _
aspects and approve the same if found correct. If any correction in Plan, !
Design and Drawing is required Engineer-in-Charge will ask the contractor
for required correction by mennonmg the reason for required correction: The .
cost of these retaining structure’ (exc’ludmg coolie wall) shall be paid 1o the ‘f
contractor as per relevant item rate tendered by him in his bid. All structures
must be safe to bear the load of muck disposed. Contractor shall be
responsible for scientific and safe muck disposal to the satisfaction of
Ly e ' concerned statutory authorities.

() Contractor may arrange another muck disposal sites other than departmental
muck disposal sites, but in such case he will have to bear-the cost of such
alternate sites and seek permission from statutory authorities. )

(g) If the contractor uses the material obtained from cutting in the same work he
will have to get approval from engineer-in-charge. In such case ' royalty to
the government shall be deducted as per current prevailing rules.

(h) Contractor shall follow rules and regulations and acts as per forest
conservation act. If any action is taken by any authority for not following
forest conservation act, contractor shall be solely responsible for the same.

(i) No overhang of rock over the formation width shall be allowed unless
written permission is obtained from the Engineer-in -Charge.
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7.2 Job Pillars Level Pillars and Back cutting Pillars :-
r-‘ NTE’ gﬁﬂ@cnhtm as g@udance, Job Pillars, Back Cutting Pillars and Level Pillars are
O r
depal‘t’nTEff{ Contractor should immediately check it with plan and any inconsistency
with plan
must be reported to Engineer-in-Charge in writing,otherwise no claim on this
account shalf be
entertained.

(ii)These shall be fixed at site for work at suitable intervals for references and guidance
of the contractor. In case where they are not found to tally with the drawings
attached to the contract bond, the drawing will form the bases and necessary change
will be made in its position by the contractor. No claim shall be entertained on this
account, other than mentioned point no. 9.2 (i) above.

(ii}) Before commencing the work the contractor shall take charge of all Job Pillars,

@ Level Pillars or Rreference Pegs and Back Pillars from the Junior Engineer-in-Charge.
He will be responsible for keeping them intact till the completion of the work, in case any
of these Pillars are disturbed the contractor shall immediately inform Engineer-in-Charge
in writing and the pillar shall be constructed by the contractor immediately as per ,
direction of Engineer-in-Charge. ‘
(iv) No cutting work shall start without Job Pillars Level and Back Cutting Pillars. If the
contractor has started the hiliside cutting without formally talking over the Job Pillars,
Level Pillars and back cutting Pillars from the Department, it shall be deemed that

contractor has taken over all such Pillars and will be held responsible for their upkeep,
during construction till the completion of the work.

73  JOBLENGTH
The length of which the items of lump-sum hill side cutting holds good is mentioned in
Schedule 'B' / BOQ which shall be deemed to be that marked at site between Job Eﬁlars i

Any variation in length of job on actual cutting shall not affect the amount of lump-sum
payment for hill side cutting.

. ® 7.4  Change in Alignment-

:oT If due to any reason it is found necessary to change the alignment the contractor will be

informed about jt in writing and he shall not carry out further work on the original

alignment. The contractor will however have the option to abandon the work in such a

situation. When the contractor does so he will be paid for the completed length measured

along the centre line of the road from one end of the job. Ry

The Engineer-in-Charge may make minor alteration in the existing alignment and
gradient in parts for the betterment of the Road. Such changes will not entitle the
contractor for extra payment. If the Contractor has any objections to such change, he
should get the matter settled by the authority entitled for alignment approval (i.e.
Superintending Engineer) in writing before taking up work in such portions. Once the

work has been started in the changed situation, no claim of the contractor shall be
entertained,

' 83
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%
7.5 Method-of Intermediate Payment i.e. Running Bill.

ct r shall start the work from one end of the job, which will be specified by
CONTR%&:E(]?ﬁneer-m charge.

(b). Running ning bill will be paid for minimum 100 m. length completed as per requirements
of the drawing in the proportion which the tendered cost bear to estimated amount for the
length. The details of these calculations will be attached with the bill by the Junior
Engineer with a certificate of completions as per approved drawings of the length being
paid for. However in case of minor defects being left by the contractor in any reach, the
Engineer-in-Charge may pay a Running Bill at such a reduced rate as in his opinion will
meet the cost of their spemﬁcatlon with minimum double the current schedule rates. Such

defects will be entered in the MB. Running bills against hil} cutting works shall not be
more than 70% of Lump-sum cutting amount.

(c). Walling shall not be allowed to achieve the width of the road in portions where wall

: is not shown in the drawing, other wise payment for the length shall not be made in
. which walling has been done in such portions. The method for calculating amount to be

paid to contractor for the completed length will be as follows.The amount to be paid for

completed Jength “A™= (Amount of cuiting of completed khuties in technically

sanctioned estimate X contracted amount of Lump-sum job)/ estimated amount of cutting
of job as per technically sanctioned estimated estimate.The amount to be paid for '
partially completed length “B”= for the length which has not been completed, as per
requirement of drawing, the quantity of the work done shall be arrived at by measuring
the quantity of work left to be done. (soil/rock being classified as existing at site), and

subtracting it from the estimated quantity of work that was required to be in that

length.The amount paid to contractor shatl be = A+B, sub_;ect to maximum 70% of cost of
cutting.

7.6 Method of Finalization of Hill Side Cuttmg in Contract
{ When contractor has finished cutting as per’Plan and L-Sections in full length, I%c will
' request Engineer-in-Charge in witting and Engmeer-m Charge to - ascertafi: the
truthfulness of contractor’s claim within 15 days by comparing with proposed Cut Plan.
. If he is satisfied with the work he will ask the contractor to submit the Plane Table for
™ ®  actual Cut Plan. In general no defect or shortage in designed width shown in a Plan shall
be acceptable, however in exceptional cases where it is not possible to achieve the
designed width due to unavoidable Geographical & Geological reasons tolerance as
permitted wide letter no. P-17035/01/2007-Tech dated 30-09-2010 issued by J.S/D.G
" NRRDA may be allowed with written approval of appropriate authority not less than the

rank of Superintending Engineer with due deduction for lesser execution of the
quantities. '

7.7 Method of Finalization of Job Left Incomplete

The Finalisation of Hill Side Cutting shall as per Clause 52 & 53 of SBD Section 4 (Part-
1)- General Condition of Contract ’

7.8 Damage to Life and Property:-
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THPEAE3he course of consiruction the contractsr Sl trke alf #ECFsaly precautions to
avoid damages 1o life and property failing which he shal) be responsible for payment of
compensation to the person / persons concerned.
(ii) In case of damages to property, (i.e. bridle paths, foot tracks, irrigation or water
carrying channels, pipelines or electric lines, ‘lectric pole, Private & Public properties
etc.) which are unavoidable , the contractor, shall inform the Engineer-in-Charge in
witting well in advance before executing the work in that portion. In case Engiﬁeer—in—
Charge agrees with it, he will make record of it in the Site Order Book and also inform to

the next higher authority in writing about it for disposal of compensation claim at the cost
of the department.

(iii) It will be the responsibility of the contractor to ensure that traffic on other roads
which exist in the vicinity of the road under construction , make it safe and keep open to
traffic. Contractor shall take adequate precautions to warn traffic where necessary during
day or night to avoid damage to Private & Public property and life. Contractor shall be
solely responsible to pay compensation on account of any adeidenlty”

-

(iv) Contractor will also take every precaution to protect agricultural fields and crops
during construction. However, in case of unavpidable damage to fields, crops and trees
ete. occurring during Performance Based working the compensation shall also be paid by
the department after verification by the Revenue / Horticulture Department, But before
such activity contractor shall inform the Engineer-in-Charge in writing about the
probable numbers & variety of trees / orchard likely to be damaged and In case Engineer-
in-Charge agrees with it, he will make record of it in the Site Order Book and also inform
to the next higher authority in writing compensation _ciéim at the cost of the def@;mem.

7.9 Masonry Work :-
The construction of Scuppers, Retaining Walls and Breast Walls shall commence in the
lengths where cutting is completed and passed by the Engineer-in-Charge. Non
commpliance of this condition will render contractor liable for non payment for such
masonry work even if provided in the drawing, The work shall not be started unless about
50% of stones required for the work are collected at site of work and foundation have
been inspected and approved by the Junior Engineer-in-Chargeup to height of 4 meters
and by Assistant Engineer-in-Charge beyond 4 ‘meter height and record of it is made in
the Site Order Book by him and signed by the contractor. The contractor shall make
separate stock of all stones proposed to be used as Bond Stones and get them approved,
after white washing their ends, by the Engineer-in-Charge, the approval shall be recorded
in the Site Order Book. Cement concrete bond sjone may be used by the contractor at no
extra cost. '- '

(a) Scuppers:- .

These shall be constructed as per Standard Design and as shown in the drawings

attached to the bond or as directed by the Engineer-in-Charge. :

(b) Retaining and Breast walls :-

177

. ' ; 8 _

-}

- URRDA

s

@ Scanned with OKEN Scanner



240 178

Stand3¥d Bidding Document for PMGSY

@y

(i) Wails shunld be construcidd as provided in the plan or as difécied by the
Engmeey in-Charge. Additidal Wals nigy be con«ru.tcd of tdyd prowa it
! C '\!TRACT}@B!an or may be deleted as per direction of the £ Engirzer-in-Charge in
P writing-on Site Order Book. Work on any wall, evén when it is provided in the
pians should only be started after the order of the¢ Engineer-in-Charge has
been obtained in writing on the Site Order Book. Masonry of Retaining Walls
of lesser height then 4 m will only be started after the foundation has been
inspected and passed by the Junior Engineer and noted in the Site Order Book.
- In"case of walls greater than 4 m height, masonry work will only be started
after the foundation have been checked and passed by the Assistant Engineer.
(c) All curves and bends, culverts, scuppers, retaining walls, breast walls and
other structures should be made carefully as per plans and required levels.

™  7.10 Safe use of explosives :- If the Contractor is using explosives for cutting of very
hard rocks if required,he will arrange for required licence and shall comply .all rules and
regulations including deployment of skilled persons for safe storage and use of
explosives. o i )
7.11- Lump Sump Rates of hill side cutting and muck dlsposal includes cost of cutting as
per giveri plan and L-section and muck disposal as per above including cost of all
labour T&P required taxes, royalty etc. as per prevailing rules.

8- Maintenance
8.1 During the maintenance of the road minor and major slip shall be defined as per

follows i
(a) Minor Slip: - Minor Slips are those shps by which road is not closed:for light ’
vehicles.

(b) Major Slip: - Major Slips are those slips by which road is closed for light vehicles. L
8.2 If the Minor/ major slip could not be removed completely because of stability or any i
other unavoidable reason during rainy season, “this will be duty of the maintenance

contractor under general maintenance of drain to provide un - obstructed drain from outer

&) face of the slip for free flow of drainage in such a way it does not damage the road. =~
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9. Emergency maintenance:-

9.1 Quantities of items mentioned in this section (Emergency maintenance) are fixed and ;
no variation in on higher side shall be permitted within the scope of this contract Bond. "
9.2 As per the site condition if the higher quantities are required to be executed,

executive engineer may order with due irformation to the concerned District Magistrate

and higher authorities. Payment of this excess execution of quantities shall be made with

due financial sanction from the appropriate authority.

9.3 If no emergency situation occurs, this item of works shall not be executed and in such

case no penalty shall be imposed on thc contractor for non execution of these items.
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Special Conditions of Contract for ensuring implementation of ECoP provisions
. mandated for the Contractor

The Contractor will abide by the environmental, occupational health and safety (EHS) measures

listed in the 1ables given below. Adverse impact/s on the environment caused due to non-adherence

of legal and/or EHS requirements during preparation and execution of civil works shall be made good _
ai the Contractor’s own expenses. The Environmental Codes of Practice (ECoP) from which these &
cenditions have been derived/listed is available with the SRRDA, concerned P1U and is also

available on the NRRDA website (www.pmgsy.nic.in) for the Contractor’s reference.

S.No. Contract Condition References*

Prior to construction commencement, the Contractor shall
designate a senior member of his team who shall be responsible for
1. | implementation of ECoP provisions and will coordinate its over-all | -
implementation activities across all road/s in the contract. The name
and contact details of the designated member shall be

88
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S.No. Contract Condition References*
communicated to the Engineer in writing.
Immediately after mobilization and along with the Work
2 Programme, the Contractor shall submit a plan including method
) statement and timeline about specific actions that will be taken by i
him to implement the provisions laid out in the ECoPs.
Prior to construction commencement, The Contractor shall
obtain all requisite statutory clearances prior to commencement of
civil works for setting-up construction camp including labor camp;
plants and equipment; borrow areas and quarry including blasting
3 operations and abide by all conditions laid out in the said
clearances. This includes:
i) * Consents for establishment and operation of plants from State | * ECoP 1.0
2. Pollution Contro! Board * ECoP20
s PUC certification for all vehicles/fequipment used for " ECoP130
construction !
s Permission/consent of the District Administration/Mining '
Department/other agencies for quarrying operations
»  Authorization for storage and transportation of explosive
material.
The Contractor shall consult and obtain written consents of . ECoP 3.0
landowners (individual/panchayat/govt. agency) for temporary use . Ech 50
of land for all construction related activities including = ECoP6.0
3. (a) setting-up and operation of construction and labour camps; * ECoP10.0
(b) borrow areas and S . ;‘E“g :i‘g
(c) disposal of debris and other waste matenal as per EcoP . ECop 201D
provisions.
Water for construction and for use at the construction camps
(including labour camps) is to be extracted with prior written
g I permission of
¢ 4 s I . ) * ECoP 1.0
. {a) the individual owner, in case the source is private well/tube « ECoP8.0
well; (b) Gram Panchayat in case the source belongs to community;
and (c) frrigation Department in case the source is an jrrigation
canal or a river.
. . : = ECoP20 !
All precautionary measures for prevention of pollution fromthe |, < n30
entire project site shall be implemented as per the requirements / « ECoP5.0
5 standards of CPCB, SPCB and ECoPs. Any impacts on the = ECoP7.0
) environment caused due to non-adherence of legal and ECoP = ECoP8.0
requirements during the construction activities shall be made good : ‘égzi :g‘g
at the Contractor’s own expenses. » ECoP 190
- All work sites and areas under temporary use (including = ECoP3.0
6 construction and labour camps, plant sites. borrow areas) shall be = ECoP5J
) restored/ rehabilitated to a better condition (if not at Jeast to its * ECoP70
original condition) and to the satisfaction of the Engineer and land = ECoP 10.0

‘—E%TRACTOR |
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CONF~rT < “ownkr upon cs‘r.p!»non o eonstructidh work by the Comm,m[____ + FCEP 13D
- Al liabilities 22 pof the CoRtraeks s AETkement WA f the . BCoPSO
landowners/ local people/gram panchayat (including those rebeléd :

« ECoP80
7. to temporary use of land, water extraction and disposal of debris) . E CZP 100
shall be settled and certified before demobilization by the « ECoP 130
Contractor.

The Contractor needs to abide by the environmental, health and safety measures listed in the table

below:
S.No | Activity Measures to be Implemented by the Contractor Reference
Y 1. Construction/

(a} Location: Location of camp site/s shall be as per the stipulations of

ECOP 3.0, for which consent of the land owner/local authorities
7 Y shall be submitted to the Engineer for approval. Construction camp
. sites (including plant sites, and material stock yards) shall be
located {preferably in the downwind direction) at least 500 mts.
from the nearest settlement and protected natural habitats (such as

National Parks, Sanctuaries, Biosphere Reserves, Reserve Forests, 1
Ramsar Sites-etc.).

Labour Camp

(b) Accommodation: All weather shelter with adequate tenement size
shall be provided, as per provisions of ECoP 3.0. If a common mess
is not operated, additional space for cooking shall be provided.

ECoP 3.0

(c) Fuel for Cooking: The Contractor shall ensure that fuel wood is not
used as a cooking medium in the construction/labour camp. :
(d) Toilet/pit latrine: One toilet for 15-20 persons with minimum two Y

in a workers camp shall be provided. Separate toilet facilities shall
be provided for women workers.

k]
-

(¢) Bathing/Washing Facilities: + ;

H»‘_l.q.gz.

(D Potable water supply: Drinking water supply of at least 40 Iped |-
with the required supply points shall be provided.

y @ (g) Fire Safety: Adequate fire safety precautions shall be taken and the
{ | A

required fire safety equipment (such as fire extinguishers) shall be
provided by the Contractor.

[

Site Clearance | (a) All required precautions/measures to prevent damage to road side

vegetation outside the formation cutting and filling areas shall be .

(D) The non-timber grade trees are to be stacked and possession is to be ECoP 2.0
given to Employer/concerned Gowt. Department These can be used

for preparing log barriers with prior permission of the
Employer/concerned Govt. Department.

{

f

i

[

(c) The Contractor shall strip, store, preserve and reinstate top soil in ECoP 2.0 ‘
work fronts as specified in ECoP 6.0. ' \

i
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Measures to be Implemented by the Contractor

Reference

s

Protection. of
Properties and

Resources

The Contractor shall take due care to protect and prevent damages o
the following resources:

. Water supply lines .

f~]

b. Irrigation canals

¢. Mule and/or foot trail/tracks

d. Cultural properties and sites/structures of religious importance

¢. Houses, Farmiands, Orchards etc. during cutting or debris disposal
In case of damages due to construction activities, the

restoration/repairs shall be carried out the by the Contractor at his own
cost.

» ECoP 20

» ECoP
150

Slope Stability

{a) The Contractor shall ensure that the slope cutiing, debris disposal
and blasting operations are carried out in a manner that minimises
slope instabilities. Due attention shall be given to timing and
sequencing of such works to reduce slope failures.

{b) Good construction practices as prescribed in the ECoP 10 {such as
cut slopes with benches, control surface run-off etc.) will be

adopted as per site conditions. j

ECoP 9.0

Quarry

Borrow Areas

(a) The Contractor shall procure material from quarries that have been
approved/licensed by the State Gowvt. A copy of such an approval
shall be submitted to the Engineer prior to procuring material.

{b) PPE: Personal protective equipments shall be provided to workers
as prescribed in ECOP and quarry permit.

{c) First-aid: First-aid arrangements shall be maintained at the quarry */
and crusher site. :

%

{€) In the event of Contractor opening a new quarry for the project, the " |-

following additiona} condiions shall apply -

Location: Location ‘of ‘quatry-site shall be as per the exclusion
criteria defined in ECoP 7.0.

Site preparation. Area shall be demarcated as approved in the
permit and shall be reconfirmed by the Engineer. Site clearance
shall take place only within the demarcated area. Top soil, if any,
shall be stripped, stacked and preserved for re-use,

Operation: The quarry shall be operated by adopting/implementing
environmental, health and safety measures as specified in the
permit conditions and as laid out in ECoP 7.0

Closing and restoration. In case of Contractor operated quarries,
the site shall be provided with proper drainage facilities prior 10
closure. Restoration shall be done as per the permit conditions.

%COP 7.0

ral

{a) ldentification, operation and rehabilitation of borrow areas shall be
dane as per stipulations of ECoP 5.0.

ECoP 5.0

{b) The Contractor shall not procure any kind of construction material
{such as aggregates, sand, earth etc.) from natural habitats,

ECoP 19

Traffic Safety
and

Management

{a) In areas where traffic is to be diverted during construction, the
traffic detour shall be planned and publicized to the local people.
Necessary information signage shall be erected to inform the road

ECoP 140

0

~

'+ CONTRACTOR
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Measures to be Implemented by the Contractor

Reference

(b) Traffic safety arrangements (including provision of waming
signage and delineation) shall be made by the Contractor to ensure
safety of road users, local people and workers.

(¢) Material shall be covered during transportation to prevent spillage,
accidents and pollution.

184

8. Public and
Worker’s
Safety

(a) AR measures required for ensuring safety and hea_lth_ of the
workers shall be taken up by the Contractor. This mchn?es
provision and enforcement of appropsiate personal protective
equipment; first 2id facilities at camp, plant, quarries and work
zones; emergency fesponse; fire, electrical and mechanical safety

arranggmems.

{b) Material safety data sheet record of the fuel and other inflammable
chemicals shall be maintained at the site.

» ECoP 13.0

s ECoP
14.0

{c) Explosive materials storage must be away from residential areas,
administrative areas or other public areas, the location of the
storage must be accepted, approved by relevant authority and
comply with existing regulations.

9. Air Pollution

{2) Wind barriers or screens shall be provided in the downwind

direction at air pollution causing sousces like plant sites and fine
material storage stock yards.

(b) AWl workers operating in the fugitive dust emission areas need to be

10. Water

provided with masks.

{c) All plants and equipment shall comply with pollution contiol

ECoP 13.0

{d) Water shall be sprinkled at least twice during dry day on haulage

roads passing through or near settlements (including at least 100 m
before and afier the settlemen),

pollution

run-off) required for avoiding adverse impacts to water bodies
(such as ponds; Streams,;canals and rivers) and water sources

(such as hand pumps~and wells) shall be undertaken by the
Contracior.

(a) All measures (including 1emporary silt fencing to control sediment |-

v

P7 VS PN T

{b) The Contractor shall ensure that site offices and particularly
storage areas for diesel fuel and bitumen are not located within
200 meters of watercourses, and are operated so that no pollutants

enter watercourses, either overland or through groundwater
seepage, especially during periods of rain.

ECoP 11D

{c) Storage of fuel, chemicals, cement, bitumen ete. shall be doneina

manner (such as impervious layer on bottom and a covered shed
on top) that does not contaminate ground and surface water,

1n. Noise Pollution

12, Site

{a) All noise causing activities within 1km radius of settiements shall
be stopped during night time (9:00 PM 10 6:00 AM).

(b) Ear plugs shall be provided to the labour facing risk from high

fmise pollution (such as plant sites, blasting zones and generators)
in the construction zone. .

ECoP 14.0

Restoration/

{a) At }}!e completion of the construction work, all construction camp
facilities shall be dismantled and removed from the site and the

e
EONTRACTOR

(g Scanned with OKEN Scanné
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e ~ -

Com -
o N o —

- CONTR BTORAivity - Measures ¢0 be tnptéimented by th¢ Contractor ' Reference
- -|-Closure and whole site restored 10 @ similar conB#lon to that prior fo the

Disposal of commencement of the works and obtain g written consent from
Debris/ Wastes the cwner of the land.

Al o

(b) All debris and spoils generated during construction works are o
e reused to the extent feasible (technically and economically).
Residual debris and spoils, if any, shail be disposed in locations

approved by the Engineer in a manner that it does not contaminate
the environment.

{c) Location of Debris Disposal Sites: Debris disposal sites shall be
selected as per the exclusion criteria prescribed in ECoP 10.

{d) Site preparation and disposal method: Site will be prepared by
stripping and storage of top-soil and construction of barriers (as .
) necessary. Disposal needs to be done through benching of material | ECoP 100

and appropriate level of compaction to prevent instability of the
» mass disposed.

(¢) Closure: Disposal sites shall be properly dressed with top-soil re-
laid on the site surface; drainage provision to divert run-off water
. away from the site and;, vegetation (grass/shrub) plantation

(f) Soak pits and septic tanks shall be covered and effectively sealed
off. All other wastes shall be collected -and disposed as per the
provisions of ECoP 10.0.

The following activities, but not limited to, are prohibited on, along or near the project site:
(1) Any activity which is hazardous for human life.
(2) Any activity which is hazardous for environment.

- Section

.
S..’!

Specifications
Note: The following are the guidelines for framing the specifications and, therefore,

will not be part of the contract. These should be excluded from the bidding
docurment,

A. The MoRD Specifications for Rural Roads published by the IRC (1* Revision) shall !
apply.

B. For items not covered in the MORD Specifications, the I\dinistr;;1 of Rf)gd Transport
& Highways (MoRTH) Specifications for Road and Bridge Works (5" Revision) shall be
followed.

C. Particular specifications:-

For items whose specifications given in MoRD Specifications or in MORTF{
specifications for road and bridge works need changes partly or wholly due to loca

| CONTRACTOR / * URRDA
| CONTRACTCR | v

(} Scanned with OKEN Scanner



\,Zp Standard Bidding Document for PMGSY

- T . . .
‘. COf \IT@Q@\TJ‘RhC respective clauses are to be suitably modified to the extent felt necessary
- giving clause wise description of modifications under this head.
(i) MoRD Specifications (1* Revision)

Clauses Nil

(i) MoRTH Specifications for Road & Bridge Works (5™ Revision)
Clauses Nil

D.  For purposes of quality control, the MoRD Specifications for Rural Roads (1*
Revision) and those cov

L ered by the Quality Assurance Handbook of the NRRDA shall
} apply.
&
i S )
]
Y

' : 94
[ . - -
SoNTRACTOR . g
- \ UgREéA
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INDIA NON JUDICIAL

Government of Uttarakhana

T
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b4
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oy
i

1AL |
5758 e e-Stamp :

Certificate No.
Cernificate lssued Date
Account Reference

IN-UKB6085781554311Q

08212018 02:28 P\
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SUIBIS YLV 203304728172 78481480
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i
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GSTIN No. 05AADFV2488E1Z6 “ )
' A

% Y

CONTRACTOR | Vijay Builders

Undertaking

I. Al the deductions of Royalty, GST, Income Tax etc. will be made as per
various instructions issucd from Centre/State Govt. In case of any
change in rates will be made by the Centre/State Govt., firm is agree to

pay as per revised rates.

2. As per instructions of State Govt., stamp duty of Rs. 100/- is being

submitted for agreement. In case of any change by the State Govt., firm il

will be responsible to pay the additional cost. b @

—

~

2
- CONTRACTOR | Gs) " URRDA

HEAD OFFICE ; "Hotel Vijay Palace" Kedamath Road, Tiwara, Ru&rapmyag, Uttarakhand (INDIA)

it O

Mobile : +91 84121 17446, 9690079309 Email : thevijaybuilders@gmail.com y7
.3

(& Scanned with OKEN Scanner
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> - PRADHAN MANTRI GRAM SADAK YOINA (PMGW)
9 TYPICAL CROSS SECTION OF HILL ROAD
HILLSSIDE

-
A DBreast Wall

e [arapCY

! Khud Side
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’

st PRADHAN MANTRI GRAM SADAK YOINA (PMGSY) N s
TYPICAL CROSS SECTION OF HILL ROAD

e THELSIDE s —— 20 MM TIHICK PREMIX CARPET AND SEALCOAT

T THIRD LAYTER OF 78num (G 3)

GSB in 3 LAYERS (150&75 mm respeetively)

e EIRTH WORK IN PATRI FHLLANG

-——— Parapet

Khud Side

R R / Wall

K.C. Drain

N WVire crate {(As NMeeded)
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5 TYPICAL SECTION OF CAUSEWAY ~  ©

O

Checkwall
R in_15 CH

(

— CC M-25 -~ 100 with N0%temperature
-0 M-10 ~200MM reinforcement

(IR
~ Weep hole Cross slope 1 20—
A 4900 or 0% pr design

[_Qomvam

AT B iy AT e e gawm Y,
s Dok, R b A A i
" A R P i

te e -, - Y
hd a3 M 4 -

[ SRR

RR Dry Kharonjo 200 mm--
per sitel

Plum Conc.
(3000X1500X1250) — ~~f.5
in 1:3:7
(GOZ+40%>
or wirecroate N N
block
os per site

@ requirement

.....

Aniproved B

C.E Level-|

PW.DL ek fuond

Dehradun ol

Date : 10-04.2908 b S \
:\1(::‘{!23 ST | : @

oFodloTasamo. (Rietie)
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TYPICAL SECTION OF CAUSEWAY

— R B

Slope\ 1:30 )

- !‘ BB ‘:' T i
. t\l\u\i.\.g“m”;rélHHUH‘HH'\U"
[ PN i

. ) H \ " RR Dry Knaranja 200 thick
o 102 Thick Cement Concrete M25  ——

.

SECTION AB “— 200 Thick Cement Concrete M10
e

N |otos
N Plurr zemart songreta p'osh. 20 2.8 .
- \ wirecrate block as per site requirement S~ 8, /

e

rd
7

A

---3000

6000 3600

— v
JESSSEDS ~ )

-7’"‘»'5";’23‘;;.?{,’;? g - -
1
i
|
, jus
C-
539 ) ‘

# |- width as per design —=
H
?
o

PAVED DIPIFLUSH CAUSEWAY (12000) PLAN

NOTES:

Approved Ry
All gimension are in mm unless otherwise :ndicated Chised =
Lenat and widih of causewav as per stz conditions & design 2:}'_["4“[’.""“'“‘“
Date  10-03-2Uvd

1.
2

' Ulﬁac( . -

NP afer

Nt o({i:o&'}'to(f’zo’:'o)
- URRDA

LIRS IR

YerracTor |
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TYPICAL DESIGN OF 1M SPAN RCC SLAB SCUPPER

2000
PARAPET
; | ) :
T ERp %
1300
\‘\,-—' 0.[," e
N . ¢ v,

Bazk fili—
Filter Media

o

~,
o,

o
N

.

\\\
N

RN
\ w\\}.ﬁ\ \

.\

L. RCC M25

100mm G PVC Pripe
1300 C'C Longrudinaly

"~ Bed Block 200 X 152
RCC 125

. Bazk il
Filler Media

1800

S “1 AOMM TR OO _ Ween
A . " !
R NI DA 3 Ce ,
* P .\t" .' PR D .". ., . - §I
A e, ot . R . !
. Q }
“eocCmg i
! 300 CE __1 ° L1003 1300 ;
O !
]

1. Alt dimensian are in mm unless othervase ndicated
2 Bedblosk may be jad with remforcernent
3. RCC slab as per standard design

: )

Dt
LY

Aty

v

4

SN

aypoc s —_—
AR N VAR

-

.

( ‘.'@

Approved By

C.E Level-)
P.W.D. Unrakhand
Dehradun

Darwe - 10-04-200%

v
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3
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Y
| - o~ YTYPICAL
‘_QONTRACTOR} DRY STONE MASONRY SCUPPER
“ T IRC SP 20 Plate No. 7.27
>
. = 2000 -
’ T ]
. S PARAPET
h .
_ 1
i
= : .
2 HP. STONE FILLING
v L S
e ottt e e et
T
il .
g | |
i
!
5 m01S0 150 130
'a R
3 ] 1 P | !
a 150 100 iS0
S . y
I‘ —— juith, — -4 et ——— —-:“——-7
9 ? KHARANJA
' {_ o4

e s P et s o I A e 6

|

DDA TD—O-TT=U U O U O U U U 90w

BOTTOM LINE OF FRONT
R/WALL

-

CRUSS SEC TIUN

NOTES: -

All dimension ore in mm
uniess. otherwiseindicoied.
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R
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TYPICAL DRY STONE MASONRY SCUPPER

S ot st e e

i \“‘
A
\
\’
w RCE STONE MASONAY [
LRY N CORBELLING V2

CEREAST WALL IN CATCHRIY

2T 7O OBE CONSTRULIED
STTRY PLACES OWLY
TAITeRT

2

oW e

i BEUTMINT 1600 miGH . k
WITH PASE :
[~stel
Z00 Thieh AETRY SR L

N Jh
N

gt
CTECTION AT A-pn
— Side drein
1
sn \\ T g o S S £ S
.; ."f,.;‘-v;—‘-_.——» T e -
PR - ?» %:
1|« A
e \
=z <
s —
} <
Y
1
preast waln .
3000 HIGH L oSwe drain DLAT
- NOTES:
&l dimension: are u MM
Lrless otherwice rd<ced

Lty
< 177"
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W B |
| GONTRACTOR ] | <
""—.TYP|CAL DESIGN OF BREAST WALL WITH DRAIN /
//.g
,’/ *»;}
—
Rendom rubble J
masonary in 1:5 C.M. i
® i
8 Front Slope 1:3 }
i
Weep hole —. —i
100mm & PVC pipe *, £
1500 C/C horizontly * |
. :-Ul'
o
S
@ |
15mm thick —— o 3
1:4C.S. Plaster \ ! :
Drain . P N i s
-‘ . . L . / - AN -.__:, v ‘ . :{ .;%
f— A ) i
Roag] R HP stone filling as |
© filter media %
) Back !
Slope P ’
B T :
|
NOTES: i .
All dimension are in mm E
unless otherwise indicated. Approved By .f
" Elevel-l ) !
P.W.D. Uttrakhand ¥
- Dehredun * it
Date : 10-04-2008
et
(o 7
Jgf A
— : o7 : RD
3¢ CONTRACTOR | ~
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Road Level

RR Stone Masonary
laidin 1:5CM.

i .
’ CROSS-SECTION ELEVATION '
©
QUANTITY OF ITEMS
(Per Running Mtr}
1. Excavation in Foundation = (.245 Cum/Rm.
2. RR Stone Masonary in 1:5¢cra = 0,167 Cum /Rm.
3. Plaster in 1:4 Cement Sand Mrx = 0.825 Sqm IRm.
T
e - . BR} ) ) ;
] - Approved By ¥
NOTES: ; - C E Level-l z
il dimension are in mm ‘[})'W'Dci Uttrakhand i
unless otherwise indicated ‘ chradun o

Date © 10-04-2008
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g TYPICAL X-SECTION OF HILL ROAD >
pr - (@]
= |
Fs 5500 ~ 2,
2 ¥
; % . _ Natural hill slope
R
. Hill Side Cutting
RR Masonry 1:5 ~ — jSOL_M
Weep Hole ———— — 8{— Parapet
upto Zm htonly — - - -

R d Vldth W1+W2+400 '—50 ;550—~— R __.,_’

W; = Width in cutting

[
Q \ W, = Width in fillthg

= Base wndth of Breast wall =

1 = Base H.+600mm
§
M,MJ Luﬂa:“

oy

B = Base width of Retaining wall = —+600mm

Hand Packed
stone filling as
filter media

ERTPS R I"—‘a"‘{

i"‘h\‘? o 'liﬁr*r} e .3 fé

{%U,
\Jtis ,L—v )‘m

R.R. Dry masonry
upto 4m ht

Approved By

C.E Level-!
’.W.D. Uttrakhand
Deliradun

Date : 10-04-2008
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B s M
Thickness - — \ .
75-100 ' —
Road
‘ /
Underground -—=-~ )
Portion Left
Undressed
_ Side Drain  i." . Note: Instead of Stone
) i can be made of P.C.C
5 Road way S
4 ...
T 7 A
SN : ~liev Si
Edge Stone Vzliey Side
SECTION B

EDGE STONE
NOTES: .

1 All dimension are in mm uniess otherwise indicated . -~

> Edge stones shall be fixed at 2Zminterval. ‘e
Approved By
C.E Level-t
P.W.D. Uttrakhand
Dehradun
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Typical Dra‘wing of Reference ,Back Pillar and Job Pill
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Reference pillar Back piltar

| PEG POINT
§ PLAN

PLAN
—200—
——300
Re‘grence pitiar Back piliar

Jab pitfar

NOTE :Bach pillars shall be located atabout 1.5m away towards hill sides from the back
cutting line. Please ace section 1602 of speeifications for rural road (MORD publication) for
scfting out and information written over thure,
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Latitude: 30.313927
Longitude: 78.915668
Elevation: 1196.33243 m
Accuracy: 11.8 m A
Time: 02-07-202518:16 = =
Note: Semalta Satni Kafna MR
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Certificate of Completion of work

Fo Whom I Yy Congerneesan <Cefimyis i o

N AVY AN STR I NV I B O T

I Name of Waorks Semadia to Saim Kaphng Mot Road Road (Stage B Date 11 10 2018

By v

PIEE

2oConmat Agreement No-SEUT 103000 AV HRRDA 208 1 Dae 1] 102018
SContat of Poriod - 01 Year 09 Months 06 Dy

A-Date of Commencement- (102020

S Comraet Completion Date (A per Agrecment | HOY 3T 2020

o- Contiaet Completion Date (As peractal) 0707 2022
T-Contract prve as Per Agreement Rs 67420 Lae,

8- Contract price as Per Actual (Inclinding 1 ast Approved Variation)- 73820 Facs
SName of Contraetor- MS Vijay Builder

T-Name of Faploser- FUPMGSY (D) Jakholi, Rudmpnag.

FEName of Faecuting Ageney - PMGSY (LD Jakholi, Rudrapryag.

F2-Nane of Supen ision Consultant( if any)-

U3- Name of Engineer and Address- 1. Fr. Pawan Komae (E. 1)

tJd

. Ex. Manmohan Byalwan (AL
3. Er. Untam Negi (AAL)
Pacde case of 1V, Name of Contractors with Percentage NA

3. Project Component (Physical & Financial)- 12.00 Km & 738.20 Lac
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PROJECT COMPONENT
Hill Side Panll | WBM ‘ Bituminous | Cuhernt Other Work
C utting Walling Including work
GSB
Fmancial
Y car Pl Fan " Y “pheh Fm ] P Fmtah o PR Fm P t
201R-1y hn | akb Km Lakh " Lakh l Cumsy NOdpa P Rh Npan akh
; . ” m o .
i : !
2o 32900 {200 %240!-3 b . . - 3o (SR N -

P | A

Remark - Certitied that the works mentioned in aboy e table have been completed satistton

Cendied by

Signature With date

Issuing officer

Stmature waith Jdae

NNt Ninwe

:/ .

s B TN
{ACGHImLInG ) E xeoulivetnglate !

e

aaxtE L

RMGSY ID Jakhoh
¢ Rudraprayag

1

hedlbso

]

Tony



272 210

M Gmail arpita rawat <arpita29legal@gmail.com>

REPLY IN MOHAN SINGH V. STATE OF UTTARAKHAND & ORS.

arpita rawat <arpita29legal@gmail.com> Tue, 11 Feb at 1:14PM
To: <mohans.bagari1958@gmail.com>

Respected Sir,
Please find attached our reply to the above-stated matter for your perusal.
Thank You

[Quoted text hidden]
MOHAN SINGH BAGDRI.pdf
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Advocate Clilnk
: y/ , For VIJAY BUILDER
9)) ) Partner

A
i

BEFORE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1144/2024

MOHAN
SINGH BAGDRI Piff/Apptt./Petitioner/Complainant

Versus

STATE OF UTTARAKHAND AND ORS. Defdt./Respt./Accused

KNOW ALL to whom these present shall come that I BISHAMBER BHATT , PARTNER OF M/S.
VIJAY BUILDER HAVING ITS REGISTERED OFFICE AT: HO’I"EL VIJAY PALACE, KEDARNATH
ROAD?' TILWARA, RUDRAPRAYAG PIN CODE-246439

The above named RESPONDENT NO-05 do hereby appoint

SUYASH SINHA AKHILESH SINGH ARPITA RAWAT DIGVIJAY SINGH RAWAT ARYAN RAKESH

D/5230/2018(ADV) D/3537/2015(ADV) D/1604/2016(ADV) D/10512/2023(ADV) D/7090/2023

2

NCT OF DELHI COURT FEE

/;J: e
i

e

KRANTI VIKRAM NGy BHAND
C - 57, LGF, DEFENCE COLONY, NEW DELHI -110024. D 14207_[ 2.0f 4_4(‘ ADV) e

CH. NO. 175, BLOCK-II, DELHI HIGH COURT, NEW DELHI

(herein after called as advocate/s) to be my /our advocate in the above —noted case and authorised him:-

_noted case in this Court or in any other Court in which the same
ayment of fees separately

To act, appear and plead in the above
Court including High Court subject to P

may be tried or heard and also in the appellate
for each court payable by me /us.

To sign, file verfy and present pleadings, appeals, cross-objections or petitions for execution review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as which may be deemed

necessary or proper for the prosecution of the said case in all its stages.
To file and take back documents to admit and / or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes that may
arise touching or in any manner relating to the said case.

To take execution proceedings.

w and receive money, cheques cash and grant receipts thereof and to do all other acts and

To deposit, dra
things which may be necessary to be done for the progress and in the courts of the prosecution of the said case.
thorizing him to exercise the power and authority

To appoint and instruct any other Legal Practitioner au
hereby conferred upon the Advocate whenever he may think it to do so and to sign the Power of Attorney on my

/ our behalf.
Andl /We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his
substitute in the matter as my / our own acts, as if done by me / us to all intents and purposes.
And Jwe undertake that I /we or my / our duly authorised agent would appear in the Court on all
hearing and will inform the Advocate for appearance when the case is called.
And I /we undersigned do hereby agree not t0 hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which he

shall receive and retain himself.
And Uwe the undersigned do l.:xareby agree that in the event of the whole or part of the fee agreed by

me /us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the
said case until the same is paid up. The fee settled is only for the above case and above Court. [ /we hereby agree
that once the fee is paid I /we will not be entitled for the refund of the same in any case whatsoever. If any cost
are allowed for an adjournment, the advocate(s) would be entitled to the same the fee settled is only for the

abovecase and court.
IN WITNESS WHERE OF [/we do hereunto set my/our hand to these presents, the contents of which
have been understood by me /us on this th day of 2025

| b

Client.

Accepted subject to the terms of the fees. ?

-110003. U140} 2022
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